
BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL SOUTHERN ZONE 

BENCH AT CHENNAI 

Original Application No.40 of 2022 

IN THE MATTER OF:  

P.Eswara Rao 

S/o. Nageswara Rao.  
R/o Vooderu, Anakapalli M,  

Vishakapatnam Dist,  
AP-531032 Mobile No. 9908865846 
Mail: advsravan@gmail.com                                                    ....Applicant 

 

VERSUS 

 

1.  Union of India Rep. by its Secretary 

Union Ministry of Environment, Forest & CC 
Indira Paryavaran Bhavan New Delhi-110003 

Mail: secy-moef@nic.in 
Phone: 011 24695262,24695265. And 10 others            ……  Respondent 
 

 

REPORT FILED BY THE 3rd & 9th RESPONDENT MINES 
DEPARTMENT 

 

 

Date: 06.07.2023 

 

 

 

 

 

 

 

 

 

                         M/s MADHURI DONTI REDDY 
ADVOCATE 

STANDING COUNSEL FOR GOVERNMENT OF ANDHRA PRADESH  
A.P. POLLUTION CONTROL BOARD 
T.T.D. SUPREME COURT OF INDIA 

#26, S2, Royal Castle,Gill Nagar Extension, Choolaimedu, Chennai – 600 094. 
Mobile: 98407 98460 / 63831 21322, Email: reddymadhuri09@gmail.com 

Counsel for 3th & 9TH  Respondent  



41





1



2



3



4



5



6



7



8



9



10



11



12



13



14



15



16



17



18



19



20



21



22



23



24



25



26



27



28



29



30



31



32



33



34



35



36



37



38



39



ANNEXURE-I

1



ANNEXURE-II

2



ANNEXURE-II

3



ANNEXURE-II

4



ANNEXURE-III

5



ANNEXURE-III

6



ANNEXURE-III

7



 

  

State Level Environment Impact Assessment Authority (SEIAA)
Andhra Pradesh

Ministry of      Environment, Forests & Climate Change  
Government of India

D.No.33-26-14 D/2, Near Sunrise Hospital, Pushpa Hotel Centre, Chalamavari
Street, Kasturibaipet, Vijayawada-520010.

 
REGD.POST WITH ACK.DUE

 
Order No. SEIAA/AP/VSP/MIN/02/2020/1726/175.26/172.16                12/01/2022
                          
Sub:
 

SEIAA,  A.P.  –  4.65  Ha  Road  Metal  & Building  Stone  Mine  of  M/s.  Madhava
Projects  at  Sy.No:  211,  Vooderu  Village,  Anakapalli  Mandal,  Visakhapatnam
District, Andhra Pradesh - Environmental Clearance – Issued - Reg.
 

I. This  has  reference  to  your  application  submitted  through  online  on  02.01.2022
(SIA/AP/MIN/70744/2020), seeking Environmental Clearance for the proposed mine
of  4.65 Ha Road Metal & Building Stone mine at Sy. No. 211, Vooderu Village,
Anakapalli  Mandal,  Visakhapatnam  District,  Andhra  Pradesh in  favour  of
M/s.Madhava  Projects.  It  was  reported  that  the  nearest  human  habitation  viz.,
Bowluvada (V) exists at a distance of about 0.91 Km from the mine lease area. It was
noted that the capital investment of the project is Rs.65.0 Lakhs and capacity of the
project is as follows: 

      

Mining of Road Metal & Building Stone – 170706 m3/Annum in 4.65 Ha.
 
II. As seen from the Mining plan approved by the competent Government Authority the 

following two aspects are noted.   
i. The location of the mine is as follows: 

 

Sl.No Latitude Longitude
1.    17°44'44.70787"N 082°58'36.17805"E

2.    17°44'45.11259"N 082°58'36.80103"E
3.    17°44'44.06530"N 082°58'39.21217"E
4.    17°44'33.60443"N 082°58'33.42897"E
5.    17°44'35.64520"N 082°58'27.76071"E
6.    17°44'38.05702"N 082°58'29.58155"E
7.    17°44'40.07197"N 082°58'31.10278"E
8.    17°44'40.46105"N 082°58'31.80891"E
9.    17°44'40.03148"N 082°58'32.48900"E
10.   17°44'40.56773"N 082°58'35.83648"E
11.   17°44'42.89967"N 082°58'33.67444"E

 
ii. It is an open cast semi-mechanized mine. Life of Mine is 5.26 Years. The total mine 

lease area is 4.65 Ha. 
This proposal has been referred to SEAC, A.P along with all the documents submitted by the
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proponent  for  their  appraisal  and  for  their  specific  recommendations  on  EC aspect.  The
proposal has been examined and processed in accordance with EIA Notification, 2006 and its
amendments thereof.   The State  Level  Expert  Appraisal  Committee  (SEAC) examined the
application, in its meeting held on  04.01.2022. The proposed project is for mining of Road
metal & Building stone in an area of 4.65 Ha. with a proposed production quantity of Road
metal & Building stone – 1,70,706 m3/annum with a condition that the total production
during a scheme should be limited to the approved quantity as per Mining scheme/ plan. The
proposed project falls under Item No. 1(a) of the schedule of the EIA Notification 2006 and
its amendments thereof - (i). Mining of minerals (<100 ha of mining lease area in respect of
non-coal mine lease). The proponent and their consultant SV Enviro Labs & Consultants have
attended the meeting. The Committee noted that as per cluster letter issued Asst. Director of
Mines & Geology, Anakapalli, vide Lr. No. : 1430/Q/2005-16, dated: 01.02.2020 there are
twenty six existing quarry lease within the radius of 500 mtrs area. The project falls under B2
category as per the MoEFCC Notification No. S.O.2269(E),dated 1st July, 2016. TOR was
issued on 23.12.2021. The proponent volunteered to allocate funds at least 10% of the project
cost for providing amenities to the local school / PHCs and development of village roads in
the  Vooderu  Village  as  a  part  of  Corporate  Social  Responsibility  (CSR)  activity.  The
Committee after examining the project proposals, presentations, MoEF&CC’ Notifications &
OMs, Final EIA, detailed deliberations, recommended for issue of Environmental Clearance
for Road metal & Building stone – 1,70,706 m3/annum. The committee in the appraisal report
clearly stated that they have approved the approved Mining Plan, Form-I/II, PFR/DPR and
EMP for compliance  by the proponent.  The State  Level  Environment  Impact  Assessment
Authority  (SEIAA),  in  its  meeting  held  on  12.01.2022  examined  the  proposal  and  the
recommendations of SEAC and decided to accept SEAC recommendations aforesaid for strict
compliance  by  the  proponent  and  to  issue  EC.  The  SEIAA,  A.P hereby  accords
Environmental Clearance to the project as mentioned at Para No. I under the provisions of
the  EIA  Notification  2006  and  its  subsequent  amendments  issued  under  Environment
(Protection)  Act,  1986  subject  to  implementation  of  the  following  specific  and  general
conditions:
 
Part A. Special Conditions:
 

i. The   proposal shall not attract the following Acts & Rules: 
a. Forest Act 1980, 
b. Wild life (Protection) Act,1972; 
c. CRZ Notification, 2011; 
d. The Eco sensitive areas as notified under Environment (Protection) Act,1986; 
e. Critically polluted areas as notified by CPCB 

 and also shall not harm live stocks and human beings and disturb their activities.
ii. The total production during a scheme should be limited to the approved quantity as per

Mining scheme/ plan. 
iii.The  proponent  volunteered  to  allocate  funds  at  least  10% of  the  project  cost  for

providing amenities to the local school / PHCs and development of village roads in the
Vooderu Village as a part of Corporate Social Responsibility (CSR) activity. 

iv.The project proponent shall maintain the setback distance 7.5 meters buffer zone all
around the mine lease area for greenbelt development and other conditions are to be
fulfilled. 

v. The avenue plantation with tall plants of at least 1.5m height for 1 km length of the
approach road on either side of the road is to be developed and maintained. Entire
greenbelt should be developed in the first year itself. 
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vi.The proponent is advised to ensure safety to animal and public life. 
 

Part B. Specific Conditions:
1. Air Pollution:-

 
i.   Suitable drilling & cutting method shall be adopted to control dust emissions, as per

approved mining plan  
 

ii.   The proponent shall comply with the mining methodology mentioned in approved
mining plan and Form1.
 

iii.   Greenbelt shall be developed along the boundary of mining lease area and also in
back filled and reclaimed areas with tall growing native species in consultation with
the local DFO/Agriculture Department. The proponent of mine shall carry mining
operations in such a manner so as to cause least damage to the flora of the mining
area and nearby areas. He shall take immediate measures for planting in the same
area or any other area selected by authorities not less than twice the number of trees
going to be felled by mining operations.  He shall also take measures for restoration
of  other  flora  /fauna  if  damaged  by  mining  operations.  In  case  any  felling  or
damage to fauna and flora is involved, prior permission shall be taken from the
concerned regulatory authority, by the proponent, without which mining shall not
be taken up.
 

iv.  Effective safe guard measures such as regular water sprinkling shall be carried out
in critical areas prone to air pollution and having high levels of SPM and RSPM
such  as  haul  road,  loading  and  unloading  point  and  transfer  points.  It  shall  be
ensured that the ambient air quality parameters conform to the norms prescribed by
the Central Pollution Control Board in this regard. Prior concurrence of regulatory
Authority must be obtained by the proponent.
 

v.   The proponent of mine shall carry air quality monitoring in the core zone as well as
buffer zone for RSPM and Noise levels. Location of monitoring stations should be
decided based on the metrological data topographical features and environmentally
and  ecologically  sensitive  targets  and  frequency  of  monitoring  should  be
undertaken in consultation with Andhra Pradesh Pollution Control Board. The data
so recorded should be regularly submitted to the Ministry including its Regional
office located at Chennai and the Andhra Pradesh Pollution Control Board/Central
Pollution  Control  Board  once  in  six  months.  Prior  concurrence  of  regulatory
Authority must be obtained by the proponent.
 

vi.   The  proponent  shall  construct  graded  roads  connecting  the  mining  area  to  the
nearby roads to avoid dust nuisance due to vehicular movements. Prior concurrence
of regulatory Authority must be obtained by the proponent. 

vii.  The proponent shall take precautions against noise arising out of mining operations
and shall be abated or controlled at the source so as to keep it within the permissible
limits  notified  under  Environmental  (Protection)  Act,  1986  /  Noise  Pollution
(Regulations & Control) Rules, 2010  by implementing the following noise control
measures.

 Proper and regular maintenance of vehicles and other equipment. 
 The proponent shall ensure that there shall be no excessive noise, 

while taking up mining activity. 
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 The workers employed shall be provided with protection equipment 
and earmuffs etc. 

 Speed of trucks entering or leaving the mine is to be limited to 
moderate speed of 25 kmph to prevent undue noise from empty 
trucks. 

 
viii.  Whenever any damage to public buildings or monuments is apprehended due to

their proximity to the mining lease area, scientific investigations shall be carried out
by the holder of mining lease so as to keep the ground vibrations caused by blasting
operations  within  safe  limit.  In  such  cases,  Prior  concurrence  of  concerned
Regulatory Authority must be obtained by the proponent, without which, mining
shall not be taken up.
 

ix.  The  proponent  shall  not  take-up  mining  activity  unless  he  obtains  the  safety
clearance certificate from the Govt. competent authority.  
 

2) Water Pollution:-
 

i.   As per records the source of water is Bore well.  Total  water requirement is  8.5
KLD.  Out of that 2.5 KLD is used for Wet Jacket Drilling Method (Gunny Bag);
3.0  KLD  is  used  for  Dust  suppression;  2.0  KLD  is  used  for  Development  of
Greenbelt & 1.0 KLD is used for Domestic purposes.  
 

ii.   Garland drain and Siltation ponds of appropriate size should be constructed for the
working pit to arrest flow of silt and sediment. The water so collected should be
utilized for watering the mine area, roads, green belt development etc. The drains
should be regularly desilted, particularly after monsoon, and maintained properly.
Prior concurrence of Regulatory Authority concerned shall be taken for this activity
before taking up mining.
 

iii.   The proponent of the mine shall take all possible precautions to prevent or reduce
the  discharge  of  toxic  and  objectionable  liquid  effluents  from mine,  workshop,
tailing  ponds into  surface  bodies,  ground water  aquifier  and useable  lands  to  a
minimum.  The effluents shall be suitably treated,  if required,  to conform to the
general  standards  notified  under  Environmental  (Protection)  Act,  1986.  Prior
concurrence  of  Regulatory  Authority  concerned  shall  be  taken  for  this  activity
before taking up mining.
 

iv.  Monitoring of ground water level and quality should be carried out quarterly by the
project proponent in and around the project area in consultation with State Ground
Water Department/Central Ground Water Authority and data thus collected shall be
submitted regularly to the MoE&F and its Regional Office Vijayawada, CGWA,
and  the  Regional  Director,  Central  Ground Water  Board,  Hyderabad.  If  at  any
stage, it is observed that the ground water table is getting depleted due to the mining
activity,  necessary correction  measures  shall  be  carried  out  in  consultation  with
concerned Regulatory Authority.
 

v.   Suitable conservation measures to augment groundwater resources in the area shall
be  planned  and  implemented  in  consultation  with  Regional  Director,  CGWB,
Southern  Region,  Hyderabad.  Suitable  measures  should  be  taken  for  rainwater
harvesting in consultation with concerned Regulatory Authority.
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vi.   Permission from the competent authority should be obtained for drawl of ground

water, if any, required for this project.
 

3) Solid Waste :-
i.   Topsoil: Wherever  top soil  exists  and is  to be excavated for mining operations,

remove it separately and the top soil so removed shall be utilized for restoration or
rehabilitation of the land, which is no longer required for mine operations or for
stabilizing  or  landscaping the external  dumps.  Whenever  the top  soil  cannot  be
utilized concurrently, it shall be stored separately for future use. Prior concurrence
of Regulatory Authority must be taken for this activity.
 

ii.   Overburden: The proponent of mine shall take steps so that the overburden, waste
rock,  rejects  and  fines  generated  during  mining  operations  shall  be  stored  in
separate dumps preferably on impervious grounds.  The waste rock, overburden etc.
shall be backfilled into the mine excavations so as to restore the land to its original
use as far as possible. In the case of non feasibility of back filling, the waste dump
shall be suitably terraced and stabilizes through the vegetation. The proponent shall
maintain proper angle of repose to ensure stability to the dump. Prior concurrence
of Regulatory Authority must be taken for this activity.
 

iii.   The proponent of the mine shall construct required number of retaining walls to
provide stability to the dumps. Dimensions of the retaining walls shall be based on
the rainfall data. Prior concurrence of Regulatory Authority must be taken for this
activity.
 

iv.  The proponent of mines shall construct required number of garland drains to arrest
mineral  particles  being  carried  away  as  runoff  during  rainy  seasons  around the
dump yards.  Dimensions of the garland rains shall be based on rainfall data. Prior
concurrence of Regulatory Authority must be taken for this activity.
 

v.   The  proponent  of  the  mine  shall  undertake  phased  restoration,  reclamation  and
rehabilitation of the lands affected by the mining operations and shall complete this
work before the conclusion of such operations and the abandonment of the mine.
This  activity  shall  be  taken  up  under  the  guidance  of  Appropriate  Regulatory
Authority, by the proponent, to ensure that environment is protected.

vi.  The  proponent  will  be  squarely  responsible  for  proper  implementation  of  solid
waste management plan, prevention of air pollution, water pollution, and any other
kind of pollution/health hazard.
 

Part C. General Conditions:
 

i.  This order is valid a period of 5.26 Years or the expiry date of mine lease or
land lease period issued by the Government of A.P., whichever is earlier.
 

ii.  While giving CFE/CFO, the APPCB is to kindly ensure compliance of guidelines
issued in G.O RT No 239 dt 16.04.2020 and Memo. No/ covid-19/2020/HMFW dt
18.04.2020 issued by Medical, Health and Family welfare department, Government
of  AP and the Ministry of Home Affairs order No 40-3/2020/DM-DA dt 15.04.2020
scrupulously.
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iii.  The  proponent  shall  scrupulously  follow  any  conditions  stipulated  by  Revenue
department/ Panchayat Raj/ Municipal administration/local self government bodies
(Gram panchayat/Gram secretariat) in ensuring safety to human and animal life. The
APPCB to ensure the same while according CFE/CFO. The APPCB to ensure the
same while according CFE/CFO.
 

iv. Proponent shall ensure that there is no disturbance to flora and fauna. Serenity of
nature must be protected at any cost.
 

v.  In respect of government land for mining, the responsibility fixed on AD mines to
check whether necessary clearances from revenue department are obtained.
 

vi.  In case of patta land while granting mine lease ADMG should verify the land lease
documents.
 

vii. In respect of forest land given in lease for mining, the proponent shall scrupulously
adhere to the mining conditions stipulated by the forest department, Government of
Andhra Pradesh.
 

viii. 
 

Any change in mining plan/ production/  mining methodology the proponent shall
apply afresh EC.
 

ix. While taking up mining activity the proponent shall meticulously follow approved
mining plan/Form-1/EMP.
 

x.  Once in an year proponent shall conduct impact analysis on environment by reputed
institute recognized by Director General, Mines and Safety.
 

xi.  “Consent  for  Establishment”  & “Consent  for  Operation”  shall  be  obtained  from
Andhra Pradesh Pollution Control Board under Air and Water Act and effectively
comply with all the conditions stipulated thereof.
 

xii. No change in mining technology and scope of working should be made without prior
approval of the SEIAA, A.P. No further expansion or modifications in the mine shall
be carried out without prior approval of the SEIAA, AP/ MoE&F, GoI, New Delhi,
as applicable.

xiii. 
 

Personnel working in dusty areas shall be provided by the proponent with protective
respiratory devices  and they should wear,  and they should also be provided with
adequate training and information on safety and health aspects. Prior instructions and
guidance of Regulatory authority shall be taken for this activity.
 

xiv. 
 

The  project  proponent  shall  ensure  that  no  natural  watercourse  and/or  water
resources  shall  be  obstructed  due  to  any mining operations.  Necessary  safeguard
measures to protect the first order streams, if any, originating from the mine lease
shall be taken.
 

xv. Occupational  health  surveillance  program  of  the  workers  should  be  undertaken
periodically to observe any contractions due to exposure to dust and take corrective
measures, if needed. Prior instructions and guidance of Regulatory authority shall be
taken for this activity.
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xvi. 
 

A separate environmental management cell with suitable qualified personnel should
be set-up under the control of a Senior Executive,  who will report directly to the
Head of the Organization.
 

xvii
.  

The funds earmarked for environmental  protection  measures (Capital  cost  Rs.3.5
Lakhs  and  Recurring  cost  Rs.2.8  Lakhs/annum)  should  be  kept  in  separate
account and should not be diverted for other purpose. Year wise expenditure should
be reported to the Ministry and its Regional Office located at Vijayawada.
 

xvii
i.  

At least 2% of the total project cost shall be allocated for Corporate Environment
Responsibility (CER) and item-wise details along with time bound action plan shall
be  prepared  in  accordance  to  the  MoEF&CC’s office  Memorandum No.F.No.22-
65/2017-IA.III,  dated.01.05.2018  and  submit  to  the  SEIAA,  A.P  and  Ministry’s
Regional Office, Vijayawada.
 

xix. 
 

Officials from the Regional Office of MoEF&CC, Vijayawada / The SEIAA, Andhra
Pradesh  through  the  Andhra  Pradesh  Pollution  Control  Board, who  would  be
monitoring the implementation of environmental safeguards should be given full co-
operation,  facilities  and  documents/data  by  the  project  proponents  during  their
inspection.  A complete  set  of  all  the  documents  shall  be  submitted  to  the  CCF,
Regional Office to MoEF&CC, Vijayawada.

xx. The project proponent shall submit six monthly reports on the status of compliance
of the stipulated environmental clearance conditions including results of monitored
data (both in hard copies as well as by e-mail) to the Ministry of Environment &
Forests,  its  Regional  Office,  Vijayawada,  SEIAA,  A.P.,  Zonal  Office  of  Central
Pollution Control  Board,  Bangalore,  District  Collector  and A.P. Pollution Control
Board.  The proponent shall  upload the status of compliance of the environmental
clearance conditions including results of monitored data on their websites and shall
update the same periodically.
 

xxi. 
 

Post  Environment  Clearance  Monitoring:  It  shall  be  mandatory  for  the  project
manager to submit half yearly compliance reports in respect of the stipulated prior
EC  terms  and  conditions  in  hard  and  soft  copy  to  SEIAA  on  1st June  and
1st December  of each  calendar  year.  (Refer  10(i)  and  10(ii)  of  S.O.  1533(E)  of
Ministry of Environment  and Forests  Notification,  New Delhi,  dt  14th September,
2006.)
 

xxii
.  

The APPCB shall monitor the EC conditions stipulated by SEIAA as per GO MS No
120 dated 01.11.2018 of EFS&T Dept., and ensure the compliance.
 

xxii
i.  

The proponent shall obtain prior permissions and continued guidance from regulatory
authorities for all the above conditions wherever it is required.
 

xxi
v.  

All  safety  norms as  stipulated  in  various  laws and statutes  shall  be scrupulously
followed by the proponent. PCB shall ensure compliance to the conditions stipulated
by SEIAA.
 

xxv
.  

The  Proponent  shall  follow  G.O.  Ms  107  dated  30.07.2016  of  Industries  &
Commerce (Mines-II) Department wherever applicable.
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xxv
i.  

Consent for Establishment” shall be obtained from Andhra Pradesh Pollution Control
Board under Air and Water Act before the start of any activity /construction work at
site.
 

xxv
ii.  

The project proponent shall submit the copies of the environmental clearance to the
Heads of local bodies, Panchayats and Municipal Bodies in addition to the relevant
offices of the Government who in turn has to display the same for 30 days from the
date of receipt.
 

xxv
iii.  

The environmental statement for each financial year ending 31st March in Form-V as
mandated is to be submitted by the project proponent to the A.P. Pollution Control
Board as prescribed under the Environment (Protection) Rules, 1986, as amended
subsequently, shall also be put on the website of the company along with the status of
compliance  of  environmental  clearance  conditions  and  shall  also  be  sent  to  the
Regional office of the Ministry of Environment and Forests, Vijayawada by e-mail.
 

xxi
x.  

The  project  authorities  should  advertise  at  least  in  two  local  newspapers  widely
circulated, one of which shall be in the vernacular language of the locality concerned,
within 7 days of the issue of the clearance letter informing that the project has been
accorded environmental clearance and a copy of the clearance letter is available with
the State Pollution Control Board and SEIAA, A.P.
 

xxx
.  

The  proponent  shall  obtain  all  other  mandatory  clearances  from  respective
departments before taking-up the mining activity.
 

xxx
i.  

Any appeal against this Environmental Clearance shall lie with the National Green
Tribunal, if preferred, within a period of 30 days as prescribed under Section 16 of
the National Green Tribunal Act, 2010.’
 

xxx
ii.  

Concealing  the  factual  data  or  submission  of  false  fabricated  data  and failure  to
comply with any of the conditions mentioned above may result in withdrawal of this
clearance and attract action under the provisions of Environment (Protection) Act,
1986.
 

xxx
iii.  

The SEIAA may revoke or suspend the order, if implementation of any of the above
conditions is not satisfactory. The SEIAA reserves the right to alter/modify the above
conditions or stipulate any further condition in the interest of environment protection.
 

xxx
iv. 

SEIAA also reserves the right to cancel the EC issued at anytime, if EC has been
obtained by the proponent through suppression of any information or furnishing false
information.
 

xxx
v.  

The above conditions will be enforced inter-alia, under the provisions of the Water
(Prevention & Control of Pollution)  Act,  1974, the Air (Prevention & Control  of
Pollution) Act, 1981, the Environment (Protection) Act, 1986 and the Public Liability
Insurance Act, 1991 along with their amendments and rules.
 

   

     
                                                                                          Special Secretary To 
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Govt                                            
                                        

   

MEMBER SECRETARY,  MEMBER, CHAIRMAN,
SEIAA, A.P.  SEIAA, A.P. SEIAA, A.P.

 
To
 
M/s Madhava Projects, Managing Partner,
Sri C. Sridhar, D.No.4-9-18/29/1,
Ratnaveni Complex, Dwarakanagar,
Visakhapatnam District, Andhra Pradesh– 530016,
Ph.No. 9290585248
 
Copy to:

1. The Chairman, SEAC, A.P. for kind information. 
2. The Member Secretary, APPCB for kind information. 
3. The EE, RO: Visakhapatnam, APPCB for information. 
4. The Regional Officer, MoEF&CC, GoI, Vijayawada for kind information. 
5. The Secretary, MoEF&CC, GoI New Delhi for kind information. 
6. Monitoring cell, MoEF&CC, GoI, New Delhi for kind information. 
7. The District Collector, Visakhapatnam District, Andhra Pradesh for kind information. 
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Page 1 of 5 

 

 

 

ANDHRA PRADESH POLLUTION CONTROL BOARD 
ZONAL OFFICE :: VISAKHAPATNAM 

D.No.39-33-20/4/1,Madhavadhara Vuda Colony, Visakhapatnam - 530018. 

Ph : 0891-2719380 
 

 
RED CATEGORY 

 
CONSENT ORDER FOR ESTABLISHMENT  

Order No.84804/APPCB/ZO-VSP/VSP/CFE/2022 Date: 27.01.2022 

Sub: APPCB – ZO – VSP – CONSENT FOR ESTABLISHMENT (CFE) – 4.65 Ha Road 
Metal & Building Stone Mine of M/s. Madhava Projects, Sy.No: 211, Vooderu 
Village, Anakapalli Mandal, Visakhapatnam District – Consent for 
Establishment of the Board under Section 25 of Water (Prevention and Control of 
Pollution) Act, 1974 and under Section 21 of Air (Prevention and Control of 
Pollution) Act, 1981 – Issued – Reg. 
 

Ref: 1) E.C Order No. SEIAA/AP/VSP/MIN/02/2020/1726/175.26/172.16,   dt: 
12.01.2022. 

2) CFE application received at Regional Office, Visakhapatnam on 19.01.2022 
through OCMMS. 

3) R.O’s inspection report received at ZO, Visakhapatnam on 22.01.2022. 
4) CFE committee meeting held on 24.01.2022 at APPCB, ZO, Visakhapatnam. 

* * * 
1. M/s. Madhava Projects has submitted an application to the Board vide ref. 1st cited, 

seeking Consent for Establishment (CFE) to carryout semi mechanized open cast 

mining to excavate the following mineral with installed capacities as mentioned below, 

with a proposed project cost of Rs.65.0 Lakhs. (Rupees sixty five lakhs only). 

S. No. Name of the Products Capacity 

1. 
Mining of Road metal & Building 

Stone in 4.65 Ha., 
1,70,706  m3/annum 

 
2. As per the application and Environmental Clearance (EC), the above mining activity is 

to be carried out at Sy.No: 211, Vooderu Village, Anakapalli Mandal, 

Visakhapatnam District at the following geo co-ordinates in an area of 4.65 Ha. 

S. No Latitude (N) Longitude (E) 

1.  17°44'44.70787"N 82°58'36.17805"E 

2.  17°44'45.11259"N 82°58'36.80103"E 

3.  17°44'44.06530"N 82°58'39.21217"E 

4.  17°44'33.60443"N 82°58'33.42897"E 

5.  17°44'35.64520"N 82°58'27.76071"E 

6.  17°44'38.05702"N 82°58'29.58155"E 

7.  17°44'40.07197"N 82°58'31.10278"E 

8.  17°44'40.46105"N 82°58'31.80891"E 

9.  17°44'40.03148"N 82°58'32.48900"E 

10.  17°44'40.56773"N 82°58'35.83648"E 

11.  17°44'42.89967"N 82°58'33.67444"E 
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3. The above site was inspected by the Asst. Environmental Engineer, A.P Pollution 

Control Board, Regional Office, Visakhapatnam on 21.01.2022 and found that the mine 

is surrounded by East: Road metal quarry; West: Road metal quarry; North: Road 

metal quarry & South: Road metal quarry. Dibbapalem village is at a distance of 225m 

towards North-West from the boundary of the mine lease area. 

4. The Board, after careful scrutiny of the application, verification report of Regional 

Officer, Visakhapatnam and recommendation of the CFE Committee, hereby issue 

CONSENT FOR ESTABLISHMENT to the mine, under Section 25 of Water (Prevention 

and Control of Pollution) Act, 1974 and under Section 21 of Air (Prevention and 

Control of Pollution) Act, 1981 and the rules made there under.  This Order is issued to 

mine the mineral mentioned at para (I) only. 

5. This Consent Order issued is subject to the conditions mentioned in Schedule 'A' and 

Schedule 'B'. 

6. This order is issued from pollution control point of view only. Zoning and other 

regulations are not considered. 

7. This order is valid for a period of 5.26 Years or the expiry date of mine lease or 

land lease period issued by the Government of A.P., whichever is earlier. 

 
 
 

 

JOINT CHIEF ENVIRONMENTAL ENGINEER  

Encl: Schedules “A & B”. 

To 
M/s. Madhava Projects,  
Sy.No: 211,  
Vooderu Village, Anakapalli Mandal,  
Visakhapatnam District. 
 

- Copy to Environmental Engineer, AP Pollution Control Board, Regional Office, 
Visakhapatnam for information and necessary action. 

Rajendra 
Reddy Thuraka

Digitally signed by 
Rajendra Reddy Thuraka 
Date: 2022.01.27 
16:41:33 +05'30'
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SCHEDULE – A 
 

1. Progress on implementation of the project shall be reported to the concerned Regional 
Office, A.P. Pollution Control Board once in six months.  

2. Separate energy meters shall be provided for water consumption and air pollution 
control equipments to record energy consumed. 

3. The proponent shall obtain Consents for Operation from APPCB, as required under sec. 
25/26 of the Water (P&C of P) Act, 1974 and under sec.21/22 of the Air (P&C of P) Act, 
1981 and its Amendments thereof before commencement of the activity, including trial 
production. 

4. Notwithstanding anything contained in this conditional letter or consent, the Board 
hereby reserves its right and power under Sec.27 (2) of Water (Prevention & Control of 
Pollution) Act, 1974 and under Sec.21 (4) of Air (Prevention & Control of Pollution) Act, 
1981 to review any or all the conditions imposed herein and to make such alternation 
as deemed fit and stipulate any additional conditions by the Board. 

5. The Consent of the Board shall be exhibited in the factory premises at a conspicuous 
place for the information of the inspection officers of different departments. 

6. Compensation is to be paid for any environmental damage caused by it, as fixed by the 
Collector and District Magistrate as civil liability. 

7. The Rules and Regulations notified by Ministry of Law and Justice, Government of India, 
regarding the Public Liability Insurance At, 1991 shall be followed. 

8. If the proponent is aggrieved by this order made by A.P. Pollution Control Board under 
Sec. 25 of Water (Prevention & Control of Pollution) Act’ 1974 and Sec. 21 of Air 
(Prevention & Control of Pollution) Act’ 1981 he may within 30 days from the date on 
receipt of the order prefer an appeal before concerned Authority. 

 

 
SCHEDULE – B 

SPECIAL CONDITIONS: 
 
1. The mining unit shall adopt suitable mining methods as per approved mining plan & DMG 

approval. 
2. Suitable blasting method shall be adopted to control dust emissions as per DMG approved 

mining plan.  
3. The regulations for danger zone (500m) prescribed by Directorate General of Mines Safety 

also have to be complied compulsorily and necessary measures should be taken to 
minimize the impact on Environment. 

4. Garland drain and siltation ponds of appropriate size should be constructed for the 
working pit to arrest flow of silt and sediment. 

5. The proponent shall construct retention wall around the dump and also construct garland 
drain to arrest mined particles being carried away as run off during rainy season around 
the dump yard. 
 

WATER: 
 
6. The source of water is bore well and the maximum permitted water consumption shall 

not exceed the following quantities. 
S. No. Purpose Quantity 

1. Dust suppression 3.0 Kilo Liters/Day 
2. Greenbelt development  2.0 Kilo Liters/Day 
3. Domestic 1.0 Kilo Liters/Day 
4. Wet Jacket Drilling  2.5 Kilo Liters/Day 
 Total 8.5 Kilo Liters/Day 

 
7. The maximum waste water generation (KLD) shall not exceed the following: 

S. No. Purpose Quantity 
1. Domestic  0.8 Kilo Liters/Day 
 Total 0.8 Kilo Liters/Day 

 

S. No. Wastewater generation Mode of disposal 
1. Domestic: 0.8 Kilo Liters/Day Septic tank.  
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AIR: 
 
8. The mining activity shall not exceed the following Ambient Air Quality standards 

measured at the periphery of activity –  SO2 – 80 µg/m3, NOx – 80 µg/m3, PM2.5 – 60 µg/m3, 
PM10 – 100µg/m3,  
 

Noise levels:   Day time (6 AM to 10 PM) - 75 dB (A),  
Night time (10 PM to 6 AM) - 70 dB (A). 
 

9. The proponent shall provide dust suppression measures like water spraying 
arrangements on haul roads, loading & unloading areas and material handing areas. 

10. The air pollution control equipment like water sprinklers shall be installed along with the 
commissioning of the activity. 

11. The proponent shall establish one AAQ monitoring station at the periphery of the mine 
area in the wind prone direction and submit the analysis reports to Regional Office, 
APPCB, Visakhapatnam regularly. 

12. The mining activity shall take measures to comply with the provisions laid down under 
Noise pollution (Regulation and Control) Amendment Rules, 2010 dt.11.01.2010 issued 
by MoE&F, GoI to control the noise to the prescribed levels. 

13. The mining activity shall take appropriate measures to ensure that the ground level 
concentrations shall comply with revised National Ambient Quality Norms notified by 
MoE&F, GoI on 18.11.2009. 

 
GENERAL CONDITIONS: 
 
14. The proponent shall ensure compliance of guidelines issued in G.O. Rt.No.239, 

dt.16.04.2020 and Memo No. covid-19/2020/HMFW, dt.18.04.2020 issued by Medical, 
health and Family welfare department, Government of AP and the Ministry of Home 
Affairs order No.40-3/2020/DM-DA, dt.15.04.2020 scrupulously. 

15. The proponent shall scrupulously follow any conditions stipulated by Revenue 
department/Panchayat Raj/Municipal administration/Local self government bodies 
(Gram Panchayat/Gram secretariat) in ensuring safety to human and animal life. 

16. The proponent shall construct retention wall around the dump and also construct 
garland drain to arrest mined particles being carried away as run off during rainy 
season around the dump yard.  

17. The proponent shall scrupulously comply with conditions stipulated by the SEIAA, 
MoEF&CC, AP, GoI, Vijayawada in the Environmental Clearance order dated: 
12.01.2022. 

18. The proponent shall develop greenbelt wherever possible in buffer zone area. Greenbelt 
development shall be started along with the construction activity. 

19. The mining shall be carried out as per the approved mine plan. 

20. The proponent shall store the mine rejects and overburden within the earmarked mine 
lease area as per the approved mine plan. 

21. The proponent shall adopt fugitive dust control measures such as water sprinkling near 
loading areas, on haul roads etc. 

22. The proponent shall utilize the top soil for green belt development. 

23. The proponent shall control the Noise levels to acceptable limits (CPCB standards) 
during excavation in the mining area.  

24. The proponent shall maintain a setback distance of 7.5 mts buffer zone all around the 
mine lease area for development of greenbelt with tall growing trees. 

25. The fugitive emissions from all sources shall be controlled regularly. 

26. The proponent shall take necessary measures for control of air pollution which would 
be generated during excavation and transportation of the mined material as committed 
in the EMP / approved mine plan. 

27. The proponent shall not operate the mine without obtaining CFO of the Board. 
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28. The proponent shall ensure that there shall not be any change in the process 
technology, source & composition of raw materials and scope of working without prior 
approval from the Board. 

29. Concealing the factual data or submission of false information / fabricated data and 
failure to comply with any of the conditions mentioned in this order may result in 
withdrawal of this order and attract action under the provisions of relevant pollution 
control Acts. 

30. The order is issued without prejudice to the rights and contentions of this Board in any 
court of law. 

31. The Board reserves its right to modify above conditions or stipulate any additional 
conditions including revocation of this order in the interest of environment protection. 

 

 
 
 
 

         JOINT CHIEF ENVIRONMENTAL ENGINEER  

To 
M/s. Madhava Projects,  
Sy.No: 211,  
Vooderu Village, Anakapalli Mandal,  
Visakhapatnam District.. 

Rajendra 
Reddy Thuraka

Digitally signed by 
Rajendra Reddy Thuraka 
Date: 2022.01.27 
16:41:45 +05'30'
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 ANDHRA PRADESH POLLUTION CONTROL BOARD 
ZONAL OFFICE::VISAKHAPATNAM 

D.No.39-33-20/4/1,Madhavadhara Vuda Colony, Visakhapatnam - 530018. 

         : 2719380 

  
Lr No : 8404/APPCB/ZO-VSP/VSP/CTO/2023 Dt: 10.01.2023  
 

Sub:- APPCB – ZO – VSP – CTO (Renewal) application - 4.65 Ha Road Metal & 
Building Stone Mine of M/s. Madhava Projects, Sy.No: 211, Vooderu 
Village, Anakapalli Mandal, Visakhapatnam District – Recommendations of 
the CTO Committee - Issue of CTO to the mining unit upto 31.01.2024 after 
compliance of the certain conditions and submission of proof of compliance 
along with photographic evidences and after payment of fee of Rs.4,21,165/-- 
Reg. 
 

Ref:- 1. CTO application received at Regional Office, Visakhapatnam through Single 
desk Portal on 16.12.2022. 

2. RO’s inspection report received at ZO, Visakhapatnam on 28.10.2022. 
3. CTO Committee meeting held on 07.01.2023. 
 

** ** ** 
M/s. Madhava Projects submitted application CTO (Renewal) applications vide reference 
1st cited. The Environmental Engineer, Regional Office, Visakhapatnam submitted the 
verification report vide reference 2nd cited.  

 
The CTO (renewal) application of the mining unit and report of the EE-RO, Visakhapatnam 
were placed before the CTO Committee in its meeting held on 07.01.2023. The Committee 
noted from the RO report that: 

 
1. The CTO was applied for Mining of Road metal & building stone 170706 m3/ Annum in 

an extent of 4.65 Ha.  
2. The industry obtained CTO on 24.02.2022 to produce Mining of Road metal & building 

stone  170706 m3/ Annum which was expired on 31.01.2023. 
3. The proponent obtained Environmental Clearance from SEIAA vide order dt: 

12.01.2022 for Mining of Mining of Road metal & building stone - 1,70,706 m3/Annum 
in 4.65 Ha. 

4. The proponent has obtained approved Mining plan from Department of Mines and 
Geology, Govt. of A.P, vide Lr.No.1911/MP- AKP/2017, dt.20.01.2018. 

5. The proponent obtained grant order from the deputy Director, Department of mines & 
Geology, Visakhapatnam for the period from 28.01.2015 to 27.01.2030 vide order 
No.3003/Q2A/2015,dt:08.01.2016. 

6. The unit obtained work order from the Department of mines & Geology, Visakhapatnam 
on 22.03.2016 for a period of 20 years from 29.01.2015 to 28.01.2030.  

7. It is road metal quarry and no dumps were observed at the time of inspection. 

8. The unit has not constructed garland drain and siltation pond at active mining area. 
9. The unit is carrying out water sprinkling for wetting of roads through truck mounted 

tanker to control fugitive emissions 
10. Dibbapalem village is at a distance of 225m towards North-West from the boundary of 

the mine leasear. 
11. The mining unit has to pay balance consent fee of Rs. 4,21,165/- for a period upto 

31.01.2024. 
 

After discussion, the Committee recommended to issue CTO for a period upto 31.01.2024 
after compliance of the following conditions and submission of proof of compliance along 
with photographic evidences and payment of balance consent fee of Rs.4,21,165/-: 
 

1. Garland drain and siltation ponds of appropriate size should be constructed for the 
working pit to arrest flow of silt and sediment. 

Single Desk Approval Ref ID : SDPCB066220782

Digitally Signed.
Name: Rajendra Reddy
Thuraka
Date: 10-Jan-2023 13:03:45

Signature Not Verified
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2. The mining unit shall construct retention wall around the dump and also construct 
garland drain to arrest mined particles being carried away as run off during rainy 
season around the dump yard. 

 
The Board after careful examination of the application of the mining unit, report of the EE, 
RO, Visakhapatnam & recommendation of the CTO Committee, hereby decided to issue CTO 
to the mining unit up to 31.01.2024 after compliance of the above CTO order conditions 
and submission of proof of compliance along with photographic evidences and after 
payment of the balance fee of Rs.4,21,165/-. 
 
In view of the above, you are hereby directed to comply with the above and submit 
compliance report so as to issue CTO order. 
 
It is informed that operation of the mine without having valid consents of the Board is 
violation of Section 25/26 of Water Act and Section 21/22 of Air Act which is punishable 
under section 44 of the Water (Prevention and Control of Pollution) Act, 1974 and under 
section 37 of the Air (Prevention and Control of Pollution) Act, 1981. 

 
 
 
 
 

 JOINT CHIEF ENVIRONMENTAL ENGINEER 
 
To 
M/s. Madhava Projects,  
Sy.No: 211,  
Vooderu Village, Anakapalli Mandal,  
Visakhapatnam District. 
  

Copy to the Environmental Engineer, RO, Visakhapatnam for information and 
directed to pursue the mining unit for compliance. 

Digitally Signed.
Name: Rajendra Reddy
Thuraka
Date: 10-Jan-2023 13:03:45

Signature Not Verified
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GOVERNMENT OF ANDHRA PRADESH 

DEPARTMENT OF MINES AN GEOLOGY 

To 

rut All the lease holders of .Subbarayudu, M.Sc. 
het Geologist & Anakapalli Jurisdiction 
Asst, Director of Mines & Geology(FAC), 
Anakapalli. 

Lr. No.1430 2005, Dated: 03.2022 

Sir, 

Sub:, MINES & MINERALS - O/o Asst. Director of Mines & Geology, 
: Anakapalli - Quarry lease for Road Metal, Building Stone, Gravel, . 

Colour Granite & Laterite and other minerals - To stop quarrying 

operations until to obtain statutory permissions form the competent 
authority who do not having the same - Requested - Regarding. 

Ref: Lr.No.8136/PCB/RO-VSP/2021, Dated:17.07.2021 from 
Environmental Engineer, Andhra Pradesh Pollution Control Board, 
Regional Office, Visakhapatnam. 

* KK 

Attention is drawn to the subject and reference cited and informed that the 

Environmental Engineer, Andhra Pradesh Pollution Control Board, Regional Office, 
Visakhapatnam informed that the Member Secretary, SEIAA, Andhra Pradesh has 
issued clarification on requirement of prior environmental clearance for the mine 
leases of major and minor minerals having extent less than 5.0 ha vide oa 
Lr.No.6/SEIAA/AP/EC/Mines/2015, dt:01.11.2018 if such mining projects which do 
not require Environmental Clearance shall obtain 18.05.2012 compared to the lease 
area / production prior to 18.05.2012. 

Further informed that it once again requested to initiate necessary action 
against defaulting mining units and also not to issue permits /work orders to those 
e mining units which are not having CFE and valid CFO of the APPCB irrespective of 
date of lease issued and extent of mine lease duly considering the applicability of 
Environmental clearance. Further Informed that please not that the issue of 
permits / work orders to the mines which are not having Environmental clearance 
from the MoEF&CC as per the applicability as per the SEIAA letter dated: 7 
01.11.2018 and CFE & valid CFO of APPCB Is violation and the Department of Mines 
and Geology will held responsible in such case as the Issue Is before Hon‘ble NGT 
and Hon’ble Supreme Court. 

In this connection all the lease holders is here by informed the dispatch permits are not issued for the quarry leases who do not possess CFE & valid CFO for the leases having extent less than 5.00 ha granted before 18.05.2012 and Environmental Clearance, CFE & valid CFO from the competent authorities for the leases having extent more than 5.00 Hectares and less than 5.00 Hectares after granted after 18.05.2012. 

Scanned with CamScanner
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In view of the above all the lease holders is here by requested not to 

continue / start any quarrying operations until obtain the statutory provisions of 

Environmental Clearance, CFE & valid CFO from MoEF&CC / SEIAA / CFE and valid 

CFO as per applicability of your quarry lease and submit the same to this office for 

taking further necessary action in the matter. Failing which necessary action will be 

initiated in accordance with the provisions of APMMC Rules, 1966. 

Yours faithfully, 

Asst. birecte 5 ios eology(FAC), 

Ahakape li 

Copy submitted to the Collector & District Magistrate, Visakhapatnam District for 

favour of information. 

Copy submitted to the Director of Mines & Geology, Ibrahimpatnam for favour of 

information. 

Copy submitted to the Dy. Director of Mines & Geology, Visakhapatnam for favour 

of information. 

Copy to the Asst. Director of Mines & Geology, District Vigilance Squad, 

Visakhapatnam for information and necessary action. 

Scanned with CamScanner
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GOVERNMENT OF ANDHRA PRADESH 
DEPARTMENT OF MINES & GEOLOGY 

 
 

Office of the 
Asst. Director of Mines & Geology, 

Anakapalli. 
 

Notice No:2621/Q/2004                        Date:17-05-2022 
  

Sub:- Mines & Quarries – Quarry lease held by M/s Madhava Projects, Mg. 
Ptr:Sri C.Sridhar for Road Metal and Building Stone over an extent of 4.50 
Hectares in Sy.No.211 of Vooderu Village, Anakapalli Mandal, 
Visakhapatnam District - To stop Quarrying operations - Notice - Issued - 

Regarding. 
 
Ref: This office Letter No.1430/Q/2005, dated:08.03.2022. 
 

*** 
 

Adverting to the subject cited. It is to inform that statutory clearances like 

Environmental Clearance, Consent for Establishment and Operation, Appointment of 

Mines Manger and Blaster from the concerned regulatory authorities before to conduct 

quarrying operations in the subject area. 

 

Through the reference cited, this office has requested all the lease holders not to 

continue / start any quarrying operations until obtain the statutory provisions of 

Environmental Clearance, CFE & valid CFO from MoEF&CC / SEIAA / CFE and valid CFO 

as per applicability of your quarry lease and submit the same to this office for taking 

further necessary action in the matter. Failing which necessary action will be initiated in 

accordance with the provisions of APMMC Rules, 1966. Further the then Asst. Director 

of Mines and Geology has already stopped issuing of dispatch permits since 09.06.2021 

to the quarry leases is not having valid statutory permissions.    

  
In view of the above you are hereby once again requested not to start any 

quarrying operations until submission of statutory clearances from the concerned 

authorities, failing which necessary action will be initiated in accordance to provisions of 

Andhra Pradesh Minor Mineral Concession Rules, 1966. 

 

                                                                          
 

    Asst. Director of Mines & Geology (FAC), 
 Anakapalli 

 
 
 
 
 

Copy submitted to the Director of Mines & Geology, Ibrahimpatnam for favour of 
information. 
Copy Submitted to the District Collector and Magistrate, Anakapalli for favour of 
information. 

Copy Submitted to the District Collector and Magistrate, Visakhapatnam for favour of 
information. 
Copy submitted to the Dy. Director of Mines & Geology, Visakhapatnam for favour of 
information. 
Copy to the Tahsildar, Anakapalli information and necessary action in the matter. 

Address of the Lessee 
 
M/s Madhava Projects, 
Prop: Sri C. Sridhar,  
48-9-18/29/1, Ratnaveni Complex,  
Dwaraka Nagar, Visakhapatnam. 
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GOVERNMENT OF ANDHRA PRADESH 
DEPARTMENT OF MINES & GEOLOGY 

 
 

Office of the 
Asst. Director of Mines & Geology, 

Anakapalli. 
 

Notice No:1102/Q/2011                      Date:17-05-2022 
  

Sub:- Mines & Quarries – Quarry lease held by M/s Madhava Projects, Mg. 
Ptr:Sri C.Sridhar for Road Metal and Building Stone over an extent of 3.00 
Hectares in Sy.No.211 of Vooderu Village, Anakapalli Mandal, 
Visakhapatnam District - To stop Quarrying operations - Notice - Issued - 

Regarding. 
 
Ref: This office Letter No.1430/Q/2005, dated:08.03.2022. 
 

*** 
 

Adverting to the subject cited. It is to inform that statutory clearances like 

Environmental Clearance, Consent for Establishment and Operation, Appointment of 

Mines Manger and Blaster from the concerned regulatory authorities before to conduct 

quarrying operations in the subject area. 

 

Through the reference cited, this office has requested all the lease holders not to 

continue / start any quarrying operations until obtain the statutory provisions of 

Environmental Clearance, CFE & valid CFO from MoEF&CC / SEIAA / CFE and valid CFO 

as per applicability of your quarry lease and submit the same to this office for taking 

further necessary action in the matter. Failing which necessary action will be initiated in 

accordance with the provisions of APMMC Rules, 1966. Further the then Asst. Director 

of Mines and Geology has already stopped issuing of dispatch permits since 25.06.2021 

to the quarry leases is not having valid statutory permissions.    

  
In view of the above you are hereby once again requested not to start any 

quarrying operations until submission of statutory clearances from the concerned 

authorities, failing which necessary action will be initiated in accordance to provisions of 

Andhra Pradesh Minor Mineral Concession Rules, 1966. 

 

                                                                          
 

    Asst. Director of Mines & Geology (FAC), 
 Anakapalli 

 
 
 
 
 

Copy submitted to the Director of Mines & Geology, Ibrahimpatnam for favour of 
information. 
Copy Submitted to the District Collector and Magistrate, Anakapalli for favour of 
information. 

Copy Submitted to the District Collector and Magistrate, Visakhapatnam for favour of 
information. 
Copy submitted to the Dy. Director of Mines & Geology, Visakhapatnam for favour of 
information. 
Copy to the Tahsildar, Anakapalli information and necessary action in the matter. 

Address of the Lessee 
 
M/s Madhava Projects, 
Prop: Sri C. Sridhar,  
48-9-18/29/1, Ratnaveni Complex,  
Dwaraka Nagar, Visakhapatnam. 
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GOVERNMENT OF ANDHRA PRADESH 
DEPARTMENT OF MINES & GEOLOGY 

 
 

Office of the 
Asst. Director of Mines & Geology, 

Anakapalli. 
 

Notice No:1101/Q/2011                      Date:17-05-2022 
  

Sub:- Mines & Quarries – Quarry lease held by M/s Madhava Projects, Mg. Ptr 
Sri C. Sridhar for Road Metal and Building Stone over an extent of 3.00 
Hectares in Sy.No.211 of Vooderu Village, Anakapalli Mandal, 
Visakhapatnam District - To stop Quarrying operations - Notice - Issued - 

Regarding. 
 
Ref: This office Letter No.1430/Q/2005, dated:08.03.2022. 
 

*** 
 

Adverting to the subject cited. It is to inform that statutory clearances like 

Environmental Clearance, Consent for Establishment and Operation, Appointment of 

Mines Manger and Blaster from the concerned regulatory authorities before to conduct 

quarrying operations in the subject area. 

 

Through the reference cited, this office has requested all the lease holders not to 

continue / start any quarrying operations until obtain the statutory provisions of 

Environmental Clearance, CFE & valid CFO from MoEF&CC / SEIAA / CFE and valid CFO 

as per applicability of your quarry lease and submit the same to this office for taking 

further necessary action in the matter. Failing which necessary action will be initiated in 

accordance with the provisions of APMMC Rules, 1966. Further the then Asst. Director 

of Mines and Geology has already stopped issuing of dispatch permits since 26.09.2020  

to the quarry leases is not having valid statutory permissions.    

  
In view of the above you are hereby once again requested not to start any 

quarrying operations until submission of statutory clearances from the concerned 

authorities, failing which necessary action will be initiated in accordance to provisions of 

Andhra Pradesh Minor Mineral Concession Rules, 1966. 

                                                                          

 
    Asst. Director of Mines & Geology (FAC), 

 Anakapalli 
 
 
 

 
 

Copy submitted to the Director of Mines & Geology, Ibrahimpatnam for favour of 
information. 

Copy Submitted to the District Collector and Magistrate, Anakapalli for favour of 
information. 
Copy Submitted to the District Collector and Magistrate, Visakhapatnam for favour of 
information. 
Copy submitted to the Dy. Director of Mines & Geology, Visakhapatnam for favour of 
information. 

Copy to the Tahsildar, Anakapalli information and necessary action in the matter. 

 

 

Address of the Lessee 
 
M/s Madhava Projects, 
Prop: Sri C. Sridhar,  
48-9-18/29/1, Ratnaveni Complex,  
Dwaraka Nagar, Visakhapatnam. 
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GOVERNMENT OF ANDHRA PRADESH 
DEPARTMENT OF MINES & GEOLOGY 

 

Office of the 
Asst. Director of Mines & Geology, 

Anakapalli. 
 

Notice No:603/Q/2006                      Date:17-05-2022 
  

Sub:- Mines & Quarries – Quarry lease held by M/s Madhava Projects, Mg. Ptr 
Sri C. Sridhar for Road Metal and Building Stone over an extent of 2.00 
Hectares in Sy.No.211 of Vooderu Village, Anakapalli Mandal, 
Visakhapatnam District - To stop Quarrying operations - Notice - Issued - 
Regarding. 

 

Ref: This office Letter No.1430/Q/2005, dated:08.03.2022. 
 

*** 
 

Adverting to the subject cited. It is to inform that statutory clearances like 

Environmental Clearance, Consent for Establishment and Operation, Appointment of 

Mines Manger and Blaster from the concerned regulatory authorities before to conduct 

quarrying operations in the subject area. 

 

Through the reference cited, this office has requested all the lease holders not to 

continue / start any quarrying operations until obtain the statutory provisions of 

Environmental Clearance, CFE & valid CFO from MoEF&CC / SEIAA / CFE and valid CFO 

as per applicability of your quarry lease and submit the same to this office for taking 

further necessary action in the matter. Failing which necessary action will be initiated in 

accordance with the provisions of APMMC Rules, 1966. Further the then Asst. Director 

of Mines and Geology has already stopped issuing of dispatch permits since 18.07.2020  

to the quarry leases is not having valid statutory permissions.    

  
In view of the above you are hereby once again requested not to start any 

quarrying operations until submission of statutory clearances from the concerned 

authorities, failing which necessary action will be initiated in accordance to provisions of 

Andhra Pradesh Minor Mineral Concession Rules, 1966. 

                                                                         

 
 

    Asst. Director of Mines & Geology (FAC), 
 Anakapalli 

 
Copy submitted to the Director of Mines & Geology, Ibrahimpatnam for favour of 

information. 
Copy Submitted to the District Collector and Magistrate, Anakapalli for favour of 
information. 
Copy Submitted to the District Collector and Magistrate, Visakhapatnam for favour of 
information. 
Copy submitted to the Dy. Director of Mines & Geology, Visakhapatnam for favour of 

information. 
Copy to the Tahsildar, Anakapalli information and necessary action in the matter.  

 
 

 

Address of the Lessee 
 

M/s Madhava Projects, 
Prop: Sri C. Sridhar,  
48-9-18/29/1, Ratnaveni Complex,  
Dwaraka Nagar, Visakhapatnam. 
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GOVERNMENT OF ANDHRA PRADESH 
DEPARTMENT OF MINES & GEOLOGY 

 
 

Office of the 
Asst. Director of Mines & Geology, 

Anakapalli. 
 

Notice No:3846/Q/2016                      Date:17-05-2022 
  

Sub:- Mines & Quarries – Quarry lease held by M/s. Navayuga Engineering Co. 
Ltd for Road Metal and Building Stone over an extent of 1.00 Hectare in 
Sy.No.211 of Vooderu Village, Anakapalli Mandal, Visakhapatnam District 
- To stop Quarrying operations - Notice - Issued - Regarding. 

 
Ref: This office Letter No.1430/Q/2005, dated:08.03.2022. 
 

*** 
 

Adverting to the subject cited. It is to inform that statutory clearances like 

Environmental Clearance, Consent for Establishment and Operation, Appointment of 

Mines Manger and Blaster from the concerned regulatory authorities before to conduct 

quarrying operations in the subject area. 

 

Through the reference cited, this office has requested all the lease holders not to 

continue / start any quarrying operations until obtain the statutory provisions of 

Environmental Clearance, CFE & valid CFO from MoEF&CC / SEIAA / CFE and valid CFO 

as per applicability of your quarry lease and submit the same to this office for taking 

further necessary action in the matter. Failing which necessary action will be initiated in 

accordance with the provisions of APMMC Rules, 1966. Further the then Asst. Director 

of Mines and Geology has already stopped issuing of dispatch permits since 04.04.2021 

to the quarry leases is not having valid statutory permissions.    

  
In view of the above you are hereby once again requested not to start any 

quarrying operations until submission of statutory clearances from the concerned 

authorities, failing which necessary action will be initiated in accordance to provisions of 

Andhra Pradesh Minor Mineral Concession Rules, 1966. 

                                                                          

 
    Asst. Director of Mines & Geology (FAC), 

 Anakapalli 
 
 
 

 
 

Copy submitted to the Director of Mines & Geology, Ibrahimpatnam for favour of 
information. 

Copy Submitted to the District Collector and Magistrate, Anakapalli for favour of 
information. 
Copy Submitted to the District Collector and Magistrate, Visakhapatnam for favour of 
information. 
Copy submitted to the Dy. Director of Mines & Geology, Visakhapatnam for favour of 
information. 

Copy to the Tahsildar, Anakapalli information and necessary action in the matter. 

 

 

Address of the Lessee 

 
M/s. Navayuga Engineering Co. Ltd  

Rep. by Sri D. Sombabu, 

48-9-18/29/1, Ratnaveni Complex,  
Dwaraka Nagar, Visakhapatnam. 
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GOVERNMENT OF ANDHRA PRADESH 
DEPARTMENT OF MINES & GEOLOGY 

 
 

Office of the 
Asst. Director of Mines & Geology, 

Anakapalli. 
 

Notice No:6561/Q/2015                      Date:17-05-2022 
  

Sub:- Mines & Quarries – Quarry lease held by M/s Madhava Projects, Mg. 
Ptr:Sri C.Sridhar for Road Metal and Building Stone over an extent of 5.00 
Hectares in Sy.No.211 of Vooderu Village, Anakapalli Mandal, 
Visakhapatnam District - To stop Quarrying operations - Notice - Issued - 

Regarding. 
 
Ref: This office Letter No.1430/Q/2005, dated:08.03.2022. 
 

*** 
 

Adverting to the subject cited. It is to inform that statutory clearances like 

Environmental Clearance, Consent for Establishment and Operation, Appointment of 

Mines Manger and Blaster from the concerned regulatory authorities before to conduct 

quarrying operations in the subject area. 

 

Through the reference cited, this office has requested all the lease holders not to 

continue / start any quarrying operations until obtain the statutory provisions of 

Environmental Clearance, CFE & valid CFO from MoEF&CC / SEIAA / CFE and valid CFO 

as per applicability of your quarry lease and submit the same to this office for taking 

further necessary action in the matter. Failing which necessary action will be initiated in 

accordance with the provisions of APMMC Rules, 1966. Further the then Asst. Director 

of Mines and Geology has already stopped issuing of dispatch permits since 07.07.2020 

to the quarry leases is not having valid statutory permissions.    

  
In view of the above you are hereby once again requested not to start any 

quarrying operations until submission of statutory clearances from the concerned 

authorities, failing which necessary action will be initiated in accordance to provisions of 

Andhra Pradesh Minor Mineral Concession Rules, 1966. 

 

                                                                          
 

    Asst. Director of Mines & Geology (FAC), 
 Anakapalli 

 
 
 
 
 

Copy submitted to the Director of Mines & Geology, Ibrahimpatnam for favour of 
information. 
Copy Submitted to the District Collector and Magistrate, Anakapalli for favour of 
information. 

Copy Submitted to the District Collector and Magistrate, Visakhapatnam for favour of 
information. 
Copy submitted to the Dy. Director of Mines & Geology, Visakhapatnam for favour of 
information. 
Copy to the Tahsildar, Anakapalli information and necessary action in the matter. 

Address of the Lessee 
 
M/s Madhava Projects, 
Prop: Sri C. Sridhar,  
48-9-18/29/1, Ratnaveni Complex,  
Dwaraka Nagar, Visakhapatnam. 
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GOVERNMENT OF ANDHRA PRADESH 
DEPARTMENT OF MINES & GEOLOGY 

 
 

Office of the 
Asst. Director of Mines & Geology, 

Anakapalli. 
 

Notice No:6452/Q/2014                        Date.17-05-2022 
  

Sub:- Mines & Quarries – Quarry lease held by M/s Madhava Projects, Mg. 
Ptr:Sri C.Sridhar for Road Metal and Building Stone over an extent of 4.00 
Hectares in Sy.No.211 of Vooderu Village, Anakapalli Mandal, 
Visakhapatnam District - To stop Quarrying operations - Notice - Issued - 

Regarding. 
 
Ref: This office Letter No.1430/Q/2005, dated:08.03.2022. 
 

*** 
 

Adverting to the subject cited. It is to inform that statutory clearances like 

Environmental Clearance, Consent for Establishment and Operation, Appointment of 

Mines Manger and Blaster from the concerned regulatory authorities before to conduct 

quarrying operations in the subject area. 

 

Through the reference cited, this office has requested all the lease holders not to 

continue / start any quarrying operations until obtain the statutory provisions of 

Environmental Clearance, CFE & valid CFO from MoEF&CC / SEIAA / CFE and valid CFO 

as per applicability of your quarry lease and submit the same to this office for taking 

further necessary action in the matter. Failing which necessary action will be initiated in 

accordance with the provisions of APMMC Rules, 1966. Further the then Asst. Director 

of Mines and Geology has already stopped issuing of dispatch permits since 04.06.2021 

to the quarry leases is not having valid statutory permissions.    

  
In view of the above you are hereby once again requested not to start any 

quarrying operations until submission of statutory clearances from the concerned 

authorities, failing which necessary action will be initiated in accordance to provisions of 

Andhra Pradesh Minor Mineral Concession Rules, 1966. 

                                                                          

 
    Asst. Director of Mines & Geology (FAC), 

 Anakapalli 
 
 
 

 
 

Copy submitted to the Director of Mines & Geology, Ibrahimpatnam for favour of 
information. 

Copy Submitted to the District Collector and Magistrate, Anakapalli for favour of 
information. 
Copy Submitted to the District Collector and Magistrate, Visakhapatnam for favour of 
information. 
Copy submitted to the Dy. Director of Mines & Geology, Visakhapatnam for favour of 
information. 

Copy to the Tahsildar, Anakapalli information and necessary action in the matter. 

Address of the Lessee 
 
M/s Madhava Projects, 
Prop: Sri C. Sridhar,  
48-9-18/29/1, Ratnaveni Complex,  
Dwaraka Nagar, Visakhapatnam. 
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GOVERNMENT OF ANDHRA PRADESH 
DEPARTMENT OF MINES & GEOLOGY 

 
 

Office of the 
Asst. Director of Mines & Geology, 

Anakapalli. 
 

Notice No:3830/Q/2006                           Date:17-05-2022 
  

Sub:- Mines & Quarries – Quarry lease held by M/s Madhava Projects, Mg. 
Ptr:Sri C.Sridhar for Road Metal and Building Stone over an extent of 2.00 
Hectares in Sy.No.211 of Vooderu Village, Anakapalli Mandal, 
Visakhapatnam District - To stop Quarrying operations - Notice - Issued - 

Regarding. 
 
Ref: This office Letter No.1430/Q/2005, dated:08.03.2022. 
 

*** 
 

Adverting to the subject cited. It is to inform that statutory clearances like 

Environmental Clearance, Consent for Establishment and Operation, Appointment of 

Mines Manger and Blaster from the concerned regulatory authorities before to conduct 

quarrying operations in the subject area. 

 

Through the reference cited, this office has requested all the lease holders not to 

continue / start any quarrying operations until obtain the statutory provisions of 

Environmental Clearance, CFE & valid CFO from MoEF&CC / SEIAA / CFE and valid CFO 

as per applicability of your quarry lease and submit the same to this office for taking 

further necessary action in the matter. Failing which necessary action will be initiated in 

accordance with the provisions of APMMC Rules, 1966. Further the then Asst. Director 

of Mines and Geology has already stopped issuing of dispatch permits since 29.08.2020 

to the quarry leases is not having valid statutory permissions.    

  
In view of the above you are hereby once again requested not to start any 

quarrying operations until submission of statutory clearances from the concerned 

authorities, failing which necessary action will be initiated in accordance to provisions of 

Andhra Pradesh Minor Mineral Concession Rules, 1966. 

 

                                                                          
 

    Asst. Director of Mines & Geology (FAC), 

 Anakapalli 
 
 
 
 
 

Copy submitted to the Director of Mines & Geology, Ibrahimpatnam for favour of 
information. 
Copy Submitted to the District Collector and Magistrate, Anakapalli for favour of 
information. 
Copy Submitted to the District Collector and Magistrate, Visakhapatnam for favour of 

information. 
Copy submitted to the Dy. Director of Mines & Geology, Visakhapatnam for favour of 
information. 
Copy to the Tahsildar, Anakapalli information and necessary action in the matter. 

Address of the Lessee 
 

M/s Madhava Projects, 
Prop: Sri C. Sridhar,  
48-9-18/29/1, Ratnaveni Complex,  
Dwaraka Nagar, Visakhapatnam. 
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(Published in the Gazette of India, Extraordinary, Part-II, and Section 3, Sub-section (ii) 
MINISTRY OF ENVIRONMENT AND FORESTS 

  

New Delhi 14
th

 September, 2006 

Notification 

   

 

S.O. 1533  Whereas, a draft notification under sub-rule (3) of Rule 5 of the 
Environment (Protection) Rules, 1986 for imposing certain restrictions and prohibitions on 

new projects or activities, or on the expansion or modernization of existing projects or 

activities based on their potential environmental impacts as indicated in the Schedule to the 

notification, being undertaken in any part of India
1
, unless prior environmental clearance has 

been accorded in accordance with the objectives of National Environment Policy as approved 
by the Union Cabinet on 18th May, 2006 and the procedure specified in the notification, by 

the Central Government or the State or Union territory Level  Environment Impact 

Assessment Authority (SEIAA), to be constituted by the Central Government in consultation 

with the State Government or the Union territory Administration concerned under sub-section 

(3) of section 3 of the Environment (Protection) Act, 1986 for the purpose of this notification, 

was  published in the Gazette of India ,Extraordinary, Part II, section 3, sub-section (ii) vide 

number S.O. 1324 (E) dated the 15
th

 September ,2005 inviting objections and suggestions from 

all persons likely to be affected thereby within a period of sixty days from the date on which 

copies of Gazette containing the said notification were made available to the public; 

 

 And whereas, copies of the said notification were made available to the public on 15
th

 

September, 2005; 

 

 And whereas, all objections and suggestions received in response to the above 

mentioned draft notification have been duly considered by the Central Government;  

           Now, therefore, in exercise of the powers conferred by sub-section (1) and clause  (v) of 

sub-section  (2) of section 3 of the Environment (Protection) Act, 1986, read with clause     (d) 

of sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986 and in supersession of 

the notification number S.O. 60 (E) dated the 27
th

 January, 1994, except in respect of things 

done or omitted to be done before such supersession, the Central Government hereby directs 

that on and from the date of its publication the required construction of new projects or  

activities or  the expansion or modernization of existing projects or activities listed in the 

Schedule to this notification  entailing capacity addition with change in process and or 

technology shall be undertaken in any part of India only after the prior environmental 

clearance from the Central Government or as the case may be, by the State Level Environment 

Impact Assessment Authority, duly constituted by the Central Government under sub-section 

(3) of section 3 of the said Act, in accordance with the procedure specified hereinafter in this 

notification. 

_________________________ 

1
Includes the territorial waters  
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2. Requirements of prior Environmental Clearance (EC):- The following projects or 

activities shall require prior environmental clearance from the concerned regulatory authority, 

which shall hereinafter referred to be as the Central Government in the Ministry of 

Environment and Forests for matters falling under Category ‘A’ in the Schedule and at State 

level the State Environment Impact Assessment Authority (SEIAA) for matters falling under 

Category ‘B’ in the said Schedule, before any construction work, or preparation of land by the 

project management except for securing the land, is started on the project or activity: 
 

(i) All new projects or activities listed in the Schedule to this notification; 
 

(ii) Expansion and modernization of existing projects or activities listed in the Schedule to 

this notification with addition of capacity beyond the limits specified for the concerned sector, 

that is, projects or activities which cross the threshold limits given in the Schedule, after 

expansion or modernization; 

 

 (iii) Any change in product - mix in an existing manufacturing unit included in Schedule 

beyond the specified range.  

3.  State Level Environment Impact Assessment Authority:- (1) A State Level 

Environment Impact Assessment Authority hereinafter referred to as the SEIAA shall be 

constituted by the Central Government under sub-section (3) of section 3 of the Environment 

(Protection) Act, 1986 comprising of three Members including a Chairman and a Member – 

Secretary to be nominated by the State Government or the Union territory Administration 

concerned.   

 

(2) The Member-Secretary shall be a serving officer of the concerned State Government or 

Union territory administration familiar with environmental laws.   

 

(3) The other two Members shall be either a professional or expert fulfilling the eligibility 

criteria given in Appendix VI to this notification.  

 

(4) One of the specified Members in sub-paragraph (3) above who is an expert in the 

Environmental Impact Assessment process shall be the Chairman of the SEIAA.    

 

(5) The State Government or Union territory Administration shall forward the names of the 

Members and the Chairman referred in sub- paragraph 3 to 4 above to the Central 

Government and the Central Government shall constitute the SEIAA as an authority for 

the purposes of this notification within thirty days of the date of receipt of the names. 

 

(6) The non-official Member and the Chairman shall have a fixed term of three years (from 

the date of the publication of the notification by the Central Government constituting the 

authority). 

 

(7) All decisions of the SEIAA shall be unanimous and taken in a meeting.    

4.             Categorization of projects and activities:-  

(i)      All projects and activities are broadly categorized in to two categories - Category A and 

Category B, based on the spatial extent of potential impacts and potential impacts on human 

health and natural and man made resources. 
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 (ii)     All projects or activities included as Category ‘A’ in the Schedule, including expansion 

and modernization of existing projects or activities and change in product mix, shall require prior 

environmental clearance   from the Central Government in the Ministry of Environment and 

Forests (MoEF) on the recommendations of an Expert Appraisal Committee (EAC) to be 

constituted by the Central Government for the purposes of this notification; 

(iii)     All projects or activities included as Category ‘B’ in the Schedule, including expansion 

and modernization of existing projects or activities as specified in sub paragraph (ii) of paragraph 

2, or change in product mix as specified in sub paragraph (iii) of paragraph 2, but excluding 

those which fulfill the General Conditions (GC) stipulated in the Schedule, will require prior 

environmental clearance from the State/Union territory Environment Impact Assessment 

Authority (SEIAA). The SEIAA shall base its decision on the recommendations of a State or 

Union territory level Expert Appraisal Committee (SEAC) as to be constituted for in this 

notification.  In the absence of a duly constituted SEIAA or SEAC, a Category ‘B’ project shall 

be treated as a Category ‘A’ project; 

5.    Screening, Scoping and Appraisal Committees:-  

 

           The same Expert Appraisal Committees (EACs) at the Central Government and SEACs 

(hereinafter referred to as the (EAC) and (SEAC) at the State or the Union territory level shall 

screen, scope and appraise projects or activities in Category ‘A’ and Category ‘B’ respectively. 

EAC and SEAC’s shall meet at least once every month.  

  

(a)      The composition of the EAC shall be as given in Appendix VI.  The SEAC at the State or 

the Union territory level shall be constituted by the Central Government in consultation with the 

concerned State Government or the Union territory Administration with identical composition;  

 

(b)   The Central Government may, with the prior concurrence of the concerned State 

Governments or the Union territory Administrations, constitutes one SEAC for more than one 

State or Union territory for reasons of administrative convenience and cost;  

(c)       The EAC and SEAC shall be reconstituted after every three years; 

(d)    The authorised members of the EAC and SEAC, concerned, may inspect any site(s) 

connected with the project or activity in respect of which the prior environmental clearance is 

sought, for the purposes of screening or scoping or appraisal, with prior notice of at least seven 

days to the applicant, who shall provide necessary facilities for the inspection; 

(e)     The EAC and SEACs shall function on the principle of collective responsibility. The 

Chairperson shall endeavour to reach a consensus in each case, and if consensus cannot be 

reached, the view of the majority shall prevail.  

6.        Application for Prior Environmental Clearance (EC):-    

    An application seeking prior environmental clearance in all cases shall be made in the 

prescribed Form 1 annexed herewith and Supplementary Form 1A, if applicable, as given in 

Appendix II, after the identification of prospective site(s) for the project and/or activities to 

which the application relates, before commencing any construction activity, or preparation of 

land, at the site by the applicant. The applicant shall furnish, along with the application, a copy 

of the pre-feasibility project report except that, in case of construction projects or activities (item 

8 of the Schedule) in addition to Form 1 and the Supplementary Form 1A, a copy of the 

conceptual plan shall be provided, instead of the pre-feasibility report.  
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7.        Stages in the Prior Environmental Clearance (EC) Process for New Projects:- 

7(i)    The environmental clearance process for new projects will comprise of a maximum of four 

stages, all of which may not apply to particular cases as set forth below in this notification. These 

four stages in sequential order are:- 

• Stage (1) Screening (Only for Category ‘B’ projects and activities) 

• Stage  (2) Scoping 

• Stage (3) Public Consultation 

• Stage (4) Appraisal 

 

I.  Stage (1) -  Screening: 

           

           In case of Category ‘B’ projects or activities, this stage will entail the scrutiny of an 

application seeking prior environmental clearance   made in Form 1 by the concerned State level 

Expert Appraisal Committee (SEAC) for determining whether or not the project or activity 

requires further environmental studies for preparation of an Environmental Impact Assessment 

(EIA) for its appraisal prior to the grant of environmental clearance depending up on the nature 

and location specificity of the project . The projects requiring an Environmental Impact 

Assessment report shall be termed Category ‘B1’ and remaining projects shall be termed 

Category ‘B2’ and will not require an Environment Impact Assessment report. For categorization 

of projects into B1 or B2 except item 8 (b), the Ministry of Environment and Forests shall issue 

appropriate guidelines from time to time. 

II. Stage (2) -  Scoping:  

(i)       “Scoping”: refers to the process by which the Expert Appraisal Committee in the case of 

Category ‘A’ projects or activities, and State level Expert Appraisal Committee in the case of 

Category ‘B1’ projects or activities, including applications for expansion and/or modernization 

and/or change in product mix of existing projects or activities, determine detailed and 

comprehensive Terms Of Reference (TOR) addressing all relevant environmental concerns for 

the preparation of an Environment Impact Assessment (EIA) Report in respect of the project or 

activity for which prior environmental clearance is sought. The Expert Appraisal Committee or 

State level Expert Appraisal Committee concerned shall determine the Terms of Reference on 

the basis of the information furnished in the prescribed application Form1/Form 1A including 

Terns of Reference proposed by the applicant, a site visit by a sub- group of Expert Appraisal 

Committee or State level Expert Appraisal Committee concerned only if considered necessary by 

the Expert Appraisal Committee or State Level Expert Appraisal Committee concerned, Terms 

of Reference suggested by the applicant if furnished and other information that may be available 

with the Expert Appraisal Committee or State Level Expert Appraisal Committee concerned. All 

projects and activities listed as Category ‘B’ in Item 8 of the Schedule 

(Construction/Township/Commercial Complexes /Housing) shall not require Scoping and will be 

appraised on the basis of Form 1/ Form 1A and the conceptual plan.  

 

(ii)        The Terms of Reference (TOR) shall be conveyed to the applicant  by the Expert 

Appraisal Committee or State Level Expert Appraisal Committee as concerned within sixty days 

of the receipt of Form 1. In the case of Category A Hydroelectric projects Item 1(c) (i) of the 

Schedule the Terms of Reference shall be conveyed along with the clearance for pre-construction 

activities .If the Terms of Reference are not finalized and conveyed to the applicant within sixty 

days of the receipt of Form 1, the Terms of Reference suggested by the applicant shall be 

deemed as the final Terms of Reference approved for the EIA studies. The approved Terms of 
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Reference shall be displayed on the website of the Ministry of Environment and Forests and the 

concerned State Level Environment Impact Assessment Authority.   

 

(iii)     Applications for prior environmental clearance may be rejected by the regulatory 

authority concerned on the recommendation of the EAC or SEAC concerned at this stage itself.  

In case of such rejection, the decision together with reasons for the same shall be communicated 

to the applicant   in writing within sixty days of the receipt of the application. 
 

 

III. Stage (3) - Public Consultation:  

 

(i)   “Public Consultation” refers to the process by which the concerns of local affected persons 

and others who have plausible stake in the environmental impacts of the project or activity are 

ascertained with a view to taking into account all the material concerns in the project or activity 

design as appropriate. All Category ‘A’ and Category B1 projects or activities shall undertake 

Public Consultation, except the following:- 

 

(a) modernization of irrigation projects (item 1(c) (ii) of the Schedule). 

 

(b) all projects or activities located within industrial estates or parks (item 7(c) 

of the Schedule) approved by the concerned authorities, and which are not 

disallowed in such approvals. 

 

(c) expansion of Roads and Highways (item 7 (f) of the Schedule) which do not 

involve any further acquisition of land. 

  

(d) all Building /Construction projects/Area Development projects and Townships 

  (item 8). 

 

(e) all Category ‘B2’ projects and activities. 

 

(f) all projects or activities concerning national defence and security or 

involving other strategic considerations as determined by the Central 

Government. 

 

(ii)     The Public Consultation shall ordinarily have two components comprising of:- 

 

(a)    a public hearing at the site or in its close proximity- district wise, to be carried out in the 

manner prescribed in Appendix IV, for ascertaining concerns of local affected persons;  

 (b)  obtain responses in writing from other concerned persons having a plausible stake in the 

environmental aspects of the project or activity.  

(iii)        the public hearing at, or in close proximity to, the site(s) in all cases shall be conducted 

by the State Pollution Control Board (SPCB) or the Union territory Pollution Control Committee 

(UTPCC) concerned in the specified manner and forward the proceedings to the regulatory 

authority concerned within 45(forty five ) of a request to the effect from the applicant.  

 

(iv)    in case the State Pollution Control Board or the Union territory Pollution Control 

Committee concerned does not undertake and complete the public hearing within the specified 

period, and/or does not convey the proceedings of the public hearing within the prescribed period 
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directly to the regulatory authority concerned as above, the regulatory authority shall engage 

another public agency or authority which is not subordinate to the regulatory authority, to 

complete the process within a further period of forty five days,. 

 

(v)      If the public agency or authority nominated under the sub paragraph  (iii)  above reports to 

the regulatory authority concerned that owing to the local situation, it is not possible to conduct 

the public hearing in a manner which will enable the views of the concerned local persons to be 

freely expressed, it shall report the facts in detail to the concerned regulatory authority, which 

may, after due consideration of the report and other reliable information that it may have, decide 

that the public consultation in the case need not include the public hearing.   

(vi)     For obtaining responses in writing from other concerned persons having a plausible stake 

in the environmental aspects of the project or activity, the concerned regulatory authority and the 

State Pollution Control Board (SPCB) or the Union territory Pollution Control Committee 

(UTPCC) shall invite responses from such concerned persons by placing on their website the 

Summary EIA report prepared in the format given in Appendix IIIA  by the applicant along with  

a copy of the application in the prescribed form , within seven days of the receipt of a written 

request for arranging the public hearing . Confidential information including non-disclosable or 

legally privileged information involving Intellectual Property Right, source specified in the 

application shall not be placed on the web site. The regulatory authority concerned may also use 

other appropriate media for ensuring wide publicity about the project or activity. The regulatory 

authority shall, however, make available on a written request from any concerned person the 

Draft EIA report for inspection at a notified place during normal office hours till the date of the 

public hearing. All the responses received as part of this public consultation process shall be 

forwarded to the applicant through the quickest available means. 

(vii)     After completion of the public consultation, the applicant shall address all the material 

environmental concerns expressed during this process, and make appropriate changes in the draft 

EIA and EMP. The final EIA report, so prepared, shall be submitted by the applicant   to the 

concerned regulatory authority for appraisal. The applicant may alternatively submit a 

supplementary report to draft EIA and EMP addressing all the concerns expressed during the 

public consultation.   

 

IV.  Stage (4) -  Appraisal: 

 

(i)     Appraisal means the detailed scrutiny by the Expert Appraisal Committee or State Level 

Expert Appraisal Committee of the application and other documents like the Final EIA report, 

outcome of the public consultations including public hearing proceedings, submitted by the 

applicant to the regulatory authority concerned for grant of environmental clearance. This 

appraisal shall be made by Expert Appraisal Committee or State Level Expert Appraisal 

Committee concerned in a transparent manner in a proceeding to which the applicant shall be 

invited for furnishing necessary clarifications in person or through an authorized representative. 

On conclusion of this proceeding, the Expert Appraisal Committee or State Level Expert 

Appraisal Committee concerned shall make categorical recommendations to the regulatory 

authority concerned either for grant of prior environmental clearance on stipulated terms and 

conditions, or rejection of the application for prior environmental clearance, together with 

reasons for the same.  

 

(ii)    The appraisal of all projects or activities which are not required to undergo public 

consultation, or submit an Environment Impact Assessment report, shall be carried out on the 

basis of the prescribed application Form 1 and Form 1A as applicable, any other relevant 
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validated information available and the site visit wherever the same is considered as necessary by 

the Expert Appraisal Committee or State Level Expert Appraisal Committee concerned. 

 

(iii)    The appraisal of an application be shall be completed by the Expert Appraisal Committee 

or State Level Expert Appraisal Committee concerned within sixty days of the receipt of the final 

Environment Impact Assessment report and other documents or the receipt of Form 1 and Form  

1 A, where public consultation is not necessary and the recommendations of the Expert 

Appraisal Committee or State Level Expert Appraisal Committee shall be placed before the 

competent authority for a final decision within the next fifteen days .The prescribed procedure 

for appraisal is given in Appendix V ; 

 

7(ii).  Prior Environmental Clearance (EC) process for Expansion or Modernization or 
Change of product mix in existing projects: 

 

          All applications seeking prior environmental clearance for expansion with increase in the 

production capacity beyond the capacity for which prior environmental clearance has been 

granted under this notification or with increase in either lease area or production capacity in the 

case of  mining projects    or  for the modernization of an existing unit with increase in the total 

production capacity beyond the threshold limit prescribed in the Schedule to this notification 

through change in process and or technology or involving a change in the product –mix shall be 

made in Form I and they shall be considered by the concerned  Expert Appraisal Committee or 

State Level Expert Appraisal Committee within sixty days, who will  decide on the due diligence  

necessary including preparation of EIA and  public consultations and the application shall be 

appraised accordingly for grant of environmental clearance.  

8.Grant or Rejection of Prior Environmental Clearance (EC):   

(i)     The regulatory authority shall consider the recommendations of the EAC or SEAC 

concerned and convey its decision to the applicant within forty five days of the receipt of the 

recommendations of the Expert Appraisal Committee or State Level Expert Appraisal 

Committee concerned or in other words within one hundred and five days of the receipt of the 

final Environment Impact Assessment Report, and where Environment Impact Assessment is not 

required, within one hundred and five days of the receipt of the complete application with 

requisite documents, except as provided below.   

(ii)       The regulatory authority shall normally accept the recommendations of the Expert 

Appraisal Committee or State Level Expert Appraisal Committee concerned. In cases where it 

disagrees with the recommendations of the Expert Appraisal Committee or State Level Expert 

Appraisal Committee concerned, the regulatory authority shall request reconsideration by the 

Expert Appraisal Committee or State Level Expert Appraisal Committee concerned within forty 

five days of the receipt of the recommendations of the Expert Appraisal Committee or State 

Level Expert Appraisal Committee concerned while stating the reasons for the disagreement.  An 

intimation of this decision shall be simultaneously conveyed to the applicant.  The Expert 

Appraisal Committee or State Level Expert Appraisal Committee concerned, in turn, shall 

consider the observations of the regulatory authority and furnish its views on the same within a 

further period of sixty days. The decision of the regulatory authority after considering the views 

of the Expert Appraisal Committee or State Level Expert Appraisal Committee concerned shall 

be final and conveyed to the applicant by the regulatory authority concerned within the next 

thirty days. 

(iii)    In the event that the decision of the regulatory authority is not communicated to the 

applicant within the period specified in sub-paragraphs (i) or (ii) above, as applicable, the 
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applicant may proceed as if the environment clearance sought for has been granted or denied by 

the regulatory authority in terms of the final recommendations of the Expert Appraisal 

Committee or State Level Expert Appraisal Committee concerned. 

(iv)      On expiry of the period specified for decision by the regulatory authority under paragraph 

(i) and (ii) above, as applicable, the decision of the regulatory authority, and the final 

recommendations of the Expert Appraisal Committee or State Level Expert Appraisal 

Committee concerned shall be public documents.  

(v)    Clearances from other regulatory bodies or authorities shall not be required prior to receipt 

of applications for prior environmental clearance   of projects or activities, or screening, or 

scoping, or appraisal, or decision by the regulatory authority concerned, unless any of these is 

sequentially dependent on such clearance either due to a requirement of law, or for necessary 

technical reasons.   

(vi)    Deliberate concealment and/or submission of false or misleading information or data 

which is material to screening or scoping or appraisal or decision on the application shall make 

the application liable for rejection, and cancellation of prior environmental clearance granted on 

that basis. Rejection of an application or cancellation of a prior environmental clearance   already 

granted, on such ground, shall be decided by the regulatory authority, after giving a personal 

hearing to the applicant, and following the principles of natural justice. 

9. Validity of Environmental Clearance (EC): 

The “Validity of Environmental Clearance” is meant the period from which a prior 

environmental clearance is granted by the regulatory authority, or may be presumed by the 

applicant   to have been granted under sub paragraph (iv) of paragraph 7 above, to the start of 

production operations by the project or activity, or completion of all construction operations in 

case of construction projects (item 8 of the Schedule), to which the application for prior 

environmental clearance refers. The prior environmental clearance granted for a project or 

activity shall be valid for a period of ten years in the case of River Valley projects (item 1(c) of 

the Schedule), project life as estimated by Expert Appraisal Committee or State Level Expert 

Appraisal Committee subject to a maximum of thirty years for mining projects and five years in 

the case of all other projects and activities.  However, in the case of Area Development projects 

and Townships [item 8(b)], the validity period shall be limited only to such activities as may be 

the responsibility of the applicant as a developer. This period of validity may be extended by the 

regulatory authority concerned by a maximum period of five years provided an application is 

made to the regulatory authority by the applicant    within the validity period, together with an 

updated Form 1, and Supplementary Form 1A, for Construction projects or activities (item 8 of 

the Schedule). In this regard the regulatory authority may also consult the Expert Appraisal 

Committee or State Level Expert Appraisal Committee as the case may be.  

10.     Post Environmental Clearance Monitoring: 

(i)       It shall be mandatory for the project management to submit half-yearly compliance reports 

in respect of the stipulated prior environmental clearance terms and conditions in hard and soft 

copies to the regulatory authority concerned, on 1
st
 June and 1

st
 December of each calendar year.  

 

(ii)    All such compliance reports submitted by the project management shall be public 

documents. Copies of the same shall be given to any person on application to the concerned 

regulatory authority. The latest such compliance report shall also be displayed on the web site of 

the concerned regulatory authority. 
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11.       Transferability of Environmental Clearance (EC): 
 

           A prior environmental clearance granted for a specific project or activity to an applicant 

may be transferred during its validity to another legal person entitled to undertake the project or 

activity on application by the transferor, or by the transferee with a written “no objection” by the 

transferor, to, and by the regulatory authority concerned, on the same terms and conditions under 

which the prior environmental clearance   was initially granted, and for the same validity period. 

No reference to the Expert Appraisal Committee or State Level Expert Appraisal Committee 

concerned is necessary in such cases. 

12.       Operation of EIA Notification, 1994, till   disposal of pending cases: 

            From the date of final publication of this notification the Environment Impact 

Assessment (EIA) notification number S.O.60 (E) dated 27
th

 January, 1994 is hereby superseded, 

except in suppression of the things done or omitted to be done before such suppression to the 

extent that in case of all or some types of applications made for prior environmental clearance 

and pending on the date of final publication of this notification, the Central Government may 

relax any one or all provisions of this notification except the list of the projects or activities  

requiring prior environmental clearance in Schedule I , or continue operation of some or all 

provisions of the said notification, for a period not exceeding one year from the date of issue of  

this notification.     

   
   

 
 

[No. J-11013/56/2004-IA-II (I)] 

 
(R.CHANDRAMOHAN) 

JOINT SECRETARY TO THE GOVERNMENT OF INDIA 
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SCHEDULE 
 

(See paragraph 2 and 7) 
 

LIST OF PROJECTS OR ACTIVITIES REQUIRING PRIOR ENVIRONMENTAL CLEARANCE 

 

Category with threshold limit  
 

 
Project or Activity 

 
A 

 
B 

Conditions if any 
 

 

1 

 

Mining, extraction of natural resources and power generation (for a specified 
production capacity)  
 

(a) (        (1) (2) (3) (4) (5) 

1(a)        Mining of minerals  ≥   50 ha. of mining lease area 

 

Asbestos mining irrespective of 

mining area 

<50 ha 

≥  5 ha .of mining 

lease area. 

General Condition 

shall apply 
Note 

Mineral prospecting  

(not involving 

drilling) are exempted 

provided the 

concession   areas 

have got previous 

clearance for physical 

survey 

1(b) Offshore and 

onshore oil and gas 

exploration, 

development & 

production 

All projects 

 
 

 Note 

Exploration Surveys 

(not involving drilling) 

are exempted provided 

the concession areas 

have got previous 

clearance for physical 

survey 

 

1(c) River Valley 

projects 
(i) ≥ 50 MW hydroelectric 

power generation; 

(ii) ≥ 10,000 ha. of culturable 

command area 

(i) < 50 MW ≥ 25 

MW hydroelectric 

power generation; 

(ii) < 10,000 ha. of 

culturable command 

area 

 

General Condition shall 

apply 

1(d) Thermal Power 

Plants 
≥ 500 MW (coal/lignite/naphta 

& gas based); 

≥ 50 MW (Pet coke diesel and 

all other fuels  ) 

< 500 MW  

(coal/lignite/naptha & 

gas based); 

<50 MW 

≥ 5MW (Pet coke 

,diesel and all other 

fuels  ) 

General Condition shall 

apply 
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(1) (2) (3) (4) (5) 

1(e) Nuclear power 

projects and 

processing of 

nuclear fuel 

 

All projects -  

 
2 

 

Primary Processing  

2(a) Coal washeries ≥ 1 million ton/annum 

throughput of coal 

 

<1million ton/annum 

throughput of coal 

General Condition shall 

apply 

  

(If located within mining 

area the proposal shall be 

appraised together with the 

mining proposal) 

2 (b) Mineral 

beneficiation 
≥ 0.1million ton/annum 

mineral throughput 

 

< 0.1million ton/annum 

mineral throughput 

General Condition shall 

apply  

 

(Mining proposal with 

Mineral beneficiation shall 

be appraised together for 

grant of clearance) 
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3 

  
Materials Production 
 

(1) (2) (3) (4) (5) 

3(a) Metallurgical 

industries (ferrous 

& non ferrous)  

a)Primary 

metallurgical industry 

 

All projects  

 

 

b) Sponge iron 

manufacturing 

 ≥ 200TPD 

 

 

c)Secondary 

metallurgical 

processing industry  

 

All toxic and heavy 

metal producing units  

≥ 20,000  tonnes 

/annum   

 

 

- 

 

 
 

 

 
 
 
Sponge iron 

manufacturing  

<200TPD 

 

 

Secondary metallurgical 

processing industry  

 

i.)All toxic  

andheavymetal producing 

 units  

<20,000 tonnes 

 /annum 

 

ii.)All other  

non –toxic  

secondary metallurgical 

processing industries  

 

>5000 tonnes/annum 

 

 
 

 

 

 

 

 

 

 

General Condition shall 

apply for Sponge iron    

manufacturing  

3( b) Cement plants 

 

≥ 1.0 million 

tonnes/annum 

production capacity 

 

 

<1.0 million 

tonnes/annum production 

capacity. All Stand alone 
grinding units  

 
 

 
 
 

 
 
 
 

 
 
 

General Condition shall 

apply 
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4 

  
Materials Processing 
 

(1) (2) (3) (4) (5) 

4(a) Petroleum refining 

industry 

 

All projects 

 

- - 

4(b) Coke oven plants ≥2,50,000 

tonnes/annum 

- 

<2,50,000 & 

≥25,000 tonnes/annum 

 

- 

4(c ) Asbestos milling 

and asbestos based 

products  

All projects 

 

- - 

4(d) Chlor-alkali 

industry 

 

≥300 TPD production 

capacityor a unit 

located out side the 

notified industrial area/ 

estate 

 

<300 TPD production 

capacity 

and located within a 

notified industrial area/ 

estate 

 

Specific Condition shall 

apply 

 

 No new Mercury Cell 

based plants will be 

permitted and existing 

units converting to 

membrane cell technology 

are exempted from this 

Notification     

 

 

4(e) Soda ash Industry All projects 

 

- - 

4(f) Leather/skin/hide 

processing 

industry 

New projects outside 

the industrial area or 

expansion of existing 

units out side the 

industrial area  

 

 

All new or expansion of 

projects located within a 

notified industrial area/ 

estate 

Specific condition shall 

apply 

 

 
5 

  
Manufacturing/Fabrication 
 

5(a) Chemical 

fertilizers 
All projects 

 

- - 

5(b) Pesticides industry 

and pesticide 

specific 

intermediates 

(excluding 

formulations) 

All units producing 

technical grade 

pesticides   

 

 

 

 

 

 

 

 

- - 
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(1) (2) (3) (4) (5) 

5(c) Petro-chemical 

complexes 

(industries based 

on processing of 

petroleum 

fractions & natural 

gas and/or 

reforming to 

aromatics) 

 

All projects 

- 

- - 

5(d) Manmade fibres 

manufacturing  

 

Rayon 

 

Others General Condition shall 

apply  

5(e) Petrochemical 

based processing 

(processes other 

than cracking & 

reformation and 

not covered under 

the complexes) 

 

Located out side the 

notified industrial area/ 

estate 

- 

Located in a notified 

industrial area/ estate  

Specific Condition shall 

apply 

5(f) Synthetic organic 

chemicals industry 

(dyes & dye 

intermediates; bulk 

drugs and 

intermediates 

excluding drug  

formulations; 

synthetic rubbers; 

basic organic 

chemicals, other 

synthetic organic 

chemicals and 

chemical 

intermediates)  

 

 

Located out side the 

notified industrial area/ 

estate 

Located in a notified 

industrial area/ estate 

Specific Condition shall 

apply 

5(g) Distilleries  

 

(i)All Molasses based 

distilleries  

 

(ii) All Cane juice/ 

non-molasses   based 

distilleries ≥30 KLD 

 

 

 

All Cane juice/non-

molasses based distilleries 

– 

<30 KLD 

General Condition shall 

apply  

5(h) Integrated paint 

industry 

- 

 

All projects General Condition shall 

apply  
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(1) (2) (3) (4) (5) 

5(i) Pulp & paper 

industry excluding 

manufacturing of 

paper from waste 

paper and 

manufacture of 

paper from ready 

pulp with out 

bleaching  

 

 

Pulp manufacturing 

and    

 

Pulp& Paper 

manufacturing industry 

- 

 Paper manufacturing 

industry without pulp 

manufacturing 

General Condition shall 

apply  

5(j) Sugar Industry  - 

- 
≥   5000 tcd cane crushing 

capacity  

General Condition shall 

apply  

 

5(k) Induction/arc 

furnaces/cupola 

furnaces 5TPH or 

more  

 

 

- 

- 

All projects General Condition shall 

apply 

 
6 

   

Service Sectors 
 

6(a) Oil & gas 

transportation pipe 

line (crude and 

refinery/ 

petrochemical 

products), passing 

through national 

parks 

/sanctuaries/coral 

reefs /ecologically 

sensitive areas 

including LNG 

Terminal  

 

 

 

 

 

 

 

 

 

 

 

 

 

All projects 

- 

 - 
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(1) (2) (3) (4) (5) 

6(b) Isolated storage & 

handling of 

hazardous 

chemicals (As per 

threshold planning 

quantity indicated 

in column 3 of 

schedule 2 & 3 of  

MSIHC Rules 

1989 amended 

2000) 

 

- All projects 

 

General Condition shall 

apply  

 

 

 

 

 

 

 

 
7 

  
Physical Infrastructure including Environmental Services 

 

7(a) Air ports 

 
 

All projects - - 

7(b) All ship breaking 

yards including 

ship breaking units 

 

All projects 

 

- - 

7(c) Industrial estates/ 

parks/ complexes/ 

areas, export 

processing Zones 

(EPZs), Special 

Economic Zones 

(SEZs), Biotech 

Parks, Leather 

Complexes.   

If at least one industry 

in the proposed 

industrial estate falls 

under the Category A, 

entire industrial area 

shall be treated as 

Category A, 

irrespective of the area.  

 

Industrial estates with 

area greater than 500 

ha. and housing at least 

one Category B 

industry. 

 Industrial estates housing 

at least one Category B 

industry and area <500 

ha.  

 

 

 

 

 

 

 

Industrial estates of area> 

500 ha. and not housing 

any industry belonging to 

Category A or B. 

Special condition shall apply 

 

Note: 

Industrial Estate of area 

below 500 ha. and not 

housing any industry of 

category A or B does not 

require clearance. 

 

 

 

 

 

 

 

 

 

 

7(d) Common 

hazardous waste 

treatment, storage 

and disposal 

facilities (TSDFs) 

 

 

 

 

All integrated facilities 

having incineration 

&landfill or 

incineration alone  

All facilities having land 

fill only  

General Condition shall 

apply  
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(1) (2) (3) (4) (5) 

7(e) 
 
 

 
 
 
 

Ports, Harbours 

 

 

 

 

 

 

≥ 5 million TPA of 

cargo handling 

capacity (excluding 

fishing harbours) 

 

< 5 million TPA of cargo 

handling capacity and/or 

ports/ harbours ≥10,000 

TPA of fish handling 

capacity 

 

 

 

General Condition shall 

apply 

 

 

 

7(f)    Highways i) New National High 

ways; and 

 

 

ii) Expansion of 

National High ways 

greater than 30 KM, 

involving additional 

right of way greater 

than 20m involving 

land acquisition and 

passing through more 

than one State. 

 

 

 

i) New State High ways; 

and 

 

 

ii) Expansion of National 

/ State Highways greater 

than 30 km involving 

additional right of way 

greater than 20m 

involving land 

acquisition. 

 

General Condition shall 

apply 

7(g) Aerial ropeways 

 

 

 All projects General Condition shall 

apply 

 

 

7(h) Common 

Effluent 

Treatment Plants 

(CETPs) 

 

 

 

 All projects 

 

General Condition shall 

apply 

7(i) Common 

Municipal Solid 

Waste 

Management 

Facility 

(CMSWMF) 

 

 

 

 

 

 

 

 

 All projects General Condition shall 

apply 
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(1) (2) (3) (4) (5) 

8  Building /Construction projects/Area Development projects and Townships 

8(a) Building and 

Construction 

projects  

 ≥20000 sq.mtrs and  

<1,50,000 sq.mtrs. of 

built-up area# 

#(built up area for covered 

construction; in the case of 

facilities open to the sky, it 

will be the activity area ) 

8(b) Townships and 

Area Development 

projects. 

 Covering an area ≥ 50 ha 

and or built up area 

≥1,50,000 sq .mtrs ++ 

++
All projects under Item 

8(b) shall be appraised as 

Category B1 

 

Note:- 
 

  

General Condition (GC):  
 

Any project or activity specified in Category ‘B’ will be treated as Category A, if located in 

whole or in part within 10 km from the boundary of:  (i) Protected Areas notified under the Wild 

Life (Protection) Act, 1972, (ii) Critically Polluted areas as notified by the Central Pollution 

Control Board from time to time, (iii) Notified Eco-sensitive areas, (iv) inter-State boundaries 

and international boundaries.  

 

Specific Condition (SC): 
 

If any Industrial Estate/Complex / Export processing Zones /Special Economic Zones/Biotech 

Parks / Leather Complex with homogeneous type of industries such as Items 4(d), 4(f), 5(e), 5(f), 

or those Industrial estates with pre –defined set of activities (not necessarily homogeneous, 

obtains prior environmental clearance, individual industries including proposed industrial 

housing within such   estates /complexes will not be required to take prior environmental 

clearance, so long as the Terms and Conditions for the industrial estate/complex are complied 

with  (Such estates/complexes    must    have a clearly identified management with the legal 

responsibility of ensuring adherence to the Terms and Conditions of prior environmental 

clearance, who may be held responsible for violation of the same throughout the life of the 

complex/estate). 
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APPENDIX I 

(See paragraph – 6) 

FORM 1 

 

(I)     Basic Information 
 

  Name of the Project: 

 

  Location / site alternatives under consideration: 

 

  Size of the Project: * 

 

Expected cost of the project: 

 

  Contact Information: 

                             

               Screening Category: 

   

 

• Capacity corresponding to sectoral activity (such as production capacity for 

manufacturing, mining lease area and production capacity for mineral 

production, area for mineral exploration, length for linear transport 

infrastructure, generation capacity for power generation etc.,) 

 

 

(II) Activity 

 
1. Construction, operation or decommissioning of the Project involving actions, 

which will cause physical changes in the locality (topography, land use, changes 

in water bodies, etc.) 
 

 
 
S.No. 

 
 
Information/Checklist confirmation  

 
 
Yes/No 

Details thereof (with 
approximate quantities /rates, 
wherever possible) with source 

of information data 

1.1 Permanent or temporary change in land use, 

land cover or topography including increase 

in    intensity of land use (with respect to 

local     land use plan)  

  

1.2 Clearance of existing land, vegetation and 

buildings? 
  

1.3 Creation of new land uses? 

 
  

1.4 Pre-construction investigations e.g. bore 

houses, soil testing? 
  

1.5 Construction works? 
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1.6 Demolition works? 

 
  

1.7 Temporary sites used for construction works 

or 

      housing of construction workers? 

  

1.8 Above ground buildings, structures or 

      earthworks including linear structures, cut 

and 

  fill or excavations 

  

1.9 Underground works including mining or     

tunneling? 
  

1.10 Reclamation works? 

 
  

1.11 Dredging? 

  

  

1.12 Offshore structures?   

1.13 Production and manufacturing processes? 

 
  

1.14 Facilities for storage of goods or materials? 

 

  

1.15 Facilities for treatment or disposal of solid 

waste or liquid effluents? 
  

1.16 Facilities for long term housing of 

operational        workers? 
  

1.17  New road, rail or sea traffic during 

construction or operation? 

 

  

1.18  New road, rail, air waterborne or other 

transport infrastructure including new or 

altered routes and stations, ports, airports etc? 

 

  

1.19  Closure or diversion of existing transport 

routes or infrastructure leading to changes in 

traffic 

        movements? 

   

 

  

1.20 New or diverted transmission lines or 

pipelines? 
  

1.21 Impoundment, damming, culverting, 

realignment or other changes to the 

hydrology   of watercourses or aquifers? 

  

1.22 Stream crossings? 

 
  

1.23 Abstraction or transfers of water form ground 

or surface waters? 
  

1.24 Changes in water bodies or the land surface 

affecting drainage or run-off? 
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1.25 Transport of personnel or materials for 

construction, operation or decommissioning? 
  

1.26 Long-term dismantling or decommissioning 

or restoration works? 
  

1.27 Ongoing activity during decommissioning 

which could have an impact on the 

environment? 

  

1.28 Influx of people to an area in either 

temporarily or permanently? 
  

1.29 Introduction of alien species? 

 

  

1.30 Loss of native species or genetic diversity? 

 
  

1.31 Any other actions? 

 
  

 

 
 

2.  Use of Natural resources for construction or operation of the Project (such as land, 

water, materials or energy, especially any resources which are non-renewable or in 
short supply): 

 

 

 

S.No. 

 

Information/checklist confirmation  

 

Yes/No 

Details thereof (with 
approximate quantities /rates, 
wherever possible) with source 

of information data 

2.1 Land especially undeveloped or agricultural 

land (ha) 

 

 

  

2.2  Water (expected source & competing users) 

unit: KLD 

  

2.3 Minerals (MT)   

 

2.4  Construction material – stone, aggregates, 

sand / soil (expected source – MT) 

  

2.5 Forests and timber (source – MT)   

2.6 Energy including electricity and fuels 

(source, competing users) Unit: fuel (MT), 

energy (MW) 

  

2.7 Any other natural resources (use appropriate 

standard units) 
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3.     Use, storage, transport, handling or production of substances    or materials, 
which could be harmful to human health or the environment or raise 
concerns about   actual or perceived risks to human health. 

 
 

 
 

S.No. 

 
 

Information/Checklist confirmation 

 
 

Yes/No 

Details thereof (with 
approximate 

quantities/rates, wherever 
possible) with source of 
information data 

3.1 Use of substances or materials, which are 

hazardous (as per MSIHC rules) to human health or 

the environment (flora, fauna, and 

 water supplies) 

  

3.2 Changes in occurrence of disease or affect disease 

vectors (e.g. insect or water borne diseases) 

  

3.3 Affect the welfare of people e.g. by changing living 

conditions? 

  

3.4 Vulnerable groups of people who could be affected 

by the project e.g. hospital patients, children, the 

elderly etc., 

  

3.5 Any other causes 

 

  

 
 
4. Production of solid wastes during construction or operation or    

decommissioning (MT/month) 

 

 
 
S.No. 

 
 
Information/Checklist confirmation 

 
 
Yes/No 

Details thereof (with 
approximate 
quantities/rates, wherever 

possible) with source of 
information data 

4.1 Spoil, overburden or mine wastes   

4.2 Municipal waste (domestic and or commercial        

wastes) 

  

4.3 Hazardous wastes (as per Hazardous Waste        

Management Rules) 
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4.4 Other industrial process wastes 

 

 

  

4.5 Surplus product 

 

  

4.6 Sewage sludge or other sludge from effluent        

treatment 

  

4.7 Construction or demolition wastes   

4.8 Redundant machinery or equipment   

4.9   Contaminated soils or other materials   

4.10 Agricultural wastes 

 

  

 

 

 

4.11 Other solid wastes 

 

 

  

 
   

5. Release of pollutants or any hazardous, toxic or noxious substances to air 

(Kg/hr) 
 

 
 
S.No. 

 
 
Information/Checklist confirmation 

 
 
Yes/No 

Details thereof (with 
approximate 
quantities/rates, wherever 
possible) with source of 
information data 

5.1 Emissions from combustion of fossil fuels from 

stationary or mobile sources 

  

5.2 Emissions from production processes   

5.3 Emissions from materials handling including   

storage or transport 

  

5.4 Emissions from construction activities including 

plant and equipment 

  

5.5 Dust or odours from handling of materials 

including construction materials, sewage and  

waste 
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5.6    Emissions from incineration of waste   

5.7 Emissions from burning of waste in open air (e.g. 

slash materials, construction debris) 

  

5.8 Emissions from any other sources 

 

  

 
 

 
6. Generation of Noise and Vibration, and Emissions of  Light and Heat: 

 

 
 
 

S.No. 

 
 
 

Information/Checklist confirmation 

Yes/No Details thereof (with 
approximate 
quantities/rates, wherever 

possible) with source of 
information data with 
source of information 

data 

6.1   From operation of equipment e.g. engines, 

ventilation plant, crushers 

 

 

  

 

 

 

 

 

6.2   From industrial or similar processes 

 

  

6.3   From construction or demolition   

6.4  From blasting or piling 

 

  

6.5  From construction or operational traffic 

 

  

6.6 From lighting or cooling systems 

 

  

6.7  From any other sources   
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7. Risks of contamination of land or water from releases of    pollutants into the 

ground or into sewers, surface waters, groundwater, coastal waters or the sea: 

 
 

 
 

S.No. 

 
 

Information/Checklist confirmation 

 
 

Yes/No 

Details thereof (with 
approximate 

quantities/rates, wherever 
possible) with source of 
information data 

7.1  From handling, storage, use or spillage of 

hazardous materials 

  

7.2  From discharge of sewage or other effluents to 

water or the land (expected mode and place of 

      discharge) 

 

  

 

 

 

 

 

7.3  By deposition of pollutants emitted to air into the 

land or into water 

 

  

7.4  From any other sources 

 

  

7.5  Is there a risk of long term build up of pollutants in 

the environment from these      sources? 

 

  

 

8. Risk of accidents during construction or operation of the Project, which could 
affect human health or the environment 

 

 
 
S.No. 

 
 
Information/Checklist confirmation 

 
 
Yes/No 

Details thereof (with 
approximate 
quantities/rates, wherever 
possible) with source of 

information data 

8.1 From explosions, spillages, fires etc from storage, 

handling, use or production of hazardous 

substances 

  

8.2 From any other causes 

 

  

8.3 Could the project be affected by natural disasters 

causing environmental damage (e.g.     floods, 

earthquakes, landslides, cloudburst etc)? 
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9. Factors which should be considered (such as consequential development) which 
could lead to environmental effects or the potential for cumulative impacts   with    

other existing or planned activities in the locality 

 

 

 
 
S. No. 

 
 
Information/Checklist confirmation 

 
 
Yes/No 

Details thereof (with 
approximate 
quantities/rates, wherever 

possible) with source of 
information data  

9.1 Lead to development of supporting.  
 lities, ancillary development or development 

stimulated by the project which could have 

impact on the environment e.g.: 

 

•  Supporting infrastructure (roads, power supply, 

waste or waste water treatment, etc.) 

 

•      housing development 

 

•      extractive industries 

 

•      supply industries 

 

•      other 

 

  

9.2 Lead to after-use of the site, which could havean 

impact on the environment 

  

9.3 Set a precedent for later developments   

9.4 Have cumulative effects due to proximity to other 

existing or planned projects with similar    effects 

 

 

  

 

(III) Environmental Sensitivity 
   

 
 

S.No. 

 
 

Areas 

 
 

Name/ 
Identity 

 
Aerial distance (within 15 

km.) 
Proposed project location 
boundary 

 

1  Areas protected under international conventions,   

national or local legislation for their ecological,    

landscape, cultural or other related value 
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2 Areas which are important or sensitive for 

ecological reasons - Wetlands, watercourses or 

other water bodies, coastal zone, biospheres, 

mountains, forests 

  

3 Areas used by protected, important or sensitive   

species of flora or fauna for breeding, nesting, 

foraging, resting, over wintering, migration 

  

 

 

4  Inland, coastal, marine or underground waters 

 

  

5  State, National boundaries 

 

  

6  Routes or facilities used by the public for access 

    to recreation or other tourist, pilgrim areas 

 

  

7  Defence installations 

 

  

8  Densely populated or built-up area   

9  Areas occupied by sensitive man-made land uses    

(hospitals, schools, places of worship, community 

facilities) 

 

  

10 Areas containing important, high quality or scarce 

resources 

 (ground water resources, surface resources, 

forestry, agriculture, fisheries, tourism, minerals) 

 

  

11  Areas already subjected to pollution or      

environmental damage. (those where existing legal 

environmental standards     are exceeded) 

  

12  Areas susceptible to natural hazard which could      

cause the project to present environmental 

problems 

 (earthquakes, subsidence, landslides, erosion, 

flooding 

 or extreme or adverse climatic conditions) 

  

 

 

 

 

 

  (IV). Proposed Terms of Reference for EIA studies  
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APPENDIX II 

(See paragraph 6) 

FORM-1 A (only for construction projects listed under item 8 of the Schedule) 

CHECK LIST OF ENVIRONMENTAL IMPACTS  

(Project proponents are required to provide full information and wherever necessary 
attach explanatory notes with the Form and submit along with proposed environmental 
management plan & monitoring programme) 

      1.  LAND ENVIRONMENT 

      (Attach panoramic view of the project site and the vicinity) 

      1.1. Will the existing landuse get significantly altered from the project that is not consistent 

with the surroundings? (Proposed landuse must conform to the approved Master Plan / 

Development Plan of the area. Change of landuse if any and the statutory approval from the 

competent authority be submitted).  Attach Maps of (i) site location, (ii) surrounding features 

of the proposed site (within 500 meters) and (iii)the site (indicating levels & contours) to 

appropriate scales. If not available attach only conceptual plans.  

1.2. List out all the major project requirements in terms of the land area, built up area, water 

consumption, power requirement, connectivity, community facilities, parking needs etc.  

1.3. What are the likely impacts of the proposed activity on the existing facilities adjacent to 

the proposed site? (Such as open spaces, community facilities, details of the existing landuse, 

disturbance to the local ecology). 

1.4. Will there be any significant land disturbance resulting in erosion, subsidence & 

instability? (Details of soil type, slope analysis, vulnerability to subsidence, seismicity etc 

may be given). 

1.5. Will the proposal involve alteration of natural drainage systems? (Give details on a 

contour map showing the natural drainage near the proposed project site) 

1.6. What are the quantities of earthwork involved in the construction activity-cutting, filling, 

reclamation etc. (Give details of the quantities of earthwork involved, transport of fill 

materials from outside the site etc.) 

1.7. Give details regarding water supply, waste handling etc during the construction period. 

1.8. Will the low lying areas & wetlands get altered? (Provide details of how low lying and 

wetlands are getting modified from the proposed activity) 

 

1.9. Whether construction debris & waste during construction cause health hazard? (Give 

quantities of various types of wastes generated during construction including the construction 

labour and the means of disposal) 

      2. WATER ENVIRONMENT 

2.1. Give the total quantity of water requirement for the proposed project with the breakup of 

requirements for various uses. How will the water requirement met? State the sources & 

quantities and furnish a water balance statement. 
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2.2. What is the capacity (dependable flow or yield) of the proposed source of water? 

 

2.3. What is the quality of water required, in case, the supply is not from a municipal source? 

(Provide physical, chemical, biological characteristics with class of water quality)  

 

2.4. How much of the water requirement can be met from the recycling of treated 

wastewater? (Give the details of quantities, sources and usage) 

 

2.5. Will there be diversion of water from other users? (Please assess the impacts of the 

project on other existing uses and quantities of consumption) 

 

2.6. What is the incremental pollution load from wastewater generated from the proposed 

activity? (Give details of the quantities and composition of wastewater generated from the 

proposed activity) 

 

2.7. Give details of the water requirements met from water harvesting? Furnish details of the 

facilities created.  

 

2.8. What would be the impact of the land use changes occurring due to the proposed project 

on the runoff characteristics (quantitative as well as qualitative) of the area in the post 

construction phase on a long term basis? Would it aggravate the problems of flooding or 

water logging in any way? 

 

2.9. What are the impacts of the proposal on the ground water? (Will there be tapping of 

ground water; give the details of ground water table, recharging capacity, and approvals 

obtained from competent authority, if any) 

 

2.10. What precautions/measures are taken to prevent the run-off from construction activities 

polluting land & aquifers? (Give details of quantities and the measures taken to avoid the 

adverse impacts) 

 

2.11. How is the storm water from within the site managed?(State the provisions made to 

avoid flooding of the area, details of the drainage facilities provided along with a site layout 

indication contour levels)  

 

 

2.12. Will the deployment of construction labourers particularly in the peak period lead to 

unsanitary conditions around the project site (Justify with proper explanation)    

 
    2.13. What on-site facilities are provided for the collection, treatment & safe disposal of 

sewage? (Give details of the quantities of wastewater generation, treatment capacities with 

technology & facilities for recycling and disposal) 

  

  2.14. Give details of dual plumbing system if treated waste used is used for flushing of   toilets 

or any other use. 

  

      3.  VEGETATION  

3.1. Is there any threat of the project to the biodiversity? (Give a description of the local 

ecosystem with it’s unique features, if any)  
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3.2. Will the construction involve extensive clearing or modification of vegetation?    (Provide 

a detailed account of the trees & vegetation affected by the project)  

3.3. What are the measures proposed to be taken to minimize the likely impacts on important 

site features (Give details of proposal for tree plantation, landscaping, creation of water bodies 

etc along with a layout plan to an appropriate scale) 

     4. FAUNA 

4.1. Is there likely to be any displacement of fauna- both terrestrial and aquatic or creation of 

barriers for their movement? Provide the details. 

4.2. Any direct or indirect impacts on the avifauna of the area? Provide details. 

4.3. Prescribe measures such as corridors, fish ladders etc to mitigate adverse impacts on fauna 

   5. AIR ENVIRONMENT 

5.1. Will the project increase atmospheric concentration of gases & result in heat islands? 

(Give details of background air quality levels with predicted values based on dispersion 

models taking into account the increased traffic generation as a result of the proposed 

constructions)  

5.2. What are the impacts on generation of dust, smoke, odorous fumes or other hazardous 

gases? Give details in relation to all the meteorological parameters. 

5.3. Will the proposal create shortage of parking space for vehicles? Furnish details of the 

present level of transport infrastructure and measures proposed for improvement including 

the traffic management at the entry & exit to the project site.  

5.4. Provide details of the movement patterns with internal roads, bicycle tracks, pedestrian 

pathways, footpaths etc., with areas under each category. 

5.5. Will there be significant increase in traffic noise & vibrations? Give details of the 

sources and the measures proposed for mitigation of the above.  

5.6. What will be the impact of DG sets & other equipment on noise levels & vibration in & 

ambient air quality around the project site? Provide details. 

      6. AESTHETICS  

6.1. Will the proposed constructions in any way result in the obstruction of a view, scenic 

amenity or landscapes? Are these considerations taken into account by the proponents?  

6.2. Will there be any adverse impacts from new constructions on the existing structures? 

What are the considerations taken into account? 

6.3. Whether there are any local considerations of urban form & urban design influencing the 

design criteria? They may be explicitly spelt out. 

6.4. Are there any anthropological or archaeological sites or artefacts nearby? State if any 

other significant features in the vicinity of the proposed site have been considered. 

    7. SOCIO-ECONOMIC ASPECTS 

 7.1. Will the proposal result in any changes to the demographic structure of    local 

population?  Provide the details.  
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 7.2. Give details of the existing social infrastructure around the proposed project. 

7.3. Will the project cause adverse effects on local communities, disturbance to sacred sites or 

other cultural values? What are the safeguards proposed?  

   8. BUILDING MATERIALS 

8.1. May involve the use of building materials with high-embodied energy. Are the 

construction   materials produced with energy efficient processes? (Give details of energy 

conservation measures in the selection of building materials and their energy efficiency) 

8.2. Transport and handling of materials during construction may result in pollution, noise & 

public nuisance. What measures are taken to minimize the impacts? 

8.3. Are recycled materials used in roads and structures? State the extent of savings achieved? 

8.4. Give details of the methods of collection, segregation & disposal of the garbage generated 

during the operation phases of the project. 

9. ENERGY CONSERVATION 

9.1. Give details of the power requirements, source of supply, backup source etc. What is the 

energy consumption assumed per square foot of built-up area? How have you tried to minimize 

energy consumption?  

9.2. What type of, and capacity of, power back-up to you plan to provide?  

 

9.3. What are the characteristics of the glass you plan to use? Provide specifications of its 

characteristics related to both short wave and long wave radiation? 

 

9.4. What passive solar architectural features are being used in the building? Illustrate the 

applications made in the proposed project. 

9.5. Does the layout of streets & buildings maximise the potential for solar energy devices? 

Have you considered the use of street lighting, emergency lighting and solar hot water systems 

for use in the building complex? Substantiate with details. 

  9.6. Is shading effectively used to reduce cooling/heating loads? What principles have been 

used to maximize the shading of Walls on the East and the West and the Roof?  How much 

energy saving has been effected? 

 9.7. Do the structures use energy-efficient space conditioning, lighting and mechanical 

systems? Provide technical details. Provide details of the transformers and motor efficiencies, 

lighting intensity and air-conditioning load assumptions? Are you using CFC and HCFC free 

chillers? Provide specifications. 

 9.8. What are the likely effects of the building activity in altering the micro-climates? Provide 

a self assessment on the likely impacts of the proposed construction on creation of heat island 

& inversion effects?     
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9.9. What are the thermal characteristics of the building envelope? (a) roof; (b) external walls; 

and (c) fenestration? Give details of the material used and the U-values or the R values of the 

individual components.  

9.10. What precautions & safety measures are proposed against fire hazards? Furnish details of 

emergency plans. 

9.11. If you are using glass as wall material provides details and specifications including 

emissivity and thermal characteristics. 

9.12. What is the rate of air infiltration into the building? Provide details of how you are 

mitigating the effects of infiltration. 

9.13. To what extent the non-conventional energy technologies are utilised in the overall 

energy consumption? Provide details of the renewable energy technologies used.  

10. Environment Management Plan 

The Environment Management Plan would consist of all mitigation measures for each item 

wise activity to be undertaken during the construction, operation and the entire life cycle to 

minimize adverse environmental impacts as a result of the activities of the project. It would 

also delineate the environmental monitoring plan for compliance of various environmental 

regulations. It will state the steps to be taken in case of emergency such as accidents at the site 

including fire.  
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APPENDIX III 

(See paragraph 7 

GENERIC STRUCTURE OF ENVIRONMENTAL IMPACT ASSESSENT DOCUMENT 
 

 

S.NO EIA STRUCTURE  CONTENTS 

1. Introduction  •    Purpose of the report 

 

•   Identification of project & project proponent 

 

•    Brief description of nature, size, location of the   project 

and its importance to the country, region 

 

•  Scope of the study – details of regulatory scoping carried 

out (As per Terms of Reference) 

 

2.  Project Description •    Condensed description of those aspects of the project 

(based on project feasibility study), likely to cause 

environmental effects. Details should be provided to give 

clear picture of the following: 

 

•    Type of project 

 

•     Need for the project 

 

•      Location (maps showing general location, specific 

location, project boundary & project site layout) 

 

•      Size or magnitude of operation (incl. Associated 

activities required by or for the project 

 

•      Proposed schedule for approval and implementation 

 

•  Technology and process description  

 

•   Project description. Including drawings showing project 

layout, components of project etc. Schematic 

representations of the feasibility drawings which give 

information important for EIA purpose 

 

•     Description of mitigation measures incorporated into 

the project to meet environmental standards, environmental 

operating conditions, or other EIA requirements (as 

required by the scope) 

 

•     Assessment of New & untested technology for the risk 

of technological failure 
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3. Description of the 

Environment 

•      Study area, period, components & methodology 

 

•       Establishment of baseline for valued environmental 

components, as identified in the scope 

 

•       Base maps of all environmental components 

 

4. Anticipated 

Environmental Impacts 

& 

Mitigation Measures 

 

•      Details of Investigated Environmental impacts due to 

project location, possible accidents, project design, project 

construction, regular operations, final decommissioning or 

rehabilitation of a completed project 

 

•      Measures for minimizing and / or offsetting adverse 

impacts identified 

 

•      Irreversible and Irretrievable commitments of 

environmental components 

 

•      Assessment of significance of impacts (Criteria for 

determining significance, Assigning significance) 

 

•      Mitigation measures 

5. Analysis of Alternatives 

(Technology 

& Site) 

 

•     In case, the scoping exercise results in need for 

alternatives: 

 

•      Description of each alternative 

 

•      Summary of adverse impacts of each alternative 

 

•      Mitigation measures proposed for each alternative and 

 

•      Selection of alternative 

 

6. Environmental 

Monitoring Program 

•     Technical aspects of monitoring the effectiveness of 

mitigation measures (incl. Measurement methodologies, 

frequency, location, data analysis, reporting schedules, 

emergency procedures, detailed budget & procurement 

schedules) 

 

7. Additional Studies •      Public Consultation 

 

•      Risk assessment 

 

•      Social Impact Assessment. R&R Action Plans 

 

8. Project Benefits • Improvements in the physical infrastructure 

• Improvements in the social infrastructure 

• Employment potential –skilled; semi-skilled and 

unskilled 

• Other tangible benefits  
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9.  Environmental Cost 

Benefit Analysis 

If recommended at the Scoping stage  

10.  EMP  

 

•     Description of the administrative aspects of ensuring 

that mitigative measures are implemented and their 

effectiveness monitored, after approval of the EIA 

11  Summary & Conclusion 

(This will constitute the 

summary of the EIA 

Report ) 

•    Overall justification for implementation of the project 

 

•     Explanation of how, adverse effects have been 

mitigated 

 

 

12. Disclosure of 

Consultants engaged  
• The names of the Consultants engaged with their 

brief resume and nature of Consultancy rendered  
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APPENDIX III A 
(See paragraph 7) 

 
CONTENTS OF SUMMARY ENVIRONMENTAL IMPACT ASSESSMENT  
 

 
 
   The Summary EIA shall be a summary of the full EIA Report condensed to ten A-4 

size pages at the maximum.  It should necessarily cover in brief the following Chapters of the 

full EIA Report: - 

 

 

 1.  Project Description 

 2.  Description of the Environment 

 3.  Anticipated Environmental impacts and mitigation measures  

 4.  Environmental Monitoring Programme  

 5.  Additional Studies  

 6.  Project Benefits  

 7.   Environment Management Plan  
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APPENDIX IV 

(See paragraph 7) 

 

 PROCEDURE FOR CONDUCT OF PUBLIC HEARING     

1.0  The Public Hearing shall be arranged in a systematic, time bound and 

transparent manner ensuring widest possible public participation at the project site(s) or in its 

close proximity District -wise, by the concerned State Pollution Control Board (SPCB) or the 

Union Territory Pollution Control Committee (UTPCC).  

 

2. 0  The Process: 
 

2.1  The Applicant shall make a request through a simple letter to the Member 

Secretary of the SPCB or Union Territory Pollution Control Committee, in whose 

jurisdiction the project is located, to arrange the public hearing within the prescribed 

statutory period.  In case the project site is extending beyond a State or Union Territory, the 

public hearing is mandated in each State or Union Territory in which the project is sited and 

the Applicant shall make separate requests to each concerned SPCB or UTPCC for holding 

the public hearing as per this procedure. 

 

2.2  The Applicant shall enclose with the letter of request, at least 10 hard copies 

and an equivalent number of soft (electronic) copies of the draft EIA Report with the generic 

structure given in Appendix III including the Summary Environment Impact Assessment 

report in English and in the local language, prepared strictly in accordance with the Terms of 

Reference communicated after Scoping (Stage-2). Simultaneously the applicant shall arrange 

to forward copies, one hard and one soft, of the above draft EIA Report along with the 

Summary EIA report  to the Ministry of Environment and Forests and to the following 

authorities  or offices, within whose jurisdiction the project will be located: 

 

(a) District Magistrate/s 

(b) Zila Parishad or Municipal Corporation   

(c) District Industries Office  

(d) Concerned Regional Office of the Ministry of Environment and Forests 

 

2.3 On receiving the draft Environmental Impact Assessment report, the above-

mentioned authorities except the MoEF, shall arrange to widely publicize it within their 

respective jurisdictions requesting the interested persons to send their comments to the 

concerned regulatory authorities. They shall also make available the draft EIA Report   for 

inspection electronically or otherwise to the public during normal office hours till the Public 

Hearing is over. The Ministry of Environment and Forests shall promptly display the 

Summary of the draft Environmental Impact Assessment report on its website, and also make 

the full draft EIA available for reference at a notified place during normal office hours in the 

Ministry at Delhi.  

 

2.4  The SPCB or UTPCC concerned   shall also make similar arrangements for 

giving publicity about the project within the State/Union Territory and make available the 

Summary of the draft Environmental Impact Assessment report (Appendix III A) for 

inspection in select offices or public libraries or panchayats etc.  They shall also additionally 
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make available a copy of the draft   Environmental Impact Assessment report to the above 

five authorities/offices viz, Ministry of Environment and Forests, District Magistrate etc. 

   

3.0  Notice of Public Hearing:  

 

3.1        The Member-Secretary of the concerned SPCB or UTPCC shall finalize the date, 

time and exact venue for the conduct of public hearing within 7(seven) days of the date of 

receipt of the draft Environmental Impact Assessment report from the project proponent, and   

advertise the same in one major National Daily and one Regional vernacular Daily. A 

minimum notice period of 30(thirty) days shall be provided to the public for furnishing their 

responses; 

 

3.2    The advertisement shall also inform the public about the places   or offices where 

the public could access the draft Environmental Impact Assessment report and the Summary 

Environmental Impact Assessment report before the public hearing. 

  

3.3   No postponement of the date, time, venue of the public hearing shall be undertaken, 

unless some untoward emergency situation occurs and only on the recommendation of the 

concerned District Magistrate the postponement shall be notified to the public through the 

same National and Regional vernacular dailies and also prominently displayed at all the 

identified offices by the concerned SPCB or Union Territory Pollution Control Committee; 

 

3.4  In the above exceptional circumstances fresh date, time and venue for the public 

consultation shall be decided by the Member –Secretary of the concerned SPCB or UTPCC 

only in consultation with the District Magistrate and notified afresh as per procedure under 

3.1 above.  

 

4.0 The   Panel  
 

4.1 The District Magistrate or his or her representative not below the rank of an 

Additional District Magistrate assisted by a representative of SPCB or UTPCC, shall 

supervise and preside over the entire public hearing process.    

 

5.0 Videography  
 
5.1 The SPCB or UTPCC shall arrange to video film the entire proceedings. A copy 

of the videotape or a CD shall be enclosed with the public hearing proceedings while 

forwarding it to the Regulatory Authority concerned. 

 

6.0           Proceedings 

6.1 The attendance of all those who are present at the venue shall be noted and 

annexed with the final proceedings.  

 

6.2 There shall be no quorum required for attendance for starting the proceedings. 

 

6.3          A representative of the applicant    shall initiate the proceedings with a presentation 

on the project and the Summary EIA report. 

 

6.4  Every person present at the venue shall be granted the opportunity to seek 

information or clarifications on the project from the Applicant. The summary of the public 
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hearing proceedings accurately reflecting all the views and concerns expressed shall be 

recorded by the representative of the SPCB or UTPCC and read over to the audience at the 

end of the proceedings explaining the contents in the vernacular language and the agreed 

minutes shall be signed by the District Magistrate or his or her representative on the same 

day and forwarded to the SPCB/UTPCC concerned.  
 

6.5  A Statement of the issues raised by the public and the comments of the Applicant 

shall also be prepared in the local language and in English and annexed to the proceedings: 

 

6.6  The proceedings of the public hearing shall be conspicuously displayed at the 

office of the Panchyats within whose jurisdiction the project is located, office of the 

concerned Zila Parishad, District Magistrate ,and the SPCB or UTPCC . The SPCB or 

UTPCC shall also display the proceedings on its website for general information. Comments, 

if any, on the proceedings which may be sent directly to the concerned regulatory authorities 

and the Applicant concerned. 

 

7.0  Time period for completion of public hearing 

 

7.1  The public hearing shall be completed within a period of 45 (forty five) days from 

date of receipt of the request letter from the Applicant. Therefore the SPCB or UTPCC  

concerned shall sent the public hearing proceedings  to the concerned regulatory authority 

within 8(eight) days of the completion of the public hearing .The applicant    may also 

directly forward a copy of the approved public hearing proceedings to the regulatory 

authority concerned along with the final Environmental Impact Assessment report or 

supplementary report to the draft EIA report prepared after the public hearing and public 

consultations.  

7.2  If the SPCB or UTPCC fails to hold the public hearing within the stipulated 

45(forty five) days, the Central Government in Ministry of Environment and Forests for 

Category ‘A’ project or activity and the State Government or Union Territory Administration 

for Category ‘B’ project or activity at the request of the SEIAA, shall engage any other 

agency or authority to complete the process, as per procedure laid down in this notification.  
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APPENDIX –V 
(See paragraph 7) 

 

 PROCEDURE PRESCRIBED FOR APPRAISAL 

 

1. The applicant shall apply to the concerned regulatory authority through a simple 

communication enclosing the following documents where public consultations are 

mandatory: - 

• Final Environment Impact Assessment Report [20(twenty) hard copies and 1 (one) 

soft copy)] 

• A copy of the video tape or CD of the public hearing proceedings    

•  A copy of final layout plan (20 copies) 

• A copy of the project feasibility report (1 copy) 

2.  The Final EIA Report and the other relevant documents submitted by the applicant      

shall be scrutinized in office within 30 days from the date of its receipt by the concerned 

Regulatory Authority strictly with reference to the TOR and the inadequacies noted shall 

be communicated electronically or otherwise in a single set to the Members of the EAC 

/SEAC enclosing a copy each of the Final EIA Report including the public hearing 

proceedings and other public responses received along with a copy of Form -1or Form 

1A and scheduled date of the EAC /SEAC meeting for considering the proposal .  

3.  Where a public consultation is not mandatory and therefore a formal EIA study is 

not required, the appraisal shall be made on the basis of the prescribed application Form 1 

and a pre-feasibility report in the case of all projects and activities other than Item 8 of 

the Schedule .In the case of Item 8 of the Schedule, considering its unique project cycle , 

the EAC or SEAC concerned shall appraise all Category B projects  or activities on the 

basis of Form 1, Form 1A and the conceptual plan and stipulate the conditions for 

environmental clearance . As and when the applicant submits the approved scheme 

/building plans complying with the stipulated environmental clearance conditions with all 

other necessary statutory approvals, the EAC /SEAC shall recommend the grant of 

environmental clearance to the competent authority.  

4.  Every application shall be placed before the EAC /SEAC and its appraisal completed 

within 60 days of its receipt with requisite documents / details   in the prescribed manner.  

5.  The applicant shall be informed at least 15 (fifteen) days prior to the scheduled date of 

the EAC /SEAC meeting for considering the project proposal.  

6.  The minutes of the EAC /SEAC meeting shall be finalised within 5 working days of 

the meeting and displayed on the website of the concerned regulatory authority. In case 

the project or activity is recommended for grant of EC, then the minutes shall clearly list 

out the specific environmental safeguards and conditions. In case the recommendations 

are for rejection, the reasons for the same shall also be explicitly stated. 

 . 
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APPENDIX VI 

(See paragraph 5) 

COMPOSITION OF THE SECTOR/ PROJECT SPECIFIC EXPERT APPRAISAL 
COMMITTEE (EAC) FOR CATEGORY A PROJECTS AND THE STATE/UT LEVEL 

EXPERT APPRAISAL COMMITTEES (SEACs) FOR CATEGORY B PROJECTS TO 
BE CONSTITUTED BY THE CENTRAL GOVERNMENT ` 

1. The Expert Appraisal Committees (EAC(s) and the State/UT Level Expert Appraisal 

Committees (SEACs) shall consist of only professionals and experts fulfilling the following 

eligibility criteria:  

Professional:  The person should have at least (i) 5 years of formal University training in the 

concerned discipline leading to a MA/MSc Degree, or (ii) in case of Engineering 

/Technology/Architecture disciplines, 4 years formal training in a professional training course 

together with prescribed practical training in the field leading to a B.Tech/B.E./B.Arch. Degree, 

or (iii) Other professional degree (e.g. Law) involving a total of 5 years of formal University 

training and prescribed practical training, or (iv) Prescribed apprenticeship/article ship and pass 

examinations conducted by the concerned professional association (e.g. Chartered Accountancy 

),or (v) a University degree , followed by 2 years of formal training  in a University or Service 

Academy (e.g. MBA/IAS/IFS). In selecting the individual professionals, experience gained by 

them in their respective fields will be taken note of. 

Expert: A professional fulfilling the above eligibility criteria with at least 15 years of relevant 

experience in the field, or with an advanced degree (e.g. Ph.D.) in a concerned field and at least 

10 years of relevant experience. 

Age: Below 70 years. However, in the event of the non-availability of /paucity of experts in a 

given field, the maximum age of a member of the Expert Appraisal Committee may be allowed 

up to 75 years   

2.   The Members of the EAC shall be Experts with the requisite expertise and experience in the 

following fields /disciplines. In the event that persons fulfilling the criteria of “Experts” are not 

available, Professionals in the same field with sufficient experience may be considered: 

• Environment Quality Experts: Experts in measurement/monitoring, analysis and 

interpretation of data in relation to environmental quality 

• Sectoral Experts in Project Management: Experts in Project Management or 

Management of Process/Operations/Facilities in the relevant sectors. 

•   Environmental Impact Assessment Process Experts: Experts in conducting and 

carrying out Environmental Impact Assessments (EIAs) and preparation of Environmental 

Management Plans (EMPs) and other Management plans and who have wide expertise and 

knowledge of predictive techniques and tools used in the EIA process 

• Risk Assessment Experts 

• Life Science Experts in floral and faunal management  

• Forestry and Wildlife Experts  
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• Environmental Economics Expert with experience in project appraisal  

3. The Membership of the EAC shall not exceed 15 (fifteen) regular Members. However 

the Chairperson may co-opt an expert as a Member in a relevant field   for a particular meeting 

of the Committee. 

      4. The Chairperson shall be an outstanding and experienced environmental policy expert 

or expert in management or public administration with wide experience in the relevant 

development sector. 

 

      5. The Chairperson shall nominate one of the Members as the Vice Chairperson who shall 

preside over the EAC in the absence of the Chairman /Chairperson. 

6.  A representative of the Ministry of Environment and Forests shall assist the Committee 

as its Secretary. 

7.     The maximum tenure of a Member, including Chairperson, shall be for 2 (two) terms of 3 

(three) years each.  

8.  The Chairman / Members may not be removed prior to expiry of the tenure without cause 

and proper enquiry. 
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 MINISTRY OF MINES

NOTIFICATION

New Delhi, the 10th February, 2015

S.O. 423(E).—In exercise of the powers conferred

by clause (e) of section 3 of the Mines and Minerals

(Development and Regulation) Act, 1957 (67 of 1957),

the Central Government hereby declares the following

minerals to be minor minerals in addition to the minerals

already declared by notification as minor minerals

hereinbefore under the said clause:

(i) Agate;

(ii) Ball Clay;

(iii) Barytes;

(iv) Calcareous Sand;

(v) Calcite;

(vi) Chalk;

(vii)  China Clay;

(viii) Clay (Others);

(ix) Corundum;

(x) Diaspore;

(xi) Dolomite;

(xii) Dunite or pyroxenite;

(xiii) Felsite;

Printed by the Manager, Government of  India Press, Ring  Road,  Mayapuri, New Delhi-110064

and Published by the Controller of Publications, Delhi-110054.

(xiv) Felspar;

(xv) Fireclay;

(xvi) Fuschite Quartzite;

(xvii) Gypsum;

(xviii) Jasper;

(xix) Kaolin;

(xx) Laterite;

(xxi) Limekankar;

(xxii) Mica;

(xxiii) Ochre;

(xxiv) Pyrophyllite;

(xxv) Quartz;

(xxvi) Quartzite;

(xxvii) Sand (Others);

(xxviii) Shale;

(xxix) Silica Sand;

(xxx) Slate; and

(xxxi) Steatite or Talc or Soapstone.

[F. No. 5/1/2015-M. VI]

R. SRIDHARAN, Addl. Secy.

ANNEXURE-X

125



30 

ANNEXURE-XI

126



31 

ANNEXURE-XI

127



66 

ANNEXURE-XII

128



67 

ANNEXURE-XII

129



68 

ANNEXURE-XII

130



69 

ANNEXURE-XII

131



1372 GI/2017 (1)  

 

jftLVªh laö Mhö ,yö&33004@99 REGD. NO. D. L.-33004/99 

 
 

vlk/kj.k 
EXTRAORDINARY 

Hkkx II—[k.M 3—mi&[k.M (ii) 
PART II—Section 3—Sub-section (ii) 

izkf/dkj ls izdkf'kr 
PUBLISHED BY AUTHORITY 

la-  723] ubZ fnYyh] eaxyokj] ekpZ 14] 2017@iQkYxqu 23] 1938    
No.  723] NEW DELHI, TUESDAY,  MARCH 14,  2017/PHALGUNA  23, 1938  

पयार्वरण, वन और जलवाय ुपिरवतर्न मंᮢालय 

अिधसचूना 

नई िदल्ली, 14 माचर्, 2017  

का.आ. 804(अ).—पयार्वरण (संरक्षण) िनयम 1986 के िनयम 5 के उपिनयम (3) की अपके्षानसुार, पयार्वरण (संरक्षण) 
अिधिनयम 1986 (1986 का 29) की धारा 3 की उपधारा (1) और उपधारा (2) के खंड (v) के अधीन भारत के राजपᮢ, असाधारण, 
भाग II, खंड 3, उपखंड (ii) मᱶ अिधसूचना सं. का.आ. 1705(अ) तारीख 10 मई, 2016, पयार्वरणीय अनापित् त के िनदशे िनबंधनᲂ को 
अनुदत् त करन ेके िलए पिरयोजनाᲐ के मूल् यांकन की ᮧिᮓया को परूा करन ेके िलए, िजनमᱶ स् थल पर कायर् आरंभ कर िदया ह,ै पयार्वरणीय 
अनापित् त की सीमा स े परे उत् पादन का िवस् तार िकया ह ै या पयार्वरण संघात अिधसूचना 2006 के अधीन पवूर् पयार्वरण अनापित् त 
अिभᮧाप् त िकए िबना उत् पाद िम᮰ण मᱶ पिरवतर्न िकया ह,ै ᳇ारा उन सभी ᳞िᲦयᲂ स,े िजनके उसस ेᮧभािवत होने की संभावना थी, उस 
तारीख से िजसको उस राजपᮢ की ᮧितयां, िजसमᱶ यह अिधसचूना अंतिव᳥ ह,ै उपलब्ध करा दी जाती ह,ᱹ साठ िदन की अविध के भीतर 
आक्षेप और सुझाव आमिंᮢत करत ेहुए एक ᮧारूप अिधसूचना ᮧकािशत की गई थी  ; 

2. और उᲦ राजपᮢ की ᮧितया ंजनता को 10 मई, 2016 को उपलब्ध करा दी गई थᱭ ; 

3. और पूवᲃक् त विणत ᮧारूप अिधसूचना पर ᮧा᳙ सभी सुझावᲂ या आक्षेपᲂ पर कᱶ ᮤीय सरकार ᳇ारा सम्यᲦः िवचार कर िलया गया ह ै; 

4. पयार्वरण (संरक्षण) अिधिनयम, 1986 के उपबधंᲂ के अध् यधीन, अिधिनयम की धारा 3 की उपधारा (1) के अधीन कᱶ ᮤीय सरकार 
को ऐसे सभी उपाय करन ेकी शिक् त ह,ै जो वह पयार्वरण की क् वािलटी के संरक्षण और सुधार तथा पयार्वरण ᮧदषूण को रोकन,े िनयंिᮢत 
करन ेऔर समाप् त करने के ᮧयोजनᲂ के िलए आवश् यक और समीचीन समझती ह ै;  

5. पयार्वरण (संरक्षण) अिधिनयम, 1986 की धारा 5 कᱶ ᮤीय सरकार को िनदशे दनेे के िलए सशक् त करती ह,ै जो इस ᮧकार ह ै‘‘कᱶ ᮤीय 
सरकार िकसी अन् य िविध मᱶ िकसी बात के होत ेहुए भी,  िकन् तु इस अिधिनयम के उपबंधᲂ के अधीन रहत ेहुए इस अिधिनयम के अधीन 
अपनी शिक् तयᲂ के ᮧयोग और अपन ेकृत् यᲂ के िनवर्हन मᱶ िकसी व् यिक् त, अिधकारी या ᮧािधकरण को िलिखत िनदशे द ेसकेगी और ऐसा 
व् यिक् त, अिधकारी या ᮧािधकरण ऐस ेिनदेशᲂ का अनुपालन करन ेके िलए आब᳍ होगा ;  
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6.  पयार्वरण, वन और जलवाय ु पिरवतर्न मंᮢालय ने उल् लंघन के मामलᲂ मᱶ पयार्वरणीय अनापित् त अनुदत् त करने के िलए ᮧिᮓया 
स् थािपत करन ेके िलए तारीख 12.12.2012 और तारीख 27.06.2013 को एक कायार्लय ज्ञापन जारी िकया है ;  

7. िहन् दसु् तान कापर िलिमटेड बनाम भारत संघ के मामले मᱶ 2014 की िरट यािचका (िसिवल) सं0 2364 मᱶ माननीय झारखंड उच् च 
न् यायालय के तारीख 28 नवंबर, 2014 के आदशे के अनुसरण मᱶ माननीय न् यायालय ने यह अिभिनधार्िरत िकया िक तारीख 12 िदसंबर, 
2012 के कायार्लय ज्ञापन के अधीन पैरा सं0 5(i) और पैरा सं0 5(ii) की शतᱸ अवैध और असंवधैािनक थᱭ और न् यायालय ने यह और 
अिभिनधार्िरत िकया िक अिभकिथत अितᮓमण की कारर्वाई स् वतंᮢ  कायर्वाही और पथृक् कायर्वाही होगी और इसिलए पयार्वरण अनापित् त 
के िलए ᮧस् ताव पर िवचार करने के िलए पिरयोजना ᮧस् तावक के िवरु᳍ कारर्वाई आरंभ करने की ᮧतीक्षा नहᱭ की जा सकती । माननीय 
न् यायालय न े यह व् यवस् था और दी िक पयार्वरण अनापित् त के ᮧस् ताव की परीक्षा इसके गुणागुण, पयार्वरण िविधयᲂ के अिभकिथत 
अितᮓमण के िलए िकसी ᮧस् तािवत कारर्वाई स ेमुक् त आधार पर की जानी चािहए ;  

8.  और राष् ᮝीय हिरत अिधकरण की ᮧधान न् यायपीठ ने 2015 के मूल आवेदन सं0 37 तथा 2015 के मूल आवदेन सं0 213 मᱶ तारीख 
7 जुलाई, 2015 के अपने आदशे ᳇ारा यह अिभिनधार्िरत िकया िक पयार्वरण (संरक्षण) अिधिनयम, 1986 या पयार्वरण समाघात िनधार्रण 
अिधसूचना, 2006 तथा तटीय िविनयमन जोन अिधसूचना, 2011 के अितᮓमणᲂ वाले िनदᱷश के िनबंधनᲂ या पयार्वरण अनापित् त या 
तटीय िविनयमन जोन अनापित् त के ᮧस् तावᲂ पर िवचार के िवषय पर तारीख 12 िदसंबर, 2012 और 24 जून, 2013 के कायार्लय ज्ञापन 
पयार्वरण समाघात िनधार्रण अिधसचूना, 2006 के उपबंधᲂ को पिरवितत या संशोिधत नहᱭ कर सकते थे और अिधकरण ने उस ेअपास् त 
कर िदया था ; 

9. और पयार्वरण, वन और जलवाय ुपिरवतर्न मंᮢालय तथा राज् य पयार्वरण समाघात िनधार्रण ᮧािधकरण को कितपय ᮧस् ताव, िनदᱷशᲂ 
के िनबंधनᲂ और पयार्वरणीय अनापित् त के िलए पयार्वरण समाघात िनधार्रण अिधसूचना, 2006 के अधीन ऐसी पिरयोजनाᲐ के िलए 
ᮧाप् त हो रह ेह,ᱹ िजन् हᲂने स्  थल पर कायर् आरंभ कर िदया ह,ै पयार्वरणीय अनापित् त की सीमा से परे उत् पादन का िवस् तार िकया ह ैया पवूर् 
पयार्वरणीय अनापित् त को ᮧाप् त िकए िबना उत् पाद िम᮰ण मᱶ पिरवतर्न कर िदया ह ै;  

10.  पयार्वरण, वन और जलवाय ुपिरवतर्न मंᮢालय ने पयार्वरण की क् वािलटी के संरक्षण और उसमᱶ सुधार के ᮧयोजन के िलए और 
पयार्वरणीय ᮧदषूण का उपशमन करन े के िलए यह आवश् यक समझा िक वह सभी िनकाय, जो पयार्वरण संघात िनधार्रण अिधसूचना, 
2006 के अधीन पयार्वरण िविनयम का अनुपालन नहᱭ कर रह ेह,ᱹ को समीचीन रीित मᱶ पयार्वरणीय िविधयᲂ की अनपुालना के िलए उसके 
अंतगर्त लाया जाए ;   

11.  और पयार्वरण, वन और जलवायु पिरवतर्न मंᮢालय ऐसी पिरयोजनाᲐ और िᮓयाकलापᲂ को शीᮖतम पयार्वरणीय िविधयᲂ की 
अनपुालना के अधीन लाना आवश् यक समझता ह ैन िक उन् हᱶ अिविनयिमत और िबना िकसी जांच के छोड़ना, जो पयार्वरण के िलए अिधक 
नुकसानदायक होगा तथा इस उ᳎ेश् य को अᮕसर करन ेके िलए भारत सरकार ऐसी सत् ताᲐ को, जो अननुपालक थे, अनुपालक बनान ेके 
िलए समुिचत रक्षोपायᲂ के साथ पयार्वरणीय अनापित् त ᮧदान करना आवश् यक समझती ह,ै ᮧिᮓया ऐसी होनी चािहए, जो पयार्वरण 
समाघात िनधार्रण अिधसूचना, 2006 के उपबंधᲂ के उल् लंघन पर रोक लगाए,  िजससे अननुपालना और अननुपालना के धनीय लाभ 
भयोपिरत हᲂ तथा पयार्वरण के नुकसान के िलए समुिचत रूप स ेᮧितकर हो ;  

12.  और माननीय उच् चतम न् यायालय न े इंिडयन काउंिसल फार एन् वायरो-लीगल एक् शन बनाम भारत संघ  (िबछड़ी गावं औ᳒ोिगक 
ᮧदषूण का मामला) मᱶ 13 फरवरी, 1996 को िनणर्य देते समय िविध के सभी ससंुगत उपबंधᲂ का िवश् लषेण िकया और यह िनष् कषर् िदया 
िक पयार्वरण (संरक्षण) अिधिनयम, 1986 के अधीन नकुसानी की वसलूी की जा सकती ह ै (1996(3) एससीसी 212) । माननीय 
न् यायालय न ेयह संᮧिेक्षत िकया िक पयार्वरण (संरक्षण) अिधिनयम, 1986 की धारा 3 कᱶ ᮤीय सरकार (या, यथािस् थित, उसके ᮧितिनिध) 
को ‘‘ऐस े सभी उपाय करन,े जो वह पयार्वरण की क् वािलटी के संरक्षण और सुधार के ᮧयोजन के िलए आवश् यक या समीचीन 
समझे...........................’’ अिभव् यक् त रूप स ेसशक् त करती ह ै। धारा 5 कᱶ ᮤीय सरकार (या उसके ᮧितिनिध) को अिधिनयम के उ᳎ेश् यᲂ 
को ᮧाप् त करने के िलए िनदशे जारी करन ेकी शिक् त ᮧदान करती ह ै । धारा 2(क), धारा 3 और धारा 5 मᱶ ‘‘पयार्वरण’’ की िवस् तृत 
पिरभाषा के अनुसार कᱶ ᮤीय सरकार को ऐसी सभी शिक् तयां ह,ᱹ जो ‘‘पयार्वरण की क् वािलटी के संरक्षण और सुधार के ᮧयोजन के िलए 
आवश् यक या समीचीन’’ ह ᱹ ।  कᱶ ᮤीय सरकार, ऐसे सभी उपाय करन ेऔर ऐस ेसभी िनदशे जारी करन े के िलए सशक् त ह,ै जो पवूᲃक् त 
ᮧयोजन के िलए आवश् यक हो । इस मामले मᱶ उक् त शिक् तयᲂ के अतंगर्त गाढे कीचड़ को हटान,े उपचािरक उपाय करन ेऔर उपचािरक 
उपाय करने की लागत को उल् लघंन करने वाले उ᳒ोग पर अिधरोिपत करने की शिक् त भी ह ैतथा इस ᮧकार वसूल की गई रकम का, 
उपचािरक उपायᲂ को कायार्िन् वत करने के िलए उपयोग करना भी ह ै । माननीय न् यायालय ने यह और सᮧंेिक्षत िकया ह ै िक उपचािरक 
उपायᲂ को कायार्िन् वत करने के िलए अपेिक्षत लागत का उ᳅हण धारा 3 और धारा 5 मᱶ अतंिनिहत ह,ै िजसे अत् यिधक िवस् ततृ और व् यापक 
भाषा मᱶ व् यक् त िकया गया ह ै। पयार्वरण (संरक्षण) अिधिनयम, 1986 की धारा 3 और धारा 5 जल और वाय ुअिधिनयमᲂ के अन् य उपबधंᲂ 
के अितिरक् त सरकार को ऐस ेसभी िनदेश करन ेके िलए और ऐस ेसभी उपाय करने के िलए सशक् त करते ह,ᱹ जो ‘‘पयार्वरण’’ के संरक्षण और 
संवधर्न के िलए आवश् यक या समीचीन हᲂ, िजस अिभव् यिक् त को पयार्वरण (सरंक्षण) अिधिनयम, 1986 की धारा 2(क) मᱶ अत् यिधक 
िवस् तृत और व् यापक शब् दᲂ मᱶ पिरभािषत िकया गया ह ै। इस शिक् त के अंतगर्त िकसी उ᳒ोग िक िनकट िकसी िᮓयाकलाप को ᮧितिष᳍ 
करन,े उपचािरक उपायᲂ को कायार्िन् वत करने का िनदशे दनेे और जहां कहᱭ आवश् यक हो, उल् लंघन करने वाल ेउ᳒ोग पर उपचािरक उपायᲂ 
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की लागत अिधरोिपत करने की शिक् त भी ह ै। ᮧत् यिथयᲂ के उपचािरक उपायᲂ की लागत की अदायगी के दाियत् व का ᮧश् न दसूरे दिृष् टकोण 
से भी दखेा जा सकता ह,ै िजसे अब सावर्भौिमक रूप स ेठोस िस᳍ांत के रूप मᱶ स् वीकार िकया गया ह,ै जैसे ‘‘ᮧदषूणकतार् संदाय करता ह’ै’ 
का िस᳍ांत । ‘‘ᮧदषूणकतार् संदाय करता ह,ै िस᳍ांत की यह मांग ह ैिक ᮧदषूण ᳇ारा कािरत नकुसान को रोकने या उसका उपचार करन ेकी 
िवत् तीय लागत इस वचनबधं, िक जो ᮧदषूण कािरत करता ह ैया ऐसे माल का उत् पादन करता ह,ै जो ᮧदषूण कािरत करता ह,ै के साथ 
होती ह ै।’’  

13.  (1) इसिलए अब, कᱶ ᮤीय सरकार, पयार्वरण (संरक्षण) िनयम, 1986 के िनयम 5 के उपिनयम (3) के खडं (घ) के साथ पिठत 
पयार्वरण (संरक्षण) अिधिनयम, 1986 की धारा 3 की उपधारा (1) और उपधारा (2) के खंड (i) के उपखडं (क) और खडं (v) ᳇ारा ᮧदᱫ 
शिᲦयᲂ का ᮧयोग करते हुए िनदशे दतेी ह ैिक पिरयोजना या िᮓयाकलाप या िव᳒मान पिरयोजनाᲐ का िवस् तार या आधुिनकीकरण या 
िᮓयाकलाप, िजनके ᳇ारा पयार्वरण संघात िनधार्रण अिधसचूना, 2006 के अधीन पूवर् पयार्वरणीय अनापित् त अपेिक्षत ह ैभारत के िकसी 
भाग मᱶ, यथािस् थित, कᱶ ᮤीय सरकार ᳇ारा उक् त अिधिनयम की धारा 3 की उपधारा (3) के अधीन गिठत कᱶ ᮤीय सरकार या राज् य स् तरीय 
पयार्वरण संघात िनधार्रण ᮧािधकरण स ेपूवर् पयार्वरणीय अनापित् त ᮧाप् त िकए िबना, िजसमᱶ ᮧिᮓया या ᮧौ᳒ोिगकी मᱶ पिरवतर्न के साथ 
क्षमता मᱶ वधर्न या दोनᲂ को शािमल िकया गया ह,ै को पयार्वरण संघात िनधार्रण अिधसूचना, 2006 के उल् लंघन का मामला माना जाएगा 
और उसस ेिनम् निलिखत रीित मᱶ िविन᳸दष् ट ᮧिᮓया के अनसुार व् यौहार िकया जाएगा ;  

(2) उस दशा मᱶ, जब पयार्वरण समाघात िनधार्रण अिधसूचना, 2006 के अधीन संबंिधत िविनयामक ᮧािधकरण स ेपवूर् पयार्वरणीय 
अनापित् त की अपेक्षा वाली पिरयोजनाए ंया िᮓयाकलाप संिनमार्ण कायर् आरंभ करने के पश् चात ्पयार्वरणीय अनापित् त के िलए लायी जाती 
ह ᱹया िजन् हᲂने पवूर् पयार्वरणीय अनापित् त के िबना िवस् तार, आधुिनकीकरण और उत् पाद िम᮰ण मᱶ पिरवतर्न िकया ह,ै उन पिरयोजनाᲐ को 
अितᮓमण के मामले के रूप मᱶ समझा जाएगा और ऐस ेमामलᲂ मᱶ यहां तक िक ᮧवगर् ख की पिरयोजनाए,ं िजन् हᱶ पयार्वरण (संरक्षण) 
अिधिनयम, 1986 की धारा 3 की उपधारा (3) के अधीन गिठत राज् य पयार्वरण सघंात िनधार्रण ᮧािधकरण ᳇ारा पयार्वरणीय अनापित् त 
अनुदत् त की गई ह,ै का पयार्वरणीय अनापित् त अनुदत् त करने के िलए िवशेषज्ञ मूल् यांकन सिमित ᳇ारा ही मूल् यांकन िकया जाएगा और 
पयार्वरणीय अनापित् त कᱶ ᮤीय स् तर पर अनुदत् त की जाएगी ।  

(3)  उल् लंघन के मामलᲂ मᱶ पयार्वरण (संरक्षण) अिधिनयम, 1986 की धारा 19 के उपबंधᲂ के अधीन संबंिधत राज् य या राज् य ᮧदषूण 
िनयंᮢण बोडर् ᳇ारा पिरयोजना ᮧस् तावक के िवरु᳍ कारर्वाई की जाएगी और इसके अितिरक् त पिरयोजना को पयार्वरण अनापित् त अनदुत् त 
िकए जान ेतक ᮧचालन करन ेके िलए या अिधभोग ᮧमाणपᮢ जारी िकए जान ेके िलए अनुमित नहᱭ दी जाएगी ।  

(4)  पयार्वरण (संरक्षण) अिधिनयम, 1986 की धारा 3 की उपधारा (3) के अधीन गिठत संबंिधत क्षेᮢ िवशेषज्ञ मूल् यांकन सिमित ᳇ारा 
उल् लंघन के मामलᲂ का यह मूल् यांकन करन ेके िलए िनधार्रण िकया जाएगा िक पिरयोजना का ऐस ेस् थल पर संिनमार्ण िकया गया ह ैजो 
लागू िविधयᲂ के अधीन अनुजे्ञय ह ैऔर िवस् तार िकया गया ह,ै िजसको पयार्प् त पयार्वरणीय सरुक्षोपायᲂ के साथ पयार्वरणीय मानकᲂ की 
अनपुालना के अधीन भरणीय रूप स ेचलाया जा सकता ह ै; और उस दशा मᱶ जहां िवशषेज्ञ मूल् यांकन सिमित का िनष् कषर् नकारात् मक ह,ै 
िविध के अधीन अन् य कारर्वाईयᲂ के साथ पिरयोजना को बंद करन ेकी िसफािरश की जाएगी ।  

(5)  उस दशा मᱶ जहां पवूᲃक् त उप पैरा (4) के िबन् द ु पर िवशषेज्ञ मूल् यांकन सिमित के िनष् कषर् सकारात् मक ह,ᱹ इस ᮧवगर् के अधीन 
पिरयोजनाᲐ को पयार्वरण संघात िनधार्रण करन ेऔर पयार्वरणीय ᮧबंधन योजना तैयार करन ेके िलए समुिचत िनदशे िनबंधनᲂ के साथ 
िविहत िकया जाएगा । इसके अितिरक् त िवशेषज्ञ मूल् यांकन सिमित पािरिस् थितकीय नुकसान, सुधारकारी योजना और ᮧाकृितक तथा 
सामुदाियक संसाधन आवधर्न योजना के िनधार्रण पर पिरयोजना के िविशष् ट िनदशे िनबंधनᲂ को िविहत करेगी और उनको ᮧत् याियत 
परामशर्दाताᲐ ᳇ारा पयार्वरण संघात िनधार्रण िरपोटर् मᱶ एक स् वतंᮢ अध् याय के रूप मᱶ तैयार िकया जाएगा । पािरिस् थितकीय नुकसान, 
सुधारकारी योजना तैयार करने और ᮧाकृितक तथा सामुदाियक संसाधन आवधर्न योजना के िनधार्रण के िलए डाटा का सᮕंहण और 
िवश् लषेण, पयार्वरण (संरक्षण) अिधिनयम, 1986 के अधीन सम् यकता अिधसूिचत ᮧयोगशाला या राष् ᮝीय जांच और अशाकंन ᮧत् यायन 
बोडर् ᳇ारा ᮧत् याियत ᮧयोगशाला या वैज्ञािनक और औ᳒ोिगक अनुसंधान पिरषद ्की पयार्वरण के क्षेᮢ  मᱶ कायर् कर रही ᮧयोगशाला ᳇ारा 
िकया जाएगा ।  

(6) िवशेषज्ञ मूल् यांकन सिमित, पयार्वरणीय ᮧबधंन योजना, सुधारकारी योजना और ᮧाकृितक तथा सामुदाियक संसाधन आवधर्न 
योजना स े िमलकर बनने वाली पयार्वरणीय ᮧबधंन योजना को उपदिशत करेगी, जो िक मूल् यांकन िकए गए पयार्वरणीय नकुसान और 
पयार्वरणीय अनापित् त की शतर् के उल् लंघन के कारण उदभतू आिथक फायद ेकी तत् स् थानी होगी ।  

(7)  पिरयोजना ᮧस् तावक से सुधारकारी योजना और ᮧाकृितक तथा सामुदाियक ससंाधन आवधर्न योजना की रकम के समतुल् य बᱹक 
ᮧत् याभूित को राज् य ᮧदषूण िनयंᮢ ण बोडर् के पास ᮧस् तुत करन ेकी अपके्षा होगी और माᮢा की िसफािरश िवशेषज्ञ मलू् यांकन सिमित ᳇ारा 
की जाएगी और इसको िविनयामक ᮧािधकरण ᳇ारा अंितम रूप िदया जाएगा तथा बᱹक ᮧत् याभूित को पयार्वरणीय अनापित् त अनुदत् त करन े
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से पूवर् जमा िकया जाएगा और उसे मंᮢालय के ᮧादिेशक कायार्लय, िवशेषज्ञ मूल् यांकन सिमित तथा िविनयामक ᮧािधकरण के अनुमोदन के 
पश् चात ् सुधारकारी योजना और ᮧाकृितक तथा सामुदाियक संसाधन आवधर्न योजना के सफलतापूवर्क कायार्न् वयन के पश् चात ् िनमुर्क् त 
िकया जाएगा । 

14.  ऐसी पिरयोजनाए ंऔर िᮓयाकलाप, जो इस अिधसूचना की तारीख को उल् लंघनकारी ह,ᱹ इस अिधसूचना के अधीन पयार्वरणीय 
अनापित् त के िलए आवेदन करन ेके पाᮢ हᲂगे और पिरयोजना ᮧस् तावक इस अिधसूचना के अधीन पयार्वरणीय अनापित् त के िलए केवल इस 
अिधसूचना की तारीख से छह मास के भीतर ही आवेदन कर सकते ह ᱹ।  

[फा. स.ं  22-116/2015-आईए-III] 

मनोज कुमार िसह, संयुक् त सिचव 

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 
NOTIFICATION 

New Delhi, the 14th March, 2017 

S.O. 804(E).—Whereas, a draft notification under sub-section (1), and clause (v) of sub-section (2) of Section 3 

of the Environment (Protection) Act, 1986 (29 of 1986) was published in the Gazette of India, Extraordinary, Part II, 

Section 3, sub-section (ii), vide number S.O. 1705(E), dated the 10th May, 2016, as required by sub-rule (3) of rule 5 of 

the Environment (Protection) Rules, 1986, for finalising the process for appraisal of projects for grant of Terms of 

Reference and Environmental Clearance, which have started the work on site, expanded the production beyond the limit 

of environmental clearance or changed the product mix without obtaining prior environmental clearance under the 

Environment Impact Assessment Notification, 2006 inviting objections and suggestions from all persons likely to be 

affected thereby within a period of sixty days from the date on which copies of Gazette containing the said notification 

were made available to the public;   

2. And whereas, copies of the said notification were made available to the public on the 10th May, 2016;   

3. And whereas, all objections and suggestions received in response to the above mentioned draft notification have 

been duly considered by the Central Government.   

4. Whereas, subject to the provisions of the Environment (Protection) Act, 1986, under sub-section (1) of section 3 of 

the Act, the Central Government has the power to take all such measures as it deems necessary or expedient for the 

purpose of protecting and improving the quality of the environment and preventing, controlling, and abating environment 

pollution;  

5. Whereas, section 5 of the Environment (Protection) Act, 1986 empowers the Central Government to give directions 

which reads as “Notwithstanding anything contained in any other law but subject to the provisions of this Act, the 

Central Government may, in the exercise of its powers and performance of its functions under this Act, issue directions 

in writing to any person, officer or any authority and such person, officer or authority shall be bound to comply with such 

directions; 

6. Whereas the Ministry of Environment, Forest and Climate Change issued Office Memoranda dated 12.12.2012 and 

27.06.2013 to establish a process for grant of environmental clearance to cases of violation. 

7. Whereas, the Hon’ble High Court of Jharkhand had passed an order dated the 28th November, 2014 in W.P. (C ) 

No. 2364 of 2014 in the matter of Hindustan Copper Limited Versus Union of India in which the High Court held that the 

conditions laid down under Office Memorandum dated 12th December, 2012 in paragraph No. 5 (i) and 5 (ii) were illegal 

and unconstitutional and had further held that action for alleged violation would be an independent and separate 

proceeding and therefore, consideration of proposal for environment clearance could not await initiation of action against 

the project proponent. The Hon’ble Court further ruled that the proposal for environment clearance must be examined on 

its merits, independent of any proposed action for alleged violation of the environmental laws; 
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8. And whereas, Hon’ble National Green Tribunal, Principal Bench vide its order dated 7th July, 2015 in Original 

Application No. 37 of 2015 and Original Application No. 213 of 2015 had also held that the Office Memoranda dated 

12th December, 2012 and 24th June, 2013 on the subject of consideration of proposals for Terms of Reference or 

Environment Clearance or Coastal Regulation Zone Clearance involving violations of the Environment (Protection) Act, 

1986 or Environment Impact Assessment Notification, 2006  Coastal Regulation Zone Notification, 2011 could not alter 

or amend the provisions of the Environment Impact Assessment notification, 2006 and had quashed the same;  

9. And whereas, the Ministry of Environment, Forest and Climate Change and State Environment Impact Assessment 

Authorities have been receiving certain proposals under the Environment Impact Assessment Notification, 2006 for grant 

of Terms of References and Environmental Clearance for projects which have started the work on site, expanded the 

production beyond the limit of environmental clearance or changed the product mix without obtaining prior 

environmental clearance; 

10. Whereas, the Ministry of Environment, Forest and Climate Change deems it necessary for the purpose of protecting 

and improving the quality of the environment and abating environmental pollution that all entities not complying with 

environmental regulation under Environment Impact Assessment Notification, 2006 be brought under compliance with in 

the environmental laws in expedient manner; 

11. And whereas, the Ministry of Environment, Forest and Climate Change deems it necessary to bring such projects 

and activities in compliance with the environmental laws at the earliest point of time, rather than leaving them 

unregulated and unchecked, which will be more damaging to the environment and in furtherance of this objective, the 

Government of India deems it essential to establish a process for appraisal of such cases of violation for prescribing 

adequate environmental safeguards to entities and the process should be such that it deters violation of provisions of 

Environment Impact Assessment Notification, 2006 and the pecuniary benefit of violation and damage to environment is 

adequately compensated for; 

12. And whereas, Hon’ble Supreme Court in Indian Council for Enviro-Legal Action Vs. Union of India (the Bichhri 

village industrial pollution case), while delivering its judgment on 13th. February, 1996, analyzed all the relevant 

provisions of law and concluded that damages may be recovered under the provisions of the Environment (Protection) 

Act, 1986 (1996 [3] SCC 212). The Hon’ble Court observed that …… section 3 of the Environment (Protection) Act, 

1986 expressly empowers the Central Government [or its delegate, as the case may be] to "take all such measures as it 

deems necessary or expedient for the purpose of protecting and improving the quality of environment.........". Section 5 

clothes the Central Government [or its delegate] with the power to issue directions for achieving the objects of the Act. 

Read with the wide definition of "environment" in Section 2 (a), Sections 3 and 5 clothe the Central Government with all 

such powers as are "necessary or expedient for the purpose of protecting and improving the quality of the environment". 

The Central Government is empowered to take all measures and issue all such directions as are called for the above 

purpose. In the present case, the said powers will include giving directions for the removal of sludge, for undertaking 

remedial measures and also the power to impose the cost of remedial measures on the offending industry and utilize the 

amount so recovered for carrying out remedial measures…….. Hon’ble Court has further observed that levy of costs 

required for carrying out remedial measures is implicit in Sections 3 and 5 which are couched in very wide and expansive 

language. Sections 3 and 5 of the Environment (Protection) Act, 1986, apart from other provisions of Water and Air 

Acts, empower the Government to make all such directions and take all such measures as are necessary or expedient for 

protecting and promoting the `environment', which expression has been defined in very wide and expansive terms in 

Section 2 (a) of the Environment (Protection) Act. This power includes the power to prohibit an activity, close an 

industry, direct to carry out remedial measures, and wherever necessary impose the cost of remedial measures upon the 

offending industry. The question of liability of the respondents to defray the costs of remedial measures can also be 
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looked into from another angle, which has now come to be accepted universally as a sound principle, viz., the "Polluter 

Pays" Principle. "The polluter pays principle demands that the financial costs of preventing or remedying damage caused 

by pollution should lie with the undertakings which cause the pollution, or produce the goods which cause the pollution”. 

13 (1). Now, therefore, in exercise of the powers conferred by sub-section (1) and sub clause (a) of clause  (i) and clause 

(v) of sub-section  (2) of section 3 of the Environment (Protection) Act, 1986, read with clause (d) of sub-rule (3) of rule 

5 of the Environment (Protection) Rules, 1986; the Central Government hereby directs that the projects or activities or  

the expansion or modernisation of existing projects or activities requiring prior environmental clearance under the 

Environment Impact Assessment Notification, 2006 entailing capacity addition with change in process or technology or 

both undertaken in any part of India without obtaining prior environmental clearance from the Central Government or by 

the State Level Environment Impact Assessment Authority, as the case may be, duly constituted by the Central 

Government under sub-section (3) of Section 3 of the said Act, shall be considered a case of violation of the Environment 

Impact Assessment Notification, 2006 and will be dealt strictly as per the procedure specified in the following manner:-  

(2) In case the projects or activities requiring prior environmental clearance under Environment Impact Assessment 

Notification, 2006 from the concerned Regulatory Authority are brought for environmental clearance after starting the 

construction work, or have undertaken expansion, modernization, and change in product- mix without prior 

environmental clearance, these projects shall be treated as cases of violations and in such cases, even Category B projects 

which are granted environmental clearance by the State Environment Impact Assessment Authority constituted under 

sub-section (3) Section 3 of the Environment (Protection) Act, 1986 shall be appraised for grant of environmental 

clearance only by the Expert Appraisal Committee and environmental clearance will be granted at the Central level.   

(3) In cases of violation, action will be taken against the project proponent by the respective State or State Pollution 

Control Board under the provisions of section 19 of the Environment (Protection) Act, 1986 and further, no consent to 

operate or occupancy certificate will be issued till the project is granted the environmental clearance. 

(4) The cases of violation will be appraised by respective sector Expert Appraisal Committees constituted under sub-

section (3) of Section 3 of the Environment (Protection) Act, 1986 with a view to assess that the project has been 

constructed at a site which under prevailing laws is permissible and expansion has been done which can be run 

sustainably under compliance of environmental norms with adequate environmental safeguards; and in case, where the 

finding of the Expert Appraisal Committee is negative, closure of the project will be recommended along with other 

actions under the law. 

(5) In case, where the findings of the Expert Appraisal Committee on point at sub-para (4) above are affirmative, the 

projects under this category will be prescribed the appropriate Terms of Reference for undertaking Environment Impact 

Assessment and preparation of Environment Management Plan. Further, the Expert Appraisal Committee will prescribe a 

specific Terms of Reference for the project on assessment of ecological damage, remediation plan and natural and 

community resource augmentation plan and it shall be prepared as an independent chapter in the environment impact 

assessment report by the accredited consultants. The collection and analysis of data for assessment of ecological damage, 

preparation of remediation plan and natural and community resource augmentation plan shall be done by an 

environmental laboratory duly notified under Environment (Protection) Act, 1986, or a environmental laboratory 

accredited by National Accreditation Board for Testing and Calibration Laboratories, or a laboratory of a Council of 

Scientific and Industrial Research institution working in the field of environment.    

(6) The Expert Appraisal Committee shall stipulate the implementation of Environmental Management Plan, 

comprising remediation plan and natural and community resource augmentation plan corresponding to the ecological 

damage assessed and economic benefit derived due to violation as a condition of environmental clearance.   
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(7) The project proponent will be required to submit a bank guarantee equivalent to the amount of remediation plan 

and Natural and Community Resource Augmentation Plan with the State Pollution Control Board and the quantification 

will be recommended by Expert Appraisal Committee and finalized by Regulatory Authority and the bank guarantee 

shall be deposited prior to the grant of environmental clearance and will be released after successful implementation of 

the remediation plan and Natural and Community Resource Augmentation Plan, and after the recommendation by 

regional office of the Ministry, Expert Appraisal Committee and approval of the Regulatory Authority.   

14. The projects or activities which are in violation as on date of this notification only will be eligible to apply for 

environmental clearance under this notification and the project proponents can apply for environmental clearance under 

this notification only within six months from the date of this notification.   

[F. No. 22-116/2015-IA-III] 

MANOJ KUMAR SINGH, Jt. Secy. 
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Hkkx II—[k.M 3—mi&[k.M (ii) 
PART II—Section 3—Sub-section (ii) 

izkf/dkj ls izdkf'kr 
PUBLISHED BY AUTHORITY 

la-  914] ubZ fnYyh] 'kqØokj] ekpZ 9] 2018@iQkYxqu 18] 1939    
No. 914] NEW DELHI, FRIDAY,  MARCH  9,  2018/PHALGUNA  18, 1939 पया�वरणपया�वरणपया�वरणपया�वरण,,,,    वनवनवनवन    और जलवायु प
रवत�नऔर जलवायु प
रवत�नऔर जलवायु प
रवत�नऔर जलवायु प
रवत�न    मं�ालयमं�ालयमं�ालयमं�ालय    अिधसूचनाअिधसूचनाअिधसूचनाअिधसूचना नई �द�ली, 8 माच	, 2018 का.का.का.का.आआआआ....1030103010301030((((अअअअ))))....————पया	वरण, वन और जलवायु प�रवत	न मं�ालय ने अिधसूचना सं. का.आ. 804(अ), तारीख  14 माच	, 2017 (िजस ेइसम, इसके प-ात् उ0 अिधसूचना कहा गया ह)ै 4ारा   पया	वरणीय अनापि5 त और िनदशे िनबंधन8 को अनुद5 त करने के िलए प�रयोजना; के मू� यांकन के िलए <�=या अिधसूिचत क> ह,ै िजसम, ? थल पर पया	वरण समाघात अिधसूचना 2006 [का.आ. 1533(अ), तारीख 14 �दसंबर, 2006] के अधीन यथा आEापक पूव	 पया	वरण अनापि5 त अिभ<ाG त �कए िबना पया	वरणीय अनापि5 त के परे उ5 पादन का िव? तार या उ5 पादन िमHण म, प�रवत	न का काय	 आरंभ कर �दया ह ै।   और पया	वरण, वन और जलवायु प�रवत	न (िजसे इसम, इसके प-ात् उ0 अिधसूचना कहा गया ह)ै उ0 अिधसूचना म,, अJय बात8 के साथ, पैरा 13 के उपपैरा (2) 4ारा िनदशे �दया ह ै �क उस दशा म,, जब पया	वरण समाघात िनधा	रण अिधसूचना, 2006 के अधीन सबंंिधत िविनयामक <ािधकरण से पूव	 पया	वरणीय अनापि5 त क> अपेKा वाली प�रयोजनाएं या �=याकलाप संिनमा	ण काय	 आरंभ करने के पL चात् पया	वरणीय अनापि5 त के िलए लायी जाती हM या िजJ ह8ने पूव	 पया	वरणीय अनापि5 त के िबना िव? तार, आधिुनक>करण और उ5 पाद िमHण म, प�रवत	न �कया ह,ै उन प�रयोजना; को अित=मण के मामले के Nप म, समझा जाएगा और ऐसे मामल8 म, यहां तक �क <वग	 ख क> प�रयोजनाएं, िजJ ह, पया	वरण (संरKण) अिधिनयम, 1986 क> धारा 3 क> उपधारा (3) के अधीन ग�ठत राR य पया	वरण सघंात िनधा	रण <ािधकरण 4ारा पया	वरणीय अनापि5 त अनुद5 त क> गई ह,ै का पया	वरणीय अनापि5 त अनुद5 त करने के िलए िवशेषE मू� यांकन सिमित 4ारा ही मू� याकंन �कया जाएगा और पया	वरणीय अनापि5 त क, Uीय ? तर पर अनुद5 त क> जाएगी ; और मं�ालय को उ0 अिधसूचा के अनुसरण म, <वग	 'क' और <वग	 'ख' के अंतग	त आने वाले सभी सेVटर8 से िवचार करने के िलए अनेक <?ताव <ाX Yए हM । और मं�ालय को लोक <ितिनिध5व8 तथा औZोिगक संगम8 से अ[यावेदन <ाX Yए हM िजनम, काय	चालन संबंधी कारण8 तथा <?ताव8 को आगे बढ़ाने के िलए उ�लंघन संबंधी मामल8 का िनपटारा करने के िलए संबंिधत राRय8 को शि0य8 का <5यायोजन करने का अनुरोध �कया गया ह;ै 
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2       THE   GAZETTE   OF  INDIA : EXTRAORDINARY              [PART II—SEC. 3(ii)] और नई �द�ली ि?थत रा]ीय ह�रत अिधकरण ने अपने तारीख 27 नवंबर, 2017 के आदशे 4ारा मैसस	 अंजली इJ^ा हाउ_सग एल एल पी बनाम भारत संघ और अJय नामक मूल आवेदन सं. 570/2016 के वैस े ही मामले म,, मसैस	 अंकुल खुशाल कं?`Vशन एल एल पी बनाम भारत सघं और अJय नामक मूल आवेदन स.ं 576/2016 के मामले म, और अंजली इJ^ा हाउ_सह एल एल पी बनाम भारत संघ और अJय मामले म, मूल आवेदन स.ं 579/2016 के मामले म, राRय ?तर पर प�रयोजना; पर िवचार �कए जाने के िलए िनदशे पा�रत �कए हM और िविध के अनुसार पया	वरण अनापिb <दान करने/का इJकार करने के संबंध म, उिचत आदशे पा�रत �कया ह ै। और उपरो0 को cयान म, रखते Yए, क, Uीय सरकार को यह आवLयक <तीत होता ह ै �क वह लोकिहत म,, उन dि0य8 स,े िजनक> इससे <भािवत होने क> संभावना है, आKेप तथा सुझाव आमंि�त करने के बारे म, पया	वरण (संरKण) िनयम, 1986 के िनयम 5 के उपिनयम (3) के खंड (क) म, िनfदg सूचना क> अपेKा का 5याग करके उ0 अिधसूचना स.ं का.आ. 804(अ), तारीख 14 माच	, 2017 का संशोधन करे । इसिलए अब, क, Uीय सरकार, पया	वरण (संरKण) िनयम, 1986 के िनयम 5 के उपिनयम (3) के खंड (घ) के साथ प�ठत पया	वरण (संरKण) अिधिनयम, 1986 क> धारा 3 क> उपधारा (1) और उपधारा (2) के खंड (i) के उपखंड (क) और खंड (v) 4ारा <दb शि0य8 का <योग करते Yए, लोकिहत म, उ0 िनयम के िनयम 5 के उपिनयम (3) के खंड (क) म, िनदशे क> सूचना क> अपेKा के साथ िवतरण 4ारा उ0 अिधसूचना म, िनhिलिखत संशोधन करती ह ै। उ0 अिधसूचना म,, पैरा 13 म,,- (क) उपपैरा (2) के ?थान पर िनhिलिखत पैरा रखा जाएगा, अथा	त्:-  "(2) उस दशा म,, जब पया	वरण समाघात िनधा	रण अिधसूचना, 2006 के अधीन संबंिधत िविनयामक <ािधकरण स ेपूव	 पया	वरणीय अनापि5 त क> अपेKा वाली प�रयोजनाएं या �=याकलाप सिंनमा	ण काय	 आरंभ करने के पL चात् पया	वरणीय अनापि5 त के िलए लायी जाती हM या िजJ ह8ने पूव	 पया	वरणीय अनापि5 त के िबना िव? तार, आधुिनक>करण और उ5 पाद िमHण म, प�रवत	न �कया ह,ै उन प�रयोजना; को अित=मण के मामले के Nप म, समझा जाएगा और पया	वरण समाघात िनधा	रण अिधसूचना, 2006 क> अनुसूची के <वग	 'क' के अंतग	त आने वाली प�रयोजना; या �=याकलाप8 का, िजनम, िवZमान प�रयोजना; या �=याकलाप8 का िव?तार और आधुिनक>करण भी ह,ै मं�ालय म, िवशेषE मू�यांकन सिमित 4ारा पया	वरणीय अनापिb <दान करने के िलए म�ूयांकन �कया जाएगा और पया	वरणीय अनापिb क, Uीय ?तर पर <दान क> जाएगी और <वग	 'ख' प�रयोजना; के िलए, उनका मू�यांकन और अनुमोदन पया	वरण (संरKण) अिधिनयम, 1986 क> धारा 3 क> उपधारा (3) के अधीन ग�ठत िविभi राRय8 और संघ राRयKे�8 म, राRय या संघ राRयKे�ीय ?तरीय िवशेषE मू�यांकन सिमितय8 और राRय या संघ राRय Kे�ीय पया	वरण समाघात िनधा	रण <ािधकरण8 म, िनिहत होगा ।";  (ख) उपपैरा (4) के ?थान पर िनhिलिखत उपपैरा रखा जाएगा, अथा	त्:-   "(4) पया	वरण (संरKण) अिधिनयम, 1986 क> धारा 3 क> उपधारा (3) के अधीन ग�ठत क, Uीय ?तर क> िवशेषE सिमित या राRय या संघ राRयKे� िवशेषE मू� यांकन सिमित 4ारा उ� लंघन के मामल8 का यह मू� यांकन करने के िलए िनधा	रण �कया जाएगा �क प�रयोजना का ऐस े? थल पर संिनमा	ण �कया गया ह ैजो लागू िविधय8 के अधीन अनुEेय ह ैऔर िव? तार �कया गया ह,ै िजसको पया	G त पया	वरणीय सुरKोपाय8 के साथ पया	वरणीय मानक8 क> अनुपालना के अधीन भरणीय Nप से चलाया जा सकता ह ै ; और उस दशा म, जहां <वग	 'क' के अधीन िवशेषE मू� यांकन सिमित या <वग	 'ख' के अधीन प�रयोजना के िलए राRय या संघ राRयKे� ?तर क> िवशेषE मू�यांकन सिमित का िनj कष	 नकारा5 मक ह,ै िविध के अधीन अJ य कार	वाईय8 के साथ प�रयोजना को बंद करने क> िसफा�रश क> जाएगी ।";   (ग) उपपैरा (5) के ?थान पर िनhिलिखत उपपैरा रखा जाएगा, अथा	त्:- "(5) उस दशा म, जहां पूवlV त उप पैरा (4) के िबJ द ुपर िवशेषE मू� यांकन सिमित राRय या सघं राRयKे� िवशेषE मू� यांकन सिमित के िनj कष	 सकारा5 मक हM, इस <वग	 के अधीन प�रयोजना; को पया	वरण संघात िनधा	रण करने और पया	वरणीय <बंधन योजना और िवशेषE मू�यांकन सिमित या राRय या संघ राRयKे� िवशेषE मू� यांकन सिमित तैयार करने के िलए समुिचत िनदशे िनबंधन8 के साथ िविहत �कया  जाएगा । इसके अित�रV त िवशेषE मू� यांकन सिमित पा�रि? थितक>य नुकसान, सुधारकारी योजना और <ाकृितक तथा सामदुाियक ससंाधन आवध	न योजना के िनधा	रण पर प�रयोजना के िविशj ट िनदशे िनबंधन8 को िविहत करेगी और उनको <5 याियत परामश	दाता; 4ारा पया	वरण संघात िनधा	रण �रपोट	 म, एक ? वतं� अc याय के Nप म, तैयार �कया जाएगा । पा�रि? थितक>य नुकसान, सुधारकारी योजना तैयार करने और <ाकृितक तथा सामुदाियक संसाधन आवध	न योजना के िनधा	रण के िलए डाटा का संnहण और िवL लेषण, पया	वरण (संरKण) अिधिनयम, 1986 के अधीन सo यकता 
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¹Hkkx IIµ[k.M 3(ii)º Hkkjr dk jkti=k % vlk/kj.k 3 अिधसूिचत <योगशाला या राj ̀ ीय जांच और अशांकन <5 यायन बोड	 4ारा <5 याियत <योगशाला या वैEािनक और औZोिगक अनुसंधान प�रषद ्क> पया	वरण के Kे� म, काय	 कर रही <योगशाला 4ारा �कया जाएगा ।";  (घ) उपपैरा (6) के ?थान पर िनhिलिखत उपपैरा रखा जाएगा, अथा	त्:-  "(6) िवशेषE मू� यांकन सिमित, यथाि?थित, राRय या संघ राRयKे� िवशेषE मू� यांकन सिमित पया	वरणीय <बंधन योजना, सुधारकारी योजना और <ाकृितक तथा सामुदाियक संसाधन आवध	न योजना से िमलकर बनने वाली पया	वरणीय <बंधन योजना को उपदpशत करेगी, जो �क मू� याकंन �कए गए पया	वरणीय नुकसान और पया	वरणीय अनापि5 त क> शत	 के उ� लंघन के कारण उदभतू आpथक फायद ेक> त5 ? थानी होगी ।";  (ङ) उपपैरा (7) के ?थान पर िनhिलिखत उपपैरा रखा जाएगा, अथा	त्:-  "(7) प�रयोजना <? तावक स ेसुधारकारी योजना और <ाकृितक तथा सामदुाियक संसाधन आवध	न योजना क> रकम के समतु� य बMक <5 याभिूत को राR य <दषूण िनयं�ण बोड	 के पास <? तुत करने क> अपेKा होगी और राRय या सघं राRयKे� िवशेषE मू� यांकन सिमित 4ारा या <वग	 'क' प�रयोजना के िलए मा�ा क> िसफा�रश िवशेषE मू� याकंन सिमित 4ारा क> जाएगी और इसको िविनयामक <ािधकरण 4ारा अंितम Nप �दया जाएगा तथा बMक <5 याभिूत को पया	वरणीय अनापि5 त अनुद5 त करने से पूव	 जमा �कया जाएगा और उस ेमं�ालय के <ादिेशक काया	लय, िवशेषE मू� यांकन सिमित, यथाि?थित, राRय या संघ राRयKे� िवशषेE मू� यांकन सिमित तथा िविनयामक <ािधकरण के अनुमोदन के पL चात् सधुारकारी योजना और <ाकृितक तथा सामुदाियक संसाधन आवध	न योजना के सफलतापूव	क काया	J वयन के पL चात् िनमु	V त �कया जाएगा ।"। [फा. सं. जेड-11013/22/2017-आईए-II(एम)] Eानेश भारती,  संयुक्  त सिचव 
ट�पण
ट�पण
ट�पण
ट�पण:::: मूल अिधसूचना का.आ. 804(अ), तारीख 14 माच	, 2017 4ारा <कािशत क> गई थी । 
 

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 8th March, 2018 

S.O. 1030(E). —Whereas, the Ministry of Environment, Forest and Climate Change vide notification 

number S.O.804(E), dated the 14th March, 2017 (hereinafter referred to as the said notification) has notified 

the process for appraisal of projects for grant of Terms of Reference and Environmental Clearance, which 

have started the work on site, expanded the production beyond the limit of environmental clearance or 

changed the product mix without obtaining prior environmental clearance as mandated under the Environment 

Impact Assessment Notification, 2006 [S.O.1533 (E), dated the 14th September, 2006];  

 And whereas, the Ministry of Environment, Forest and Climate Change (hereinafter referred to as the 

Ministry) in the said notification inter alia, directed vide sub-paragraph (2) of paragraph 13, that in case the 

projects or activities requiring prior environmental clearance under Environment Impact Assessment 

Notification, 2006 from the concerned Regulatory Authority, are brought for environmental clearance after 

starting the construction work, or have undertaken expansion, modernization, and change in product- mix 

without prior environmental clearance, these projects shall be treated as cases of violations and in such cases, 

even Category B projects which are granted environmental clearance by the State Environment Impact 

Assessment Authority constituted under sub-section (3) section 3 of the Environment (Protection) Act, 1986 

shall be appraised for grant of environmental clearance only by the Expert Appraisal Committee and 

environmental clearance will be granted at the Central level; 

 And whereas, the Ministry has received a number of proposals relating to all sectors covered under 

category A and category B, for consideration in pursuance of the said notification; 

And whereas, the Ministry is in receipt of representations from the public representatives and 

Industrial Associations, requesting delegation of powers to the respective States to deal with the violation 

cases for operational reasons and expediting the proposals; 
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 And whereas, the National Green Tribunal, Principal Bench at New Delhi vide their order dated the 

27
th 

November, 2017 in similar matters in OA No.570/2016 titled M/s Anjli Infra Housing LLP Vs Union of 

India & othrs, OA No.576/2016 in the matter of M/s Ankur Khusal Construction LLP Vs Union of India & 

others and OA No.579/2016 in the matter of Anjli Infra Housing LLP Vs Union of India & others, has passed 

directions for consideration of the projects at the State level and pass appropriate orders in regard to 

grant/refusal of the environmental clearance in accordance with law; 

 And whereas, in view of the above, the Central Government finds it necessary to amend the said 

notification number S.O.804(E), dated the 14
th
 March, 2017 by dispensing with the requirement of notice 

referred to in clause (a) of sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986 regarding 

inviting objections and suggestions from persons likely to be affected thereby, in public interest;  

 Now, therefore, in exercise of the powers conferred by sub-section (1), sub-clause (a) of clause (i) and 

clause (v) of sub-section (2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986), read with 

sub-rule (4) of rule 5 of the Environment (Protection) Rules, 1986, the Central Government hereby makes the 

following amendments in the said notification by dispensing with the requirement of  notice referred to in 

clause (a) of sub-rule (3) of rule 5 of the said rules, in public interest, namely:-  

In the said notification, in paragraph 13, -     

 (a) for sub-paragraph (2), the following sub-paragraph shall be substituted, namely:- 

 “(2) In case the projects or activities requiring prior environmental clearance under the 

Environment Impact Assessment Notification, 2006 from the concerned regulatory authority are 

brought for environmental clearance after starting the construction work, or have undertaken 

expansion, modernisation, and change in product-mix without prior environmental clearance, these 

projects shall be treated as cases of violations and the projects or activities covered under category A 

of the Schedule to the Environment Impact Assessment Notification, 2006, including expansion and 

modernisation of existing projects or activities and change in product mix, shall be appraised for grant 

of environmental clearance by the Expert Appraisal Committee in the Ministry and the environmental 

clearance shall be granted at Central level, and for category B projects, the appraisal and approval 

thereof shall vest with the State or Union territory level Expert Appraisal Committees and State or 

Union territory Environment Impact Assessment Authorities in different States and Union territories, 

constituted under sub-section (3) of section 3 of the Environment (Protection) Act, 1986.”;      

 (b) for sub-paragraph (4), the following sub-paragraph shall be substituted, namely:- 

 “(4) The cases of violations will be appraised by the Expert Appraisal Committee at the Central 

level or State or Union territory level Expert Appraisal Committee constituted under sub-section (3) 

of section 3 of the Environment (Protection) Act, 1986 with a view to assess that the project has been 

constructed at a site which under prevailing laws is permissible and expansion has been done which 

can run sustainably under compliance of environmental norms with adequate environmental 

safeguards, and in case, where the findings of Expert Appraisal Committee for projects under 

category A or State or Union territory level Expert Appraisal Committee for projects under category B 

is negative, closure of the project will be recommended along with other actions under the law.”;  

 (c) for sub-paragraph (5), the following sub-paragraph shall be substituted, namely:- 

 “(5) In case, where the findings of the Expert Appraisal Committee or State or Union territory 

level Expert Appraisal Committee on point at sub-paragraph (4) above are affirmative, the projects 

will be granted the appropriate Terms of Reference for undertaking Environment Impact Assessment 

and preparation of Environment Management Plan and the Expert Appraisal Committee or State or 

Union territory level Expert Appraisal Committee, will prescribe specific Terms of Reference for the 

project on assessment of ecological damage, remediation plan and natural and community resource 

augmentation plan and it shall be prepared as an independent chapter in the environment impact 

assessment report by the accredited consultants, and the collection and analysis of data for assessment 

of ecological damage, preparation of remediation plan and natural and community resource 

augmentation plan shall be done by an environmental laboratory duly notified under the Environment 

(Protection) Act, 1986, or a environmental laboratory accredited by the National Accreditation Board 
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for Testing and Calibration Laboratories, or a laboratory of the Council of Scientific and Industrial 

Research institution working in the field of environment.”;  

 (d) for sub-paragraph (6), the following sub-paragraph shall be substituted, namely:- 

 “(6) The Expert Appraisal Committee or State or Union territory level Expert Appraisal 

Committee, as the case may be, shall stipulate the implementation of Environmental Management 

Plan, comprising remediation plan and natural and community resource augmentation plan 

corresponding to the ecological damage assessed and economic benefit derived due to violation as a 

condition of environmental clearance.”;  

 (e) for sub-paragraph (7), the following sub-paragraph shall be substituted, namely:- 

 “(7) The project proponent will be required to submit a bank guarantee equivalent to the amount of 

remediation plan and Natural and Community Resource Augmentation Plan with the State Pollution 

Control Board and the quantification will be recommended by the Expert Appraisal Committee for 

category A projects or by the State or Union territory level Expert Appraisal Committee for category 

B projects, as the case may be, and finalised by the concerned Regulatory Authority, and the bank 

guarantee shall be deposited prior to the grant of environmental clearance and released after 

successful implementation of the remediation plan and Natural and Community Resource 

Augmentation Plan, and after recommendation by regional office of the Ministry, Expert Appraisal 

Committee or State or Union territory level Expert Appraisal Committee and approval of the 

Regulatory Authority.”. 

[F.No.Z-11013/22/2017-IA-II (M)] 

GYANESH BHARTI, Jt. Secy. 

Note:  The principal notification was published vide number S.O.804(E), dated the 14th March, 2017.      आदेआदेआदेआदेशशशश    नई �द�ली, 8 माच	, 2018 का.आ. का.आ. का.आ. का.आ. 1031103110311031(अ).(अ).(अ).(अ).————केJ Uीय सरकार ने पया	वरण (संरKण) िनयम, 1986 के िनयम 5 के उप िनयम (3) के खंड (घ) के साथ प�ठत पया	वरण (संरKण) अिधिनयम, 1986 (1986 का 29) क> धारा 3 क> उपधारा (1), उपधारा (2) के खंड (i) के उपखंड (क) और खंड (v) के अधीन जारी भारत सरकार क>, पया	वरण, वन और जलवायु प�रवत	न मं�ालय म, अिधसूचना संr या का.आ.804(अ) तारीख 14 माच	, 2017 (िजस े इसम, इसके पL चात् उV त अिधसूचना कहा गया ह)ै 4ारा उन प�रयोजना; का िजJ ह8ने पूव	 पया	वरण अनापि5 त <ाG त �कए िबना काय	 आरंभ कर �दया ह ैऔर ऐसे मामल8 को उ� लघंन माना गया ह,ै का मू� यांकन करने के िलए <बंध �कया ह ै।  और उपयु	V त अिधसूचना के पैरा 13 के उपपैरा (1) 4ारा िनदsश �दया गया ह ै �क यथाि? थित केJ Uीय सरकार से अथवा उपयु	V त अिधिनयम के अधीन केJ Uीय सरकार 4ारा िविधवत Nप से ग�ठत राR य पया	वरण समाघात िनधा	रण <ािधकरण से, पूव	 पया	वरणीय ? वीकृित <ाG त �कए िबना भारत के �कसी भी भाग म, <�=या या <ौZोिगक> अथवा दोन8 म, प�रवत	न सिहत अित�रV त Kमता के िलए शNु क> गई पया	वरण समाघात िनधा	रण अिधसचूना, 2006 [का.आ.1533(अ) तारीख 14 िसतंबर, 2006] के अधीन पूव	 पया	वरणीय ? वीकृित क> अपेKा वाली प�रयोजना; अथवा �=याकलाप8 या मौजूदा प�रयोजना; अथवा �=याकलाप8 के िव? तार या आधुिनक>करण को पया	वरण संघात िनधा	रण अिधसचूना, 2006 के उ� लंघन का मामला माना जाएगा;  और उपयु	V त अिधसूचना म, यह और उपबंध ह ै �क ऊपर उि� लिखत प�रयोजन; और �=याकलाप8 से उपयु	V त अिधसूचना के पैरा 13 के उपपैरा (2) से (7) म, िविनfदj ट <�=या के अनुसार सr ती से िनपटा जाएगा;  और पया	वरण (सरंKण) अिधिनयम, 1986 क> धारा 3 क> उपधारा (3) 4ारा <द5 त शिV तय8 का <योग करते Yए उपयु	V त अिधसूचना के पैरा 13 के उप पैरा (4) के अनुसरण म, सभी Kे�8 म, उ� लंघन के मामल8 का मू� याकंन करने और केJ Uीय सरकार को िसफो�रश, करने के िलए िविभJ न Kे�8 के िवशेषE8 से िमलकर बनने वाली भारत सरकार, पया	वरण, वन और जलवायु प�रवत	न मं�ालय, संr यांक का.आ.1805(अ), तारीख 6 जून, 2017 क> अिधसूचना 4ारा एक िवशेषE मू� यांकन सिमित (ईएसी) का गठन �कया गया था ;  
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6       THE   GAZETTE   OF  INDIA : EXTRAORDINARY              [PART II—SEC. 3(ii)]  और इस <कार ग�ठत क> गई िवशेषE मू� यांकन सिमित म,, Hी एस.के.Hीवा? तव, वैEािनक ई को उV त सिमित के सद? य सिचव के Nप म, पया	वरण, वन और जलवायु प�रवत	न मं�ालय के <ितिनिध Nप म, नामिनदsिशत �कया गया था ।  और <शासिनक तथा <चालन संबंधी कारण8 से, अित=मण मामल8 म, काय	वाई करने के िलए ग�ठत क> गई िवशेषE मू� यांकन सिमित के सद? य सिचव के Nप म, यथाि? थित Hी एस.के.Hीवा? तव, वैEािनक ई के साथ वैEािनक ई या वैEािनक एफ या वैEािनक जी का नामाकंन <ित? थािपत करना समीचीन Yआ ह;ै  और अत: अब, केJ Uीय सरकार पया	वरण (सरंKण) अिधिनयम, 1986 (1986 का 29) क> धारा 3 क> उपधारा (3) 4ारा <द5 त शिV तय8 का <योग करते Yए और उV त अिधसूचना सं0 का.आ.804(अ) तारीख 14 माच	, 2017 के पैरा 13 के उपपैरा (4) के अनुसरण म, भारत के राजप�, असाधारण, भाग II, खंड 3, उपखंड (ii), तारीख 6 जून, 2017 म, <कािशत भारत सरकार क> पया	वरण वन और जलवायु प�रवत	न मं�ालय संr या का.आ.1805(अ), तारीख 6 जून, 2017 के आदशे म, िनo निलिखत संशोधन करती ह,ै अथा	त्:--   उV त आदेश क> सारणी म,, =म सं0 11 के सामने, ? तंभ (2) म, <िविj टय8 के ? थान पर, िनo निलिखत <िविj ट रखी जाएगी, अथा	त्:--  ''वैEािनक ई या वैEािनक एफ या वैEािनक जी, यथाि? थित, पया	वरण, वन और जलवायु प�रवत	न, मं�ालय, जोरबाग रोड, नई �द� ली-3 । [फा.सं.जेड-11013/22/2017-आईए-।।(एम)] Eानेश भारती, संयुV त सिचव 
ट� प
ट� प
ट� प
ट� पण:ण:ण:ण: मूल आदेश सं. का.आ.1805(अ) तारीख 6 जून, 2017 4ारा <कािशत �कया गया था । 
 

ORDER 

New Delhi, the 8th March, 2018 

S.O. 1031(E).—Whereas, by the notification of the Government of India in the Ministry of 

Environment, Forest and Climate Change number S.O. 804(E), dated the 14
th
 March, 2017, issued under sub-

section (1), sub-clause (a) of clause (i) and clause (v) of sub-section (2) of section (3) of the Environment 

(Protection) Act, 1986 (29 of 1986), read with clause (d) of sub-rule (3) of rule 5 of the Environment 

(Protection) Rules, 1986 (hereinafter referred to as the said notification), the Central Government has 

established an arrangement to appraise the projects, which have started the work without obtaining prior 

environmental clearance and such cases have been termed as cases of violation; 

And whereas, vide sub-paragraph (1) of paragraph 13 of the said notification, it has been directed that 

the projects or activities or the expansion or modernisation of existing projects or activities requiring prior 

environmental clearance under the Environment Impact Assessment Notification, 2006 [S.O.1533(E), dated 

the 14
th
 September, 2006] entailing capacity addition with change in process or technology or both, 

undertaken in any part of India without obtaining prior environmental clearance from the Central Government 

or by the State Environment Impact Assessment Authority, as the case may be, duly constituted by the Central 

Government under the said Act, shall be considered a case of violation of the Environment Impact Assessment 

Notification, 2006;  

And whereas, the said notification further provides that the projects and activities referred above, shall 

be dealt strictly as per the procedure specified in sub-paragraph (2) to (7) of paragraph 13 of the said 

notification; 

And whereas, in exercise of the power conferred by sub-section (3) of section 3 of the Environment 

(Protection) Act, 1986 and in pursuance of sub-paragraph (4) of paragraph 13 of the said notification, an 

Expert Appraisal Committee (EAC) was constituted by notification of the Government of India in the 

Ministry of Environment, Forest and Climate Change vide number S.O.1805(E), dated the 6th June, 2017 

comprising members with expertise in different sectors to appraise and make recommendations to the Central 

Government as cases of violation in all the sectors; 

And whereas, in this Expert Appraisal Committee so constituted, Shri S K Srivastava, Scientist E was 

nominated as representative of the Ministry of Environment, Forest and Climate Change as Member Secretary 

of the said Committee; 
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And whereas, due to administrative and operating reasons, it has become expedient to replace the 

nomination of Shri S. K. Srivastava, Scientist E with the Scientist E or Scientist F or Scientist G, as the case 

may be, as Member Secretary of the Expert Appraisal Committee constituted to deal with violation cases;  

And now, therefore, in exercise of the powers conferred by sub-section (3) of section 3 of the 

Environment (Protection) Act, 1986 (29 of 1986) and in pursuance of sub-paragraph (4) of paragraph 13 of 

the said notification number S.O.804(E), dated the 14th March, 2017, the Central Government hereby makes 

the following amendments in the order of the Government of India in the Ministry of Environment, Forest and 

Climate Change number S.O.1805(E), dated the 6
th
 June, 2017, published in the Gazette of India, 

Extraordinary, Part II, Section 3, Sub-section (ii), dated the 6th June, 2017, namely:- 

In the said order, in the Table, against serial number 11, for the entries in column (2), the following 

entries shall be substituted, namely:- 

 “Scientist E or Scientist F or Scientist G, as the case may be, Ministry of Environment, Forest and 

Climate Change, Jorbagh Road, New Delhi-3”.  

[F. No. Z-11013/22/2017-IA-II (M)] 

GYANESH BHARTI, Jt. Secy. 

Note:  The principal order was published vide number S.O.1805(E), dated the 6th June, 2017.                                                                            
Uploaded by Dte. of Printing at  Government of India Press, Ring Road, Mayapuri, New Delhi-110064 

and Published by the Controller of Publications, Delhi-110054. ALOK 
KUMAR

Digitally signed by ALOK KUMAR 
Date: 2018.03.12 11:09:12 +05'30'
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ANDHRA PRADESH POLLUTION CONTROL BOARD

D. No. 33-26-14 D/2, Near Sunrise Hospital, Pushpa Hotel Centre,
Chalamalavari Street, Kasturibaipet, Vijayawada - 520 010

Website: pcb.ap.gov.in
 

_________________________________________________________________________

Circular No.APPCB/CFE/Mining projects/HO/2022-                    25/07/2022
 
 
Sub:APPCB – CFE – Applicability of EIA Notification, 2006 to the Mining units - orders

of  Hon’ble  NGT,  Southern  Zone,  Chennai  dt.30.06.2020  -  Hon’ble  High  Court
Order dt.21.04.2022 in the W.P.No.9087 of 2022 – Instructions for processing the
applications of mining units - Issued – Reg.
 

Ref: 1. OM dt. 02-07-2007 of  MoEF & CC, GoI, New Delhi. 
2. OM dt.   18-05-2012 of  MoEF & CC, GoI, New Delhi. 
3. lr.dt. 01-11-2018 of SEIAA, AP. 
4. T.O. lr. dt. 22-02-2022 to the Director, Mines and Geology Dept., 
5. Mails dt.09-03-2022 from the  Spl. Chief Secretary to Govt, EFS&T Dept. 
6. The Hon’ble NGT, (SZ), Chennai vide order dt.30.06.2020 in the O.A.No.136 of 

2017. 
7. The Hon’ble High Court of AP Order dt.21.04.2022 in the W.P.No.9087 of 2022. 
8. JCEE, ZO: Visakhapatnam  lr. dt. 23.04.2022. 
9. JCEE, ZO: Kurnool lr. dt. 12.05.2022 w.r.t M/s. SSS Stone Crushers, 

Bhupalapuram, BK kandriga (M), Chittoor District. 
 

***
 

The  MoEF,  GoI,  vide  reference  1st cited,  has  clarified  regarding  applicability  of  EIA
Notification 2006 on mining leases of 5 Ha., (Major Minerals) and mining leases of minor
minerals which have been operating before 14.09.2006 as following:

“It  is clarified that  all  such mining projects which did not  require environmental
clearance under the EIA Notification,  1994  would continue to operate  without
obtaining  environmental  clearance till  the  mining  lease falls  due for  renewal,  if
there is no increase in lease area and / or there is no enhancement of production.
In the event of any increase in lease area and or production, such projects would
need to obtain prior environmental clearance. Further, all such projects which have
been operating without any environmental clearance would obtain environmental
clearance at the time of their lease renewal even if there is no increase either in
terms of lease area or production”.

The  MoEF,  GoI,  in  the  reference  2nd cited,   informed  that  all  mining  projects  of  minor
minerals  including  their  renewal,  irrespective  of  the  size  of  the  lease  would  henceforth
require prior Environment Clearance as per the orders of Hon’ble Supreme Court orders.
 

The Member Secretary, SEIAA of AP, vide reference 3rd cited informed to the Secretary to
the Government  Mines,  Industry  &  Commerce  Department  that  the  clarification  given  in
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MoEF’s circular dt.02.07.2007 is applicable to those said 3938 mine leases of major and
minor minerals  with an extent of area less than 5.0 Ha., which were granted and existing

prior to 18th May 2012 i.e., issue of MoEF Office Memorandum for continuing the mining
operation. 
 

The Member Secretary addressed a letter, vide reference 4th  cited, to the Director, Mines
and  Geology  Dept.,  regarding  processing  of  applications  of  Mining  Projects  in  Andhra
Pradesh keeping in view of the review meetings being conducted by the Chief Secretary to
Govt., on status of mining projects. 
 
The Board was in receipt of  mails vide reference 5th cited, from the  Spl. Chief Secretary to
Govt,  EFS&T  Dept.  communicating  representation  of  Watch  Dog  and  Whistleblowers 
Association,  (WAWA)  Visakhapatnam.  In  the  mails,  the  WAWA  had  raised  certain
objections regarding issue of CFE and CFOs  to the mine lease holders keeping in view of
latest orders of the NGT and latest OMs issued by the MoEF & CC, GoI, New Delhi. 
 
The MoEF&CC, GoI, New Delhi vide lr.dt.10.08.2017  has clarified that “no mining lease shall
operate  without  prior  EC and  all  such  mines  (including  less  than  5  Ha)  which  were  in
operation before 15.01.2016 are required to stop their mining activity and apply to MoEF&
CC at Central Level / State Environment Impact Assessment Agency at State Level/ District 
Environment Impact Assessment Agency at District level for seeking EC. The mine leases
which continue to operate without  obtaining EC after  15.01.2016 shall  be considered as
violation cases and the same shall be dealt in accordance with the violation Policy under
Environmental  Impact  Assessment  Notification,  2006  as  amended.  The  Hon’ble  NGT,
Southern Zone, Chennai vide order dt.30.06.2020 while disposing the O.A.No.136 of 2017
had issued the following directions:
 

i. The applications which are pending as on 31.03.2016 for Environment Clearance 
have to be treated as normal applications and not violation applications and the 
authorities are directed to dispose of those applications in accordance with law. 

ii. The persons who have not filed applications on or before 31.03.2016 and filed 
thereafter, can be treated as violation applications and the MoEF&CC / SEIAA is 
directed to dispose of those applications as violation cases in accordance with law. 

iii. It is also made clear that all mining leases, either major or minor, even less than 5 
hectares area, has to apply and get Environment Clearance as per the amended EIA 
Notification dated 15.01.2016. This will apply to the existing mining leases as well. 
The points are answered accordingly. 

iv.62. Point No.4:- 
 
The application is disposed of as follows:
 

i. The applicant is not entitled to get a declaration to quash Circular dated 3.4.2017 as 
prayed for but can be clarified as detailed as per direction No.(ii) onwards. 

ii. The applications which are pending as on 31.03.2016 for Environment Clearance 
have to be treated as normal applications and not violation applications and the 
authorities are directed to dispose of those applications in accordance with law. 

iii.The persons who have not filed applications on or before 31.03.2016 and filed 
thereafter can be treated as violation applications and the MoEF&CC / SEIAA is 
directed to dispose of those applications as violation cases in accordance with law. 

iv. It is also made clear that all mining leases, either major or minor, even less 
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than 5 hectares area, has to apply and get Environment Clearance as per the 
amended EIA Notification dated 15.01.2016. This will apply to the existing 
mining leases as well. Without obtaining necessary Environment Clearance 
irrespective of area, no mining, both minor/major, shall be permitted to operate.

 
Considering the circumstances, there is no order as to costs.
 
The application is disposed of accordingly.

 
 In view of the above, the SEIAA and SEAC were requested by the Chief Environmental
Engineer  and  Member  Secretary,  SEAC  vide  mails  dt.16.03.2022  and  13.04.2022  to
examine the contents of the letter dt. 01-11-2018 addressed to A.P. Pollution Control Board
and objections raised by WAWA   on the above subject and clarify  the following:

 whether the  contents of the letter dt. 01-11-2018  addressed to APPCB  still holds
good even after the objections raised  by the WAWA  (OR)  the letter needs  to be
revised. 

 If so, it is requested to send revised letter to APPCB at the earliest to process the
CFE / CFO applications of mining projects. 

The copies of above mentioned mails addressed to SEIAA and SEAC were also marked to
the Zonal Officers  and Regional Officers of APPCB. 
 

The JCEE, ZO: Visakhapatnam vide lr.dt. 23.04.2022 had sought instructions on whether to
process the applications  of  CFE /  CFO of  mining  projects  or  not  till  the  clarifications  is
received from SEIAA, AP. 
 
In response to the mails,  the SEIAA vide mail  dt.27.5.2022 communicated a copy of the
Hon’ble  High  Court  Order  dt.21.04.2022  in  the  W.P.No.9087  of  2022  between  Sri.  D.
Venkata  Rao,  Anakapalli  Mandal,  Visakhapatnam  District  and  The  Secretary,  EFS&T
Department; Member Secretary, APPCB and EE,RO: Visakhapatnam. 
The operational paragraphs Hon’ble High Court order are as following:

4.  According to Sri G. Raja Babu, learned counsel for the petitioner, the impugned
letter is unsustainable to the extent of insistence on Environmental Clearance and the
same is beyond the jurisdiction of the 3rd respondent. In order to demonstrate the
same,  a  letter  bearing  No.6/SEIAA/AP/EC/Mines/2015,  dated  01.11.2018,  of  the
State  Level  Environment  Impact  Assessment  Authority  (SEIAA),  Andhra Pradesh,
Government  of  India,  addressed  to  the  Secretary  to  Government  (Mines),
Government of Andhra Pradesh, is placed on record along with the Writ Petition as
material paper. In the said letter, SEIAA referred to the order of the Hon’ble Supreme
Court dated 27.02.2012, in I.A.No.12-13 of 2011 in SLP No.19628 of 2009 and the
said order read as follows:

            “We in the meanwhile,  order that leases of minor mineral
including their renewal for an area of less than 5 ha be granted by the
States/UTs  only  after  getting  environmental  clearance  from  the
MoEF.”

5. While referring to the said order, learned counsel for the petitioner submits that,
since  the  petitioner  herein  is  neither  asking  the  grant  of  lease  in  his  favour  nor
requesting renewal of the same, at this stage insistence on Environmental Clearance
from the authority concerned is unsustainable. 
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6.  In  the considered  opinion  of  this  Court,  the  said  submission  advanced by the
learned  counsel  is  perfectly  justified,  having  regard  to  the  order  passed  by  the
Hon’ble Supreme Court, which is referred to supra.

7.  Learned counsel  for  the petitioner  is  not  disputing  anything with regard  to the
production of CFE and CFO from the concerned authorities. In fact according to the
learned counsel for the petitioner, petitioner herein submitted an application to the
respondents-Board on 28.09.2021 and according to the learned counsel,  the said
application is still pending for grant of CFE and CFO.

8. For the aforesaid reasons, while  clarifying that the production of Environmental
Clearance is not necessary at this stage, the Writ Petition is disposed of, directing the
respondents-Board  to  verify  the  application  dated 28.09.2021,  said  to  have  been
submitted by the petitioner herein and pass appropriate orders in accordance with
law, as expeditiously as possible, preferably within a period of two (2) months from
the date of receipt of a copy of this order. There shall be no order as to costs.

            Consequently,  Miscellaneous  Petitions,  if  any,  pending  shall  also  stand
dismissed.

In the CFE Committee meeting held on 31.05.2022 while discussing about the agenda item
“M/s.  SSS  Stone  Crushers,  Bhupalapuram,  BK  kandriga  (M),  Chittoor  District,  the  CFE
Committee had recommended to seek the opinon of Standing Counsel on the above issue to
take further necessary action in the matter. 

In this connection it is to inform that the orders of the Hon’ble NGT dt.30.06.2020 and
the Hon’ble High Court order dt.21.04.2022 are contradictory with each other. However,
the Board is of the view that the Hon'ble High Court orders in W.P. No.9087 of 2022 dt.21-
04-2022 is very recent than the Hon'ble NGT order in OA. No. 136 of 2017 (SZ) dt.30-06-
2020.  Hence, the orders of the Hon'ble High Court dt. 21-04-2022  " For the aforesaid
reasons, while clarifying that the production of Environmental Clearance is not necessary at
this stage,  the Writ  Petition is disposed of,  directing the respondents-Board to verify the
application dated 28.09.2021, said to have been submitted by the petitioner herein and pass
appropriate orders in accordance with law, as expeditiously as possible, preferably within a
period of two (2) months from the date of receipt of a copy of this order"  shall be  followed
in such similar cases.  

It  was also decided to submit the decision of the Board to the Hon’ble NGT through the
Standing Counsel of APPCB to the Hon’ble NGT.
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In view of the above, all the Zonal Officers and Regional Officers of APPCB are instructed to
follow the directions  of  Hon’ble  High  Court  in  W.P.No.  9087 of  2022  dt.  21-04-2022,  in
processing such similar cases of mining units until further orders. 

 
Encl: High court order 
dt. 21-04-2022
 
 

                                                            VIJAY KUMAR GSRKR IAS, MEMBER
SECY(GSRKRVK), O/o MEMBER SECRETARY-APPCB 

 

To 

All the Zonal Officers and Regional Officers.

Copy to JCEE, UH-1 and UH-4.
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GOVERNMENT OF ANDHRA PRADESH
DEPARTMENT OF MINES AND GEOLOGY:: IBRAHIMPATNAM

Memo No.61 17604 / D3-2/ 2022. Date.tT-O7-2022

Sub: Mines & Quarries - Representation of M/s. Madhava Projects,
Mgp: Sri Chinta Sridhar - Certain information - Requested -Regarding.

Ref: Endorsement No.409/Min(E,F,E,S&T,M&G) 122, dt.12.O7.2022 from Dr.
Peddireddy Ramachandra Reddy, Minister for Energy, Forest
Environment Science & Technology, Mines & Geology, Govt. of A.P.
along with Ref.No.o1/MP/2O22-23, dt.27.O4.2022 of M/s. Madhava
Projects, Mgp: Sri Chinta Sridhar

The attention of the Asst. Director of Mines and Geology, Anakaplli is drawn
to the subject and reference cited and inform that the Hon'ble Minister for Energy,
Forest Environment Science & Technology, Mines & Geology, Govt. of A.P. while
endorsed a copy of the representation of M/s. Madhava Projects, Mgp: Sri Chinta
Sridhar and directed to re-verify the Quarry Lease area and submit the report
im med iately.

Therefore, the ADM&G, Anakapalli is hereby directed to re-verify the Quarry
Lease area and submit the report immediately. A copy of the endorsement
representation No. Ref.No.01/MP/2022-23, dt.27.04.2022 of M/s. Madhava
Projects, Mgp: Sri Chinta Sridhar is enclosed.

Encl: (As above)

To
The Asst. Director of Mines and Geology, Anakapalli.
Copy to the Deputy Director of Mines and Geology, Visakhapatnam.

// Attested //

v t-) ) b':"1'
vDeputy Director of Mines and Geolog

9-

In this connection, it is to inform that the contention of the representation
that no prior notices were issued to attend the inspection and all the inspections
were carryout without their presence and pre determined manner. Finally, they are
requested to set aside the show cause notices issued by the ADM&G, Anakaplli.

Sd/- V.G.Venkata Reddy
Director of Mines and Geology
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_Dq{'t
Ref No.01/MP/20
Date : 276 April2022 -..lea^$' ava Frojects61.1

t- G_"^
N INEERS &CONTRACTORS

nes and Ceolory, Anakapalli rcceived by M/s
Limited on 71.O4.2022.

the'tollorving ferv lines for your kind consideration

TD
'lhe Hon'ble Minister
Amaravathi

Sir,
Subject: Shorv cau

MiNC

lffi
G.dtdA?. crctatl.t,

Witlr re ference to the
and favourable order

Ml.s.I{l.dh1va Projects and M/s Navayuga Engincering Company Ltd were established in the year 1986,
\!'rtrun [ne lrrst o oPerational years, the company established itself and rvas registered as a class{ (Civil)
contractor with the Government of Andhri P-raitesh alld handled various Government and Privati
Agencies' Projects. The company's main objcctive is constructions which is hot only a rvay to improve
infrastructure but also provides a huge empioyment opportunities to mary people.

We llavaltga- Engineering Company have taken A Defence Pr ject work at Rambilli and Naval Doclryard
lvork at visakhaPatnam. For thepe rvorks rve Madhava Projeits are Supplying Boulders and cruihed
A-ggregates since hvo years. We are having ten quarry Lcaies with all p-ennisJionsfrom Department of
Minqs- and- Geolos/. we have also paid 

"a arnount of R".5.50 Crores t6wards Seigniorage hees forthis
Projecls only.

All of sudden 1ve have received a show cause notice from Mines and geolory Department for discrcpancy
in the quafries from rvhich directed to shorv cause why action should not be taken on discrepancy n-oticei
in excavated and Permitted quantities. Further rve ari requested reference for which allegatirons are made
so as to address the complaints charges against our company.

Cause notice, that it is pre-motivated and pre-determined to gun dolvn our company. Certain persons
have voluntarily raised mollified allegations so as to exploit th'eir persona.l earnings.

ln the said circumstances aril facts, rve request you tg kindly 9ct-a-side the shaw Causc noticcs issued by
Asst. Dircctor of Mines & Geolory, as being responlible citizen rve have already remitted the normdl
seignioragefee to the Government to ev€ry ton of Boulders excavated at the Quarries. We kindly request
you to issue the favourable orders on further course of action so as to continue our operations to supply
the road meta.l and boulders to our Ranbilli and Dock Yard works. Othenvise lve will put to serioui
prejudice and irretrievable loss.
Therefore, we rcsPectfully request the Hon'ble Minister for Mines and Geolosr to consider our plea in the
interest of natural justice keeping in the interest of Government Projects.

Your act ofkindness and favourable order in this regard will help us in a long way.

No orior notices were tssue at lns ction an all the insoections ryere carried out \yithout our
presence and pre determ lned manner. The quan ties are highly imaginative and arbitrary. The Mines
Department also without verifying ground realties, explanations, witholrt our presence directly issued the
shorv cause notices, which are against the principles of natura.l justice and against the larv. Furtherly,the
Depa-rtment generated the impugned shorv cause notice based on the inspections which is not accepted
and all the alleged inspection is aJso seriously disputed. lt is understood from the content of t}le said show

Thanking you sir
Yours Faithfully

For Madhava Prr:jects

Chinta Sridhar
(Managing Partner)

,i I:,1

t ,t o o 4-7 I ct Fl,-r^r Dr,rrarakanaoAr Visakhaoatnam - 530 0',l6

-.-"{ A-L

Madhava Projects

Erd.
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